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lN THE HIGH COURT FOR THE STATES OFPUNJAB AND HARYANA AT 

CHANDIGARH Cfft1 ( 6 ,!;. ( w,/ h. __

CRM-M-.3!-J�... /2012 

RAJ SINGH GEHLOT 

... PETITIONER 

VERSUS 

STATE OF HARYANA&ANR.

. .. RESPONDENTS 

APPLICATION UNDER SECTION 482 OF THE CODE OF 
CRIMINAL PROCEDURE, 1973 FOR EXEMPTION FROM 
FILLING THE CERTIFIED AND TYPED COPIES OF 
ANNEXURES AND MORE LEGIBLE COPIES OF THE SAME. 

MOST RESPECTFULLY SHOWETH:-

1. That the Applicant/ Petitioner is filling the accompanying petition in the
present case. That the contents of the accompanying petition may be
read as part and parcel of the present application and the same are
not being repeated herein for the sake of brevity.

2. That the Petitioner / Applicant is filling photocopies of certified copies
of the annexures / documents alongwith the present petition and which
may taken on record in the interest of justice.

3. That the Petitioner / Applicant undertakes to file said certified copy as
and when directed by this Hon'ble Court.

4. That the present application is filed bonafide and may be allowed in
the interest of justice.

PRAYER 
UNDER THE ABOVE STATED FACTS AND CIRCUMSTANCES, IT IS, 
THEREFORE, MOST RESPECTFULLY PRAYED THAT THIS HON'BLE 
COURT MA.Y KINDLY BE PLEASED TO 

(a) pass an order, for exemption from nlling of
certified and typed copies of annexurcs I
documents and permission lrom filling
le�Jib!e copies of annexves I dcicuments
in tha: behalf:
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(b) pass any other and furti.Jr order:;, which

this Hon'ble Court may deem fit and
proper in the interest of justice.

Nole: Combined affidavit Is attached. 
PALCE: CHANDIGARH 
DATED:?..;,• I• ·J '2.

�&D�R] 
ADVOCATES 

COUNSELS FOR THE PETITIONER 
ENRL. No. P-820/2007, 

ti1'i:tet,;,,;;�i,;·��(i c;f (�'",,r.:1i 

/6 
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IN THE HIGH COURT OF PUNJAB & HARYANA AT CHANDIGAR:� 
-o .:, ...

RAJ SINGH GEHLOT, S/0 LATE SHRI NIHAL SINGH, 
AMBIENCE ISLAND, NH-8, GURGAON, HARYANA 

1, 

2, 

... PETITIONER 

VERSUS 

STATE OF HARYANA 

RANGE FOREST OFFICER 
OFFICE OF DEPUTY CONSERVATOR FOREST, 
GURGAON - SOHNA ROAD, 
GURGAON 

.. ,RESPONDENTS 

PETITION UNDER SECTION 482 OF THE CODE OF 

CRIMINAL PROCEDURE, 1973 FOR QUASHING OF 
COMPLAINT BEARING NO, 810 OF 2oorr�Li0

8

AS 

"RANGE FOREST OFFICER VS. RAJ SINGH 
GEHLOT" PENDING BEFORE THE COURT OF MS. 

YASHIKA, HCS{JUDICIAL}, PRESIDING OFFICER I

SEC I FARIDABAD, HARYANA AGAINST THE 

PETITIONER FOR COMMITTING OFFENCE 

PUNSIHABLE UNDER SECTIONS 32-33 OF THE 

INDIAN FOREST ACT AND QUASHING OF ALL 

CONSQUENTIAL PROCEEDINGS ARISING OUT OF 

THE SAID COMPLAINT 

MOST RESPECTFULLY Sf!OWETH:-

1. That the present petition is being filed under section 482 of the Code

of Criminal Procedure, 1973, [hereinafter referred as to "Cr.P.C,"j,
whereby invoking lhe inherent jurisdiction of this Hon'ble Court for

or �1-,-13 • ., 3
quashing of complaint bearing no. 810 of 2008 titled as "Range Forest

Officer vs. Raj Singh Gehiot" pending before tt,e court of Ms. Yashika,

HCS(Judicial), Presid:ng Otticer / SEC I Fandabad, Hary,ma whereby

su1<.t'�;;; K.)MAll. n·,e proceedings t1as bee11 initiated against the Petitioner for
),(;}'.i.D'.'.·::) '.4.l':i 
Sr,1nr;1:.: : rt;,� (;,1py ci( ()r,;i1n;,I 
Pi11K:, ;_J,,l,,ri19<,1L 
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committing offence punishable under sections 32 - 33 the Indian 

Forest Act, 1927 [hereinafter referred as to 'the Act"] and all 

consequential proceedings arising out of the said complaint. True copy 

of complaint bearing no. 810 of 2008 is annexed herewith as 

Annexure - P/1. 

2. That the Respondent filed a complaint bearing no. 810 of 2008 before

the concerned court of Faridabad, Haryana on the allegations that on

May 14, 2008, during an inspection it was found that behind Ambience

Mall, a land admeasuring 380 meters length and 16 meters width, has

been usurped by Ambience Island and Lagoon Apartments. Further

alleged that a building has been constructed on an area of 6080 sq.

meters of area, which is a direct violation of FCA, 1980 and IFA 1927.

3. 

4. 

5. 

That the Respondent is relying on notification bearing no. S.O.

251/C.A.16127/S/29181 dated 02.12.1981 for attracting provisions of

the Indian Forest Act. Pertinent to mention that the said notification

was issued under section 29 of the Act. True copy ol the notiticaiion

dated 02.12.1981 is annexed herewith as Annexure-P/2.

That the learned Trial Court, vide its order dated 21.08.2008 was 

pleased to issue summons against the Petitioner for committing 

offence, punishable under section 32 - 33 of the Act. True copy of 

order dated 21.08 2008 is annexed herewith as Annexure - P/3 

That the correct and admitted facts, which are vital and necessary for 

disposal ol tile present case and can be looked inlo by this Hon'ble 

Court while dec1d:ng \he subject mal\er, are staled herein below:-

Tha! lvlis. Ambience Developers & Infrastructures Private 

Limited. a·con1par1fincorporated under the Companies Act, 

19:iG, having iis registered office at L-4, Green Park Extension, 

New Deihi-· 110 016 has developed Lagoon ResitJential 

Apan1nent Complex 1s constructed on plot no.29 at Ambience 

1si2,.1d \n\egri�ted Township, NH-8, Gurgaor:, Haryana. 

i('.1'.).,)i,(;2 1,t:G( 
Sc;in,o(c'\11n.:<' C0py L•! (),:9m;,1 
Pi-ill(, U1<1nr1l9<l,!J 

s 
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Various companies of Ambience Group including the aforesaid 

company own and possess 132.06 acres of land in Village 
Nathupur, District Gurgaon on National Highway - 8, adjacent 
to Delhi - Gurgaon border. Copy of revenue records evidencing 

the ownership and possession of Ambience Group of 

Companies are annexed herewith as Annexure - P/4 (Colly). 

iii. The said entire 132.06 acres of land is duly licensed for the
development of integrated Ambience Island Township including

Ambience Island Lagoon Apartments on basis of vatious
licenses and lay out planes being issued and approved by the
Director, Town & Country Planning {DTCP), Haryana,
Chandigarh under the provisions of Haryana Development and
Regulation of Urban Areas Act of 1975 and the rules framed
thereunder and the Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development Act, 1983 and
the rules thereunder. True copies of the licenses issued DTCP,
Haryana Chandigarh are annexed herewith as Annexure - PIS
{Colly).

iv. Thal as regards the developmenVconstruction of Ambience
Island Lagoon Apartments complex is concerned, it is
submitted that 22.98 acres of land was acquired by Mis. Hl.F
Enterprises Private Limited through its promoter and then
Director Mr. A L Seth in the year 1992 from the then respective
owners of the land. True copies of details of khasra numbers of
22.98 acres of land is annexed herewith as Annexure - P/6.

v, Out of the said 22,98.acres of land, Mis HLF Enterprises 
Private Limited applied for issuance of license to develop a 
residential group housing colony on 18.98 acres of land and 
hotel on balance 4 acres of hind. The DTCP, Haryana, 

"· --� _ ,  

Chandigarh issued license no. 19 of 1993 dated 09.07.1993 for 
development of a Group Housing Colony on 18.98 acres and 
License No. i2 of 2002 for diweloprnent of Hotel on 4 aucs of 
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land. True copies of licenses bearing no. 19 of 1993 and 12 of 

2002 are annexed herewith as Annexure - P/7. 

On the basis of license no. 19/1993, M/s. Ambience Developers 

& Infrastructures Private limited developed a group housing 

complex viz. Ambience Island Lagoon Apartments complex 

comprising of 345 dwelling units besides other areas after 

getting building plans sanctioned for DTCP, Haryana, 

Chandigarh. True copy of sanctioned memo no. 6903 dated 

06.05.1996 issued by OTCP, Haryana, Chandigarh is annexed 

herewith as Annexure - P/8. 

viL M/s. Ambience Developers & Infrastructures Private Limited got 

the layout plans and building plans approved from DTCP, 

D Haryana, Chandigarh in the year 1995-1996 for development of 

the said Lagoon Apartments Complex on 10.98 acres. In 

accordance of the layout plans and building plans, approved by 

the DTCP, Haryana, Chandigarh, the development of Lagoon 

Residential Apartment Complex was carried out and the 

completion certificate was obtained from the DTCP,_ Haryana, 

Chandigarh on 10.01.2002. Later on the fresh building plans 

were also got sanctioned for additional area and occupation 

certificate for the same was obtained on 02.03.2005. True 

0 

viii. 

copies of occupation certificate and completion certificate are 

annexed herewith as Annexure - P/9 (Colly). 

That CWP No.2147 of 2012, titled as "Ambience Lagoon

Apartments and Residents Welfare Association vs. State of 

Haryana & Ors" is pending before this Hon'ble High Court 

wherein the aforesaid Mis. Ambience Developers & 

Infrastructures Private Limited has been impleaded as 

Respondent No.9. That in this wnt petition, in the month of 

August 2012, the Petitioner therein which is a residents welfare 

association, has filed a copy of the complaint bearing no. 810 of 

2008 under sections 32 and 33 of the Indian Forest Act, 1927 

titled as 'Range Forest Officer vs RaJ Singh Gehle!" which 1s 
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pending before the court of Mr. Rajender Singh Dhanda, 

Presiding Officer/SEC/Faridabad, Haryana. 

6. That the present Petitioner being aggrieved by the prosecution initiated

by the Range Forest Officer in total non-compliance and contravention

of provisions of law prefers the present petition for quashing of

complaint. bearing no. 810 of 2008 titled as "Range Forest Officer vs.

Raj Singh Gehlot" pending before the court of Mr. Rajender Singh

Dhanda, Presiding Officer/SEC/Faridabad, Haryana whereby the

proceedings has been initiated against the Petitioner for committing

offence punishable under sections 32 - 33 of the Act and all

consequential proceedings arising out of the said complaint, inter-alia

on the following grounds:

a. Because the Learned Trial Court, while issuing the impugned order

transcended its limitation, provided in the law and infact exceeded

jurisdiction to issue summons against the present Petitioner,

without doing any inquiry as to who is the owner and in possession

of the land, because in the facts and circumstances of the present

case it is any one of the Ambience Group of Companies who might

be the Owner of the land in question.

b. Because the Petitioner does not hold any land in his personal

oapacity and the Ambience Lagoon Residential Apartment

Complex has been developed by M/s. Ambience Developers &

Infrastructures Private Limited. It is stated that a summoning order

cannot be passed agmnst the Director of a Company, without

issuance of any summons to the very Company, which owns tl1e

lands in question The aforesaid act of issuance of summoning

order only against the petitioner herein, especially when in the

revenue records the !and is owned by Ambience Group of

Companies is !lle9al and bad in law.

c Because the Ld. Triai Court failed to appreciate that summon,ng of 

an acc::1sed in a crirninai case is a serious matter. Crirnin8! lff\f'i 

'.',c.:,nrwG 'ff,JC' <eu/ ,,t Un\;J/o�i 
l'Ht1(. U1,:,nrJ:9;;+, 
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cannot be set into motion as a matter of course. It is not that the Magistrate is 

a silent spectator for summoning of the accused. Magistrate has to ·carefully 

scrutinize the evidence / documents brought on record to find out the 

truthfulness of the allegations or otherwise and then examine if any offence is 

prima facie committed by all or any of the accused. In the facts and 

circumstances of the present case it is clear that the Magistrate has not 

applied his mind while entertaining the impugned complaint and passing the 

summoning order because the Damage report dated 14.05.2008 says that on 

inspection being done by the Range Forest Officer it was found that Lagoon 

Apartments and Ambience Island has been constructed / built on Nathupur 

Bandh a land owned by the government However, the Ld. Trial Court failed 

to appreciate that there is no reason of whatsoever nature given as to why 

the aforesaid alleged inspection was done more than 7 years after the 

building was constructed. The aforesaid action of the Range Forest Officer of 

allegedly claiming in his Damage Report that that the construction has been 

done on Forest Land is not just hopelessly time barred but is also hit by the 

Law Of EstoppeL 

d. Because the Ld. Trial Court has passed the summoning order dated

21.08.2008, without application of mind, which is evident from ,he fact that 

there has been a non compliance of Section 202 of CrP.C, which 

rnandatorily requires that where the alleged accused lives beyond the 

Jurisdiction of the Ld. Court, than in all those cases tile Magistrate has to 

mandatorily hold an enquiry and get the summon served on the address 

where the accused lives or carrying on business for ga,n That in the facts 

and circumstances of the present case also the accusec! arJrnittedly is beyond 

the jurisdiction of the Ld. Trial Court , still the Ld. Mag!slra!o does not ensure 

compliance of Section 202 of Cr.PL 

e. Because the development of Ambience Lagoon f1esidc•11ia! ;\partrnents

Co,·•1plex was commenced in tiie year 1995 -1996 anci tcie sa;ne was partly

completed :n the year 2002 i.e. on ;0.01.2002 anrJ in/"::J-_,.ited since ;hat date

ancl ;Js pr!t the allegations in the impugned corM.Jl.:w:t_ the aill��Jed damage

ev1rJent:y proves thai Uk a!!eqed compiaint is '.>i" ··ed by 1;rrdtat:on and 
.< ,_c-,,;,n,il 
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hopelessly belated and the same has been filed with malice motive and filed 

at the behest of and in collusion with the Petitioner's competito�s. 

f. Because the summoning order has· been passed without application of mind

solely relying upon a Damage Report dated 14.05.2008 prepared by the

Range Forest Officer. It is stated and submitted that aforesaid report has not
just been made without any inquiry and survey been conducted as to which

all lands are alleged to have been illegally acquired by the petitioner, but also

aforesaid report has been passed after a lapse of more than 7 years, from

the date of construction of Lagoon Apartments on the land in question.

g. Because as per the complaint of the Range Forest Officer the Lagoon

Apartments have been constructed on Nathupur Bandh which is Government

land, and in pursuance of which notice and later summons have been issued

to the petitioner herein, however the Ld. Trial Court failed to appreciate that

firstly, the petitioner is only the director of the company which is owns the land

and therefore the summons if any should have been issued to the company

rather than to the petitioner in his individual capacity.

h. Because admittedly the alleged affected land has been described as

Nathupur Sund in the alleged complaint and further the alleged complaint does

not specifically states the extent of alleged forest protected land such as

khasra numbers, revenue estate in order to ascertain the allegations of the

Respondent in the subject complaint. The Ld. Trial Court went on to summon

the accused for offences committed under the Indian Forest Act, 1927, on the

basis of a report dated 14.05.2008 submitted by the Range Forest Officer

pursuant to which a notice was being issued to the petitioner herein by the

Range Forest Officer. At this juncture it becomes utmost important to bring lo

the kind notice of this Hon'ble Court that the very report dated 14.05.2008

which is the foundation / basis of the issuance of the impugned summoned

order has been passed without any application of mind, and the aforesaid fact

stands proved from the bare perusal of the report because the report does not

provide as to which Khasra nos. or which portion of land has been allegedly
been usurped by the present petit•oner.

�Cdl"\neo "':'rue C"opy or Ongmal 
Pl-0 IC, O-,dr,d1oam 
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L Because the ld. Trial Court failed to appreciate that the report which is 

reliep upon whjle passing the impugned summoning order states that the land 

which is alleged to have been usurped by the present petitioner is behind 

Ambience Mall and Lagoon Apartments have been constructed on them, 

however the aforesaid fact is incorrect as Lagoon Apartments is situated on the 

west of Ambience Mall and no part of the Lagoon Apartments is situated 

behind Ambience Mall. The aforesaid action of passing an order on the basis of 

a report received which itself is incorrect clearly shows total non-application of 

mind while passing the impugned order. 

j. Because the ld. Trial Court erred In entertaining the complaint filed against

the present petitioner for prosecution under sections 32 and 33 of the India

Forest Act, 1927, in violation of the provisions of the Act and further erred in

passing \he impugned summoning order. It is submitted that the Ld. lrial Court

failed to appreciate that for any prosecution to commence against an accused

under section 33 of the Act, it is incumbent on the prosecuting agency to

enquire as to whether State Government has issued any notification under

section 30 for Reserving Trees etc. However, in the facts and circumstances of

the present case the Ld. Trial Court has passed lhe summoning order without

application of mind and without appreciating that a complaint has been

preferred against the present petitioner alleging contravention of notification

issued under section 30 of the Act, but as per the factual situation in the

present case there is no notification till date issued by the state government

under section 30 of the Act. Therefore, issuance of summons against the

present petitioner for contravention of sections 32 and 33 of the Indian Fcrest

Act, 1927 is illegal and bad in law as the same is based on a presumption that

there exists a no\iflca\ion under section 30 of the Indian Forest Act.

J1. Because admittedly the impugned order does nol contain any reason for 

issuance of summon against the Petitioner for committing offence punishable 

under section 32- 33 of the Act, hence the said order is against the settled 

principle of lav. for issuance of summons against the Pet111oner. 

k Because ihe impugned complaint ·1s based only on the al!eged damage 

report dated ,4 05 2008. and except th,s alleged moor1, :here 1s no other 

���:c.cgh:,�;,g��r.v 0' 0d!!Jetiment, filed hy the Respondent for issuance of 11,e sumr•1ons against the

L I 
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Petitioner, hence evidently the said alleged report is not sufficient for passing of 

the impugned orders in the impugned complaint. True copy of damage report 

is annexed herewith and marked as Annexure - Pl10. 

I. Because even otherwise, the punishment provided under section 33 of the

Act for imprisonment may extend to six months and the alleged offence has 

been allegedly been committed in year 2001 when the Lagoon Apartments was 

-constructed and possession of the apartments was handed over to different

apartment owners and therefore the limitation to prosecute the petitioner

expires way back in year 2002.

m. Because even otherwise, the alleged offence under section 33 of the Act is

not a continuing offence, hence the limitation of taking any cognizance in the 

said provision expires within six months from the date of alleged offence, 

hence no complaint or any other proceedings can be initiated for committing 

offence under the provision of the Act. 

n. Because as per section 468 of Cr.P.C. the cognizance for committing the

alleged offence can be taken within six months from the alleged cause of 

action and further in the present case, the alleged cause of action is when the 

building was constructed in 2001 and which specifically expired on 2002 and 

hence no cognizance can be taken upon the alleged offence. 

0. Because the DTCP, Haryana minutely scrutinizes the land records not

only with respect lo ownership and possession over the land for which 

license application 1s filed by the person concerned but also restriction if 

any applicable on such land before issuing any licenses for the development 

under the provisions of Haryana Development and Regulation of Urban Areas 

Act, 1975 and the rules framed therein and the Punjab Scheduled Roads 

and Controlled Areas Restriction of unregulated Development Act, 1963 and 

the rules framed thereunder. Thal the DTCP, Haryana would not have issued 

any license in respect of any land, which would have been the land oi the 

protected forest as defined under section 2 of Act. 

p Because no land cu! o! the aforesaid Ambience Lagoon 

suRES" KUMA� Apartments Complex or any part of 132.6 acres of land of the 
10: � Jl 01 : , rz 

Scanned l r11P. Copy of Ong1n�I 
PHttC (htlnd1gartl 
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entire integrated township has been declared as the protected 

forest under the provisions of the Indian Forest Act, 1927 at any 

point of time as alleged. 

q. Because under section 29 of the Act, State Government may by

notification declare any land owned by the Government or private

land on which the State Government has proprietor rights over the

produce from the said land as the protected forest. Therefore, a

sine-qua non of section 29 of the act is that the land must be

government land or a land on which state government has right

over the produce of a private land and hence there cannot be

notification under section 29 of the Act in respect to the land,

owned by M/s. Ambience Group of Companies as the aforesaid

land never belonged to the government at any stage and there is

no document on record to show that the land was ever acquired by

the government under the Land Acquisition Act. It is stated and

brought to the kind notice of this Hon'ble Court that the petitioner

herein has annexed jamabandis and revenue records, which make

It crystal clear that the lands in question were never owned by the

government at any point of time and it stands registered in the

name of Ambience Group of Companies as Owners.

r. Because the Respondent has not complied with the provisions of

section 29 of the Act before issuing the alleged notification,

whereby the area of Nathupur Sund was declared to be protected

forest. Because as per section 29, the nature of rights of

government and private persons in or over lhe forest land or waste

land comprised therein have been inquired into and recorded at a

survey or a settlement. In the facts and circumstances of the

present case no inquiry of survey admittedly has not been carried

out, because had that been done it would have been crystallized

that the lands in question are not government lands and are owned

1n revenue records by the Ambience Group of Companies

s Because on the basis of inspection and copy of revenue and 

government records, it is stated that there is no mention of 
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existence of any forest or plantation on the aforesaid land on which 

the Ambience Lagoon Apartment Complex has been constructed. 

t. Because as per revenue records, kept with State Government, the

land at time of acquisition by the respective group companies

including the above-said company Mis. Ambience Developers &

Infrastructures Private Limited has been in cultivating possession

of the then owners of the land.

u. Because there is no dispute qua the rights and titles of the land, on

which Ambience Lagoon Residential Apartments has been

constructed and hence the impugned complaint is liable to be

quashed in the interest of justice.

v. Because the Petitioner cannot be held to be liable for the alleged

offences even as per provisions of the Act.

w. Because the impugned order is not just bad in law but has also

been passed without application of mind which is evident from the

fact that the alleged damaged report has been prepared without

carrying out any inspection or survey as regards th� ownership of

the land, moreover even the land on which the bund was alleged to

have been situated has not been clearly defined or demarcated or

any khasra numbers of the aforesaid lands have been detailed in

the damage report, which forms the basis of the impugned

summoning order.

x. Because the subject complaint has been filed with malafide,

maiiciously and ulterior inotive for wreaking vengeance on the

petitioner herein a view to spite them due to personal gr\ldge of the

competitors.

y. Because the Responder:t No.2 has initiated th(� proceedings

aga1nsi the Petitioners with malaftde intentions and ulterior

motives.

1\ 
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z. Because the impugned order dated 21.08.2008 is incorrect, illegal 

and Improper. 

aa. Because the impugned order dated 21.08.2008 has been passed 

without any application of mind and ought to be set aside. 

bb. Because the impugned order dated 21.08.2008 has been passed 

in a casual and perfunctory manner without due application of 

judicial mind. 

cc. Because as there is no case made out against the Petitioner at all

and further if the said proceeding is allowed to proceed against the

Petitioner, it wlll not just cause unnecessary harassment to the

Petitioner for no fault of him, but shall also lay down a bad

precedent, as the impugned direction passed is bad in law.

dd. Because the aforesaid complaint filed by the Respondent is

nothing but an abuse of the process of law as there is no case

made out against the Petitioner, which is evident from the perusal

of the above-mentioned facts and the documents attached with the

present Petition. Hence, it would be befitting to secure the end of

the justice, the said direction is quashed.

ee. Because this Hon'ble Court has inherent power to interfere with the 

proceedings of the lower Court at any stage thereof, if it finds that 

the process of law is being abused. 

ft. Because the documents, relied by the Pet'irloner are public 

documents of impeccable character and can be looked into by this 

Hon'ble Court while deciding the present petition. 

7. That the Petitioner craves the leave of the Hon'ble Court to urge

further additional grounds as may be available to the Petitioner at the

t,me of arguments.

Scan,1ed Tr1,.1e Copy cf o, �,1,.:.1 
PttHC. Ct1andi9arn 
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8. That the Petitioner has no other available alternative remedy but to file

the subject petition before this Hon'b!e Court.

9. Further, no other and/or slmilar petition has been filed by the Petitioner

before this Court or before any other and/or is otherwise pending

adjudication.

PRAYER 

IN THE PREMISES AND IN THE LIGHT OF THE FACTS AND 
CIRCUMSTANCES OF THE PRESENT CASE, IT IS RESPECTFULLY 
PRA YEO THAT THIS HON'BLE COURT MAY GRACIOUSLY BE PLEASEO 
TO:-

(a) Pass an order, thereby quashing of complaint

bearing no. 810 of 2008 ti\led as "Range

Forest Officer vs. Raj Singh Gehlot" pending

before the court of Mr. Rajender Singh

Dhanda, Presiding Officer / SEC / Faridabad,

Haryana whereby the proceedings has been

initiated against the Petitioner for committing

offence punishable under sections 32 - 33 of

the Indian Forest Act, 1927;

(b} Pass an order, thereby quashing summoning 

order dated 21.08.2008 passed in complaint 

bearing no. 810 of 2008 tilled as "Range 

Forest Officer vs. Raj Singh Gehlot" pending 

before the court of Mr. Rajender S'ingh 

Dhanda, Presiding Officer/ SEC/ Faridabad, 

Haryana whereby the proceedings has been 

initiated against the Petitioner for committing 

offence punishable under sections 32 - 33 of 

the Indian Forest Act, 1927, 

(c) Pass an order, whereby for quashing all

consequential proceedings ansing out of the
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complaint bearing no. 810 of 2008 titled as 

'Range Forest Officer vs. Raj Singh Gehlot' 

pending before the court of Mr. Rajender 

Singh Dhanda, Presiding Officer / SEC / 

Faridabad, Haryana and in that behalf; 

{d) pass an order, whereby staying the 

procer:dings of the complaint bearing no. 810 

of 2008 titled as 'District Forest Officer vs. 

Raj Singh Gehler pending before the court of 

Mr. Mahavir Singh, Presiding Officer I SEC / 

Faridabad, Haryana whereby the proceedings 

has been initiated against the Petitioner for 

committing offence punishable under sections 

32 - 33 of the Indian Forest Act, 1927 and all 

consequential proceedings arising out of the 

said complaint and in that behalf; 

(e} Pass such oth·er or further order{s) as this 

Hon'ble Court may deem fit and proper in the 

facts and circumstances of the present case. 

�D� 

ADVOCATES 

COUNSELS FOR THE PETITIONER. 

.. 
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IN THE HIGH COURT FOR THE STATES OFPUNJAB AND HARYANA AT 

CHANDIGARH 

CRM-M-..34� .... 12012 

RAJ SINGH GEHLOT 

VERSUS 

STATE OF HARYANA & ANOTHER 

AFFIDAVIT 

... PETITIONER 

... RESPONDENTS 

Affidavit of Shri Raj Singh Gehlot, s/o late Shri Nihal Singh, L-4, Green Park 
Extension, New Delhi - 110016, do hereby solemnly affirm and declare as 
under:-

1. That I am the Petitioner in the subject petition and hence fully
competent to swear and affirm the present affidavit.
2. That the accompanying petition under section 482 of Cr.P.C.,
on behalf of the Petitioner, is dratted under my instructions and the contents
of the same are true and correct, based upon niy knowledge and belief. That
nothing material is concealed therefrom. That the lega! averments contained
therein are \rue upon advice received and believed to be true.
3. That the certified copies oi the annexures are not readily
available with the petitioner and also not typed. However, true photocopies of
the sanie are annexed herewith for kind perusal of the Hon'ble Court.

PALCE ·'\.. CHANDIGARH 
DATED: le;', lo 12_�-- "'l,r VERIFICA.-TTON 

Verified at Chandigarh on this d2y o! October. 2012, Iha! the 
contents of \he above affidavit are true upon my ,,1ow'.edgc and that nothing 
matGrlal been conce1�led thert/rorn. 
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v IN THE HIGH COURT OF PUNJAB AND HARYANA 

AT CHANDIGARH 

CRM No. 34200 of 2012 

Raj Singh Gehlot s/o Late Shrl Nlhal Slngh ............................ Petitioner 

Versus 

State of Haryana and others. ............... Respondents 

REPLY OF HARISH KUMAR WALIA. HES DIVISIONAL FOREST 

OFFICER. GURGAO_N ON BEHALF OF THE RESPONDENT Nos. 2 

I, Harish Kumar Walia, H.F.5 presently posted as Dlvlslonal 

Forest Officer, Gurgaon Forest Division do hereby solemnly affirm 

and state as under: 

1. That I am working as, Divisional Forest Officer, Gurgaon Forest

Division In Haryana State

2. That I say ano submit that I am authorized to file reply to the

above Petition, filed by the Petltioner mentioned above.

3. That I have perused the relevant records pertaining to the

subject matter of the petition, and on the basis of the

Information derived from the same, I am making the Instant

affidavit on behalf of the answering respondents. I deny the

cor�ectness of each and every contention, statement, allegation

and/or averment which is in any way contrary to or

inconsistent with any statement and/or submission made in

written statement, as If it were specifically traversed. I further

�gffi7.�t��
c 2

say and submit that any orn\ssion to dea\ \'1\th any statement,

���t�h:ri�g���Y of Or �,,,a, 

conteritlon, allegation Md/or averment made In this Petition, 
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should not be treated as an admission thereof. I seek
� 1// .. 

liberty of this Hon'ble Court to file a further affidavit, If required 

and/or so directed. 

MOST REPECTFULLY SHOWETH; 

PRELJMINARY SUBMISSIONS 

1. That the Sikanderpur-NathupurBundh is a protected forest vlde

notification no: S.O 251/C.A.16/27/S.29/81 dated 2nd December,

1981 (Annexure-R1). Accordingly the provisions of Indian

Forest Act, 1927 and Forest Conservation Act, 1980 are

applicable on the said land. As per Forest Conservation Act

1980, prior approval of Central Government Is necessary to

take up any non forestry activity in the forest land.

2. That in the present case, the petitioner, had cleared an area of

380 m X 16m of Sikanderpur-Nathupur Bundh, which is a

notified Protected Forests and Ambience Lagoon Apartments

was constructed by clearing this stretch of protected forests and

the forest land in question is still being used for non -forestry

purpose and thus the offence is of still continuing.

3. That this violation came to the notice of Forest department

on 14 /5 /2008 and a damage report, whfch Is a forest

offence report, was issued against the petitioner/offender

for committing the said offence.

4. That consequent up on Issuing the forest offence

SURES>i KUMM\ 

201s.02.02 14.02 report/damage report a notice was Issued to the
���c,e�t�'�J,i���y of Or1g1nal 

petitioner/offender and subsequently , a complaint was filed
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v In the Ld Speclal Environment Court fOr prosecutln4 b > 

petitioner for the commission of the forest offence. 

5 That permission taken from any other department expect 

from forest department or Central Govt. In Immaterial under 

Indian Forest Act 1927 and Forest conservation Act 1980. 

PRELIMINARY OBJECTIONS; 

1. That petitioner has violated forest laws and has been rightly

booked by the respondent department for committing the forest

offence and thereafter a complalnt was flied In the Ld Speclal

Environment Court and the same may not be quashed.

PARA WISE REPLY ON MERITS; 

1. That the contents of para 1 of the petition are admitted

as a matter of record.

2. That the Sikanderpur-NathupurBundh is a protected forest

vide notification no: S.O 251/C.A.16/27/S.29/81 dated 2nd 

December, 1981 (Annexure-R1). Accordingly the provisions

of Indian Forest Act, 1927 and Forest Conservation Act,

1980 are applicable in the said land. As per Forest

Conservation Act 1980, prior approval of Central

Government is necessary to take up any non forestry activity

in the forest land.

That in the present case, the petitioner, had cleared an area

of 380 m X 16m of Sikanderpur-NathupurBundh, which is a

notified Protected Forests and undertook construction on this

stretch of protected forests .The satellite imagery of Google

for the year 2000. of the Slkanderpur Nathupur bundh is

hereby annexed as Annexure R-2, which clearfy shows
SURtSH KUMAR 
201s.02.02 14.02 Sikanderpur-Nathupur Bundh as a continuous linear feature��,!��e�

tl

�rr��g<;;�Y of Ong1na1 

with linear arrays of trees on both sides, running across the

2..\ 
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land in question. The Longitudinal section of 

Sikanderpur-Nathupur Bundh as obtained from the 

Department of Irrigation, State of Haryana, is also hereby 

annexed as Annexure R -3, which reveals that the total 

length of this bundh/Protected forests is 9500 feet which is 

2.895 Kilometers. The length of the bundh measured from 

the satellite imagery also reveals that the length of th\s 

bundhis 2.87 kms, which clearly proves that the feature 

shown in the imagery is nothing other than Sikanderpur­

Nathupurbundh. 

The answering respondent would like to place on record the 

satellite imagery of google for the year 2002 as Annexure R◄ 

which reveals that the bundh /protected forests in question, 

is broken and structures have been erected by the petitioner 

at the cleared site .A mere perusal of Annexures R-3 and 

R-4 also reveals that there existed no building on the bundh

in 2000 but the same can be clearly seen in the imagery of 

2002. Even today , the Bundh / Protected Fore$1S exists

outside the boundary of these structures which form a part of 

Ambience Lagoon Apartments, on both sides and 

photographs proving the same are hereby annexed as 

Annexure R-5. 

Thus by clearing a notified protected forests, the petitioner 

has violated the section 32(a} and 32(g} of Indian Forest Act, 1927 

Scanned irue Copy of Origlnal 
PHHC, Chandlga,rh 

which is as under:-
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Section 32. Power to make rules for protected forests- The 

State Government may make rules to regulate the following 

matters, narnely:-

(a) the cutting, sawing, conversion and removal of

trees and timber, and the collection, manufacture

and removal of forest-produce, from protected

forests;

(b)the clearing and breaking up of land for cultivation

or other purposes In such forests;

Adding to this, the petitioner has also violated the 

section 2(ii) of Forest Conservation Act, 1980 which 

is as under:-

Section 2. Restriction on the dereservation of forests or use of 

forest land for non-forest purpose.-

Notwithstanding anything contained in any other law for the 

time being in force in a State, no State Government or other 

authorily shall make, except with the prior approval of the 

Central Government. any order directing,-

(i) that any reserved forest (within the meaning of the

expression ·reserved forest" in any law for the time being in

force in that State) or any portion thereof. shall cease to be

reserved;
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(ii) that any forest land or any portion thereof may be used for

any non-forest purpose;

(iii) that any forest land or any portion thereof may be assigned

by way of lease or otherwise to any private person or to any

authority, corporation, agency or any other organization not

owned, managed or controlled by Government;

(iv) that any forest land or any portion thereof may be cleared of

trees which have grown naturally in that land or portion, for

the purpose of using it for reafforestation.

Thus by destroying and clearing the protected forest and 

undertaking construction ,and thereby affecting a forest area of 

380 x 16 square meters, the petitioner has committed the forest 

offence which attracts the penalties mentioned under Section 33(a) 

and (c) of Indian Forest Act, 1927 which is as under:-

Section 33. Penalties for acts in contravention of notification 

under section 30 or of rules under section 32. --

( 1) Any person who commits any of the following offences,

namely:-

(a)fells, girdles, lops, taps or burns any tree reserved under

section 30, or
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(b)contrary to any prohibition under section 30, breaks up or

clears for cultivation or any other purpose any land in any

protected forest;

shall be punishable with imprisonment for a term which may 

extend to one year, or with fine which may extend to thousand 

rupees, or with both. 

The forest offence committed by the petitioner also attracts 

penalty Imposed under section 3A of Forest Conservation Act, 

1980 which is as under:-

Section 3A. Penalty for contravention of the provision of the 

Act.-

3. 

Whoever contravenes or abets the contravention of any of 

the provisions of section 2, shall be punishable with simple 

imprisonment for a period which may extend to fifteen days. 

That the contents of the para are admitted to the extent that 

bundh in question is a protected forests vide notification no: 

S.O 251/C.A. 16/27/S.29/81 dated 2nd December, 1981

upon which provisions of Indian Forest Act,1927 and Forest 

Conservation Act, 1980 are applicable 

4. That the contents of para number 4 are admitted as a

matter of record.

(i) T�at the contents of para 5 (l) and (ii) are denied

for want of knowledge.

2s 
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(Ill) That It rs hereby submitted that vlde letter number 

136-141 dated 15/5/2012 Issued by the office of

answering respondent to the District Town Planner, 

Gurgaon. The office of the District Town Planner, 

Gurgaon vlde endorsement number 7315 dated 

9/8/2012 In reference to letter number 136-141 

dated 15/5/2012 Issued by the office of answering 

respondent Informed the Forest Department that 

In the field report pertaining to license number 19 

of 18.98 acres ,It Is written that there exists a 

bundh on the land . True typed copy of the letter 

Issued by District Town Planner and the True 

translated copy of the field note are hereby 

annexed as Annexure R·6 and Annexure R ·7

respectlvely. lt Is pertinent here to mention that 

Annexure P-8 of the petition also states that It was 

vlde license number 19 of 1993, group housing 

complex Ambience Island Lagoon Apartments 

complex was developed. The respondent 

department is yet to get any intimation regarding 

the further action taken by the department of Town 

and country planning In this case. 

(iv) to (viii) That the contents of the para are denied for

want of knowledge.

6. That the petitioner was rightly booked for violation of

various provisions of forest laws and complaint has been

rightly filed In the Ld Special Environment Court.
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a & b. That the petitioner being the director of Ambience 

Group of Companies has been rightly booked for the 

above mentioned violations. 

c. That the petitioner has violated Laws • of land by

encroaching and clearlng a protected forests and thus the

answering respondent has rightly booked the

offender/petitioner for violating forest Jaws, when the

offence had come to the notice of the answering

respondent.

d. That the petitioner/offender has committed the offence

which falls within the jurlsdlctlon of the Ld trial court.

e. That the said offence was booked when it had come the

notice of the respondent department and subsequently

without any delay, the case was sent for prosecution In

the Ld Special Environment Court. Further, it is also

hereby submitted that the Issue raised In the para on

llmltatlon period Is not applicable as the offence

committed by the petitioner Is of continuing nature as the

forest land Is still being used for non-forestry purpose.

f. That the said damage report was issued against the

petitioner/offender a�er thorough enquiry and It was

Issued when the violation had come to notice of the

Forest department.

g. That the complaint states that the petitioner has violated

forest laws by clearing protected forests and thus has

rightly been issued damage report followed by filing a

complaint against the offender/petitioner in the ld

Special Environment Court for 

aforementioned forest offences.

committing the
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h. That vlde notification no: S.O 251/C.A.16/27/$.29/81 dated

2nd December, 1961 (Annexure-R1), the said bundh has

been declared as a Protected rores�s. The ownership of the

said bundh vests with Irrigation department and the land

plan, Sajra and such other details of Khasra numbers are

available with Irrigation department and the same are not

available with the Forest Department . That with the help of

GIS (Geographical Information System) technology, the

Khasra numbers through which the said bundh Is 

passing.were found out. The methodology adopted was as 

under:

1. The sajra of the village Sikanderpur-Nathupur obtained from

the Revenue department was scanned.

2. The scanned sajra was geo-refrenced which Is essentially a

process by which position of sajra is geospatia\ly fixed in

reference to geographical coordinate system. When data

from different sources need to be combined and then used in

a GIS application, it becomes essential to have a common

referencing system for overlaying of different maps.

3. The geo-referenced sajra was superimposed on satellite

imagery /google imagery to make out the khasra numbers

through which bundh is passing. The imagery over which

sajra of village Sikanderpur-Nathupur Is superimposed Is

hereby annexed as Annexure R-8 which will throw light on

the methodology employed.

That the relevant portion of the Annexure R-8 pertaining land
SURl:S>I KUMAO 
2015.02.02 !•I :, 

�.�:;r:•�,.:,;�.��t o• n .. � 0•• in question is highlighted for clarity and annexed as
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Annexure R-9 which clearly reveals that the bundh is 

passing thro1.,1gh the Khasra numbers 531,535 and 533. 

That the Khasra numbers of the land on which Ambience 

Lagoon Apartments are constructed as shown in Annexure

P-6 submitted by the petitioner/offender along with the 

petltlon ,read with para 5 v and 5 vi of the petition are the 

following , 2/2/21 , 3, 527, 528, 529, 530, 531, 532, 533, 534 

and 535. 

From the comparison of these khasra numbers obtained 

from Annexure R-9 and the Khasra numbers given in 

Annexure P-6, it is clear that the land bearing khasra 

numbers 531, 533 and 535 forms a part of the bundh and 

also part of the land on which Ambience lagoon apartment 

was constructed. This again reinforces the fact that the 

bundh /protected forests was cleared illegally and Ambience 

lagoon Apartments was constructed on the said forest land. 

I. That the contents of the para are denied being wrong.

j. That even In the absence of such notification it is deemed to

have all the restrictions imposed by section 32-33 of IFA,

1927 in force. Adding to this the petitioner has not only

violated the provisions of IFA.1927 but also section 2 of

Forest Conservation Act, 1980 by diverting forest area for

non forestry purpose without availing the prior permission of

Central Government.

j1. That the petitioner was rightly summoned for violations of 

provisions of IFA, 1927. 

k. That the contents of para are denied being wrong as the
SURlSti KIIMAR 
20lS . .,.J.:J .. l� '-i 

��.�� "tn�n�f.o';\f' u! Ony•n•I damage report is the forest offence report which forms the
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y\l "1_
basis of any complaint pertaining to any forest offence and 

the Ld Court has rightly summoned the petitioner for the 

commission of the said offence. 

I. That the contents of para are denied being wrong as \he

punishment provided under section 33 is imprisonment

which may extend up to one year or a fine up to 1000

rupees or both . Further it is also submitted that the offence

was booked when It had come to the notice of the

respondent department.

m. That the contents of the para are denied being wrong. The

petitioner/off ender had violated provisions of various forest

laws by clearing protected forests and erecting buildings

over the cleared forests and thereby forest land was used for

non - forestry purpose and the violation Is thus still

continuing. As the forest land is even today used for the non­

forestry purpose.

n. That the limitation period Is not applicable in this case as the

forest land is still being used for non-forestry purpose and

thus the offence is of continuing nature.

0. That It Is hereby submitted that District Town Planner,

Gurgaon vide endorsement number 7315 dated

9/8/2012 in reference to letter number 136-141 dated

15/5/2012 Issued by the office of answering respondent

requesting revoking the licenses Issued to Ambience

Enterprises Limited , had informed the Forest

Department that In the field report of license number 19

of 18.98 acres sent by the office of District Town Planner,

!.vRESH KUMAR 

1.ois.o2.oz t t.oz Gurgaon, It was written that there exists a bundh on the
���:C,e�h1;��·>G��f.'' of Oriprnal 

land over which the building is to be constructed. True

CV! 
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typed copy of the letter issued by District Town Planner 

as well as the True translated copy of the field note Is 

hereby annexed as Annexure R-6 and Annexure R -7 

respectively. It Is pertinent to mention here that the 

petitioner has given details of the license Issued by 

Department of Town and Country Planning for Ambience 

Island lagoon Apartments along with the petition In the 

form of Annexure P-8 as license number 19 of 18.98 

acres. This again clearly reveals that the said apartment 

was raised over Slkanderpur-Nathupur Bundh ; which Is a 

protected forests. 

p. That the Sikanderpur-Nathupur Bundh Is a protected forest

vide notification no: S.O 251/C.A.16/27/S.29/81 dated 2nd 

December, 1981 (Annexure-R1) and a portion of the said

bundh was cleared and Ambience lagoon apartments was

constructed on the cleared forest land.

q. That the Hon'ble Supreme Court In the case titled T .N.

Godavarman Thirumulpad Vs Union of India ,in it's order

dated 12/12/1996 held the following "The term 'forest land'

occurring in section 2 will not only include "forests• as

understood In the dictionary sense but also an area recorded

as forests in the government record irrespective ownership.

This is how it has to be understood for the purpose of

section 2 of the Act The provisions enacted In the Forest

Conservation Act 1980 fo1 the conservation of forests and

the matters connected there with must apply clearly to all

forests so understood irrespective of the ownership or

..Jl 
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Further In this regard Hon'ble Supreme court, in its order 

dated 6/7/2011 in the T.N. Godavarman Thirumulpad vs 

Union of India & ors, Hon'ble court has issued guidelines 

which is as stated below 

"Completion of the exercise undertaken by each state/UT 

govt in compliance of this court's order dated 12.12.1996 

wherein interalia each state I UT government was directed 

to constitute an expert committee to Identify areas which are 

'forest' and the areas which were earlier forests but stand 

degraded ,denuded and cleared ,culminating in preparation 

of Geo-referenced district forest maps containing the details 

of location and boundary of each plot of land that may be 

defined as "forest" for the purpose of the Forest 

(Conservation) Act 1980. 

Thus the Sikanderpur -Nathupur bundh which is a protected 

forests as per the notiftcalion of Government of Haryana is a 

recorded forests and it is immaterial with whom the 

ownership of the land In question vests with, the said land is 

a 'forest land' where in provisions of forest laws are 

applicable 

That the Hon'b\e Supreme Court has made it clear that the 

term 'forest land' occurring in section 2 of Forset 

Conservation Act, 1980 ,would not only include "forests" as 

understood in the dictionary sense but also an area recorded 

as forests in the 9overnment record irrespective ownership, 

Thus Sikanderpur ---Nathupur Bundh being aprotected 

forests is a recorded government forest and ownershlp of 1he 

Sc,,i,r,,:j ·;nH! (:0py nf ()nq Sill s.arne is immateriaL i'liHC. Ch�nG>cjiHh 

.s 2
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iv 
s. That the contents of the para are denied being wrong as

even today on the either side of the boundary of the

Ambience lagoon apartments, Sikanderpur-Nathuput' Bundh

, which Is a protected forests ,can be clearly seen with the

portion In between cleared off, for constructing Ambience

Lagoon Apartments.

t. That the contents of the para are denied for want of

knowledge.

u. That the apartment in question was constructed on a

protected forests after clearing the same.

v. That the petitioner being the owner of the said apartments

which was constructed by clearing the protected forests is

liable for the forest offence committed.

w. That the contents of the para are denied being wrong as the

said damage report was rightly issued against the

petitioner/offender. The Khasra numbers of the bundh In 

question obtained using GIS technology clearly reveals that

the apartments in question is constructed over the protected

forests after clearing it.

x to ff. That the contents of the paras are denied being wrong. 

7. That the para pertains to petitioner's plea for allowing to

raise additional grounds at the time of arguments.

8. That the contents of para are denied being wrong.

9. That the contents of the para are denied for want of

knowledge.
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PRAYER CLAU$Ei 

The last para Is the prayer clause, wherein In the premises 

aforesaid, It ls humbly submitted that the Petition does not have any 

merit and the Petitioner has not made out any case for Intervention 

of this Hon'ble Court. The Petition ls, therefore, liable to be dismissed 

lnllmlnie and p_etltloner be directed to face the trall In the Ld Trla\ 

Court. 

Dated: 03.06.2014 
Place: Gurgaon 

Ys:rlflcatlon 

R� 
Dlvlslonal Forest Officer, 
Gurgaon 

Verlfied that the contents of para 1 to 4 of preliminary 

submissions, para number 1 of prellmlnary objections and para 

number 1 to 9 para wise reply of reply are true and correct to the 

best of my knowledge and derived from the official record. No part of 

it Is false and nothing material has been kept concealed therein. 

Dated: 03.06.2014 
Place: Gurgaon. 

��· Respondent 
Divisional Forest Officer, 
Gurgaon 
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Request for Information under right to information Act-2005. 
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Request for Information under right to information Act-2005. 
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************* 
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Diversion of 0.4486 hac. of forest land for road access by Mis Ambience 
Developers & Infrastructure Pvt. Ltd, along NH-8, at Village-Nathupur in Distt. 
Gurgaon 
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CHECK-LIS:r 

OF 
DOCUMENTS/INFORMATION REQUIRED FOR PROPOSAL FOR DIVERSION OF 

FOREST LAND FOR NON FORESTRY USE UNDER FOREST (CONSERVATION) 
ACT,1980 

S.No.

1 

2 

3 

4 

5 

6 

7 

8 

9 

10 

FOR STAGE-I APPROVALS 
I Documents/Information Required for All Proposals 

Name of the Document (s) 

Check-list of the project proposal 

Demand letter of the project authority/ applicant, if 
submitted. 
Main application form from Part-I to Vas prescribed 
in the Rules under the FCA with all its columns duly 
filled up and signed by the competent authority with 
date, place and official seal. All the information in 
Part-I of Form-A including item-wise breakup of 
the forest area required, must be given in the form 
itself by expanding the columns 
Detailed note on the project. It must include the 
information regarding the number of villages and 
number of persons to be benefited from the project 
including employment generation. 

Map of the project site/forest area required clearly 
showing forest boundaries and adjoining areas with 
their land use in distinct colours in 1:50000 or any 
suitable scale on original Survey of India topo sheet. 
If the area is very small, in addition to above, an 
index map may be submitted showing forest 
boundaries and a location map on a larger scale 
with land use of the area required duly signed by 
DFO/CF concerned. 
Layout plan of project site approved by competent 
authority. In case of linear diversion of forest land, 
linear map or a diagrammatic map of the project site 
should be enclosed. . -

Statement showing the details of forest.: area 
involved i.e. Survey No. /Coupe No. / Compartment 
No., etc., and item-wise breakup of the forest area 
proposed for diversion du)y signed by DFO Un the 
prescribed format). 

Statement showing the details of non-forest area 
involved in the proposal (in the prescribed format). 

Certificate from the Collector/Deputy Commissioner 
that no alternative suitable non-forest land is 
available for the project in question. 
Justification for locating the project in forest area to 
be submitted by User Agency and countersigned by 
DFO. 

,. 

Provided 
or Not 

YES 
YES 

YES 

YES 

YES 

YES 

YES 

YES 

YES 

If not 

Provided 
Why? 

�=tr½ 
\ """'1f 

f � \.\ 

NA 

Page 
Number 

J-J)

13-1s

1'7 r '3, 0/ 

YI 

c.., '3:, 

�s-

l.\1-l-i') 

�I 

r1 

,,:\;Jf, 
u-

S'S 
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r --- ,. -·-··-------11 1 Certific.'lte for m1111111um use of fore.;1 lao1d to be YES 
1---

I I 
I
I r-
! 
I 

I 
I 

i 

: submitted by the User Agency, giving details of area and trees involved in the alterncitives examined and 
1 reasons for their rejection duly countersigned by . __ _I D FO (in the pres_c_ r_ili-'·e_d_,._fi_o1_·1_11_a....:t)_. ----------+------+---------1------lt 2 1Lh1dertaking by the User Agency to bear the cost of 

13 compensatory afforestation duly ·counter signed by the DFO (in the presc ribed format). Undertaking by the User Agency to pay the Net Present Value (NPV) of the forest land involved duly countersigned by DFO (in the prescribed format). Undertaking by t_he User Agency to. pay· the Additional Net Present Value (NPV), if any, of the forest land involved duly countersigned by DFO (in I the f,rescribed format) as decided .at a late!' date asI pe:- the decision of the Supreme Court. : __ _,l4 I 1\ certificate from the competent authority ·in the I Sfate in the prescribed (vide MoEF letter No. 11· 
9/98-FC (pt.) dated 5th July 2013) format that all ! forest rights under the Forest Rights Act, 2006 havel been settled in respect of the forest area proposed•, for diversion, wherever applicable. In case, the process for settlement of rights 

1 under FRA has not been initiated, grant of stage-I c-1pproval under the FCA to the proposal will be considered only if a certificate from the competent authority concerned, clearly stating that the process for settlement of rights under the FRA has not been initi3ted along with evidences supporting that 

YES 
YES 

NA 

1 settlement of rights under the FRA will be initiated 
I ,-1r,1ci cqmpleted before the final approval, is enclosed j vv�r!1, ithe- proposal (vide F. No. 11-179 /2012-FC l______ I I.Jared: D_c�en._·J_e_r __ 2_0....:,_2_0_1_3�:l_. ----------+------+---,---+-----1i 15 •

1 

Sjj>�c\fs-:¥ise and· girth class-wise cnumerali,on lista1?d :at,str:,ict of trees (abstract to be given at the end 
NA • of tlid iis,t) stanrling on the forest area in questionn�:2tly typed ur computerized and duly signed byOFO. I -----·-·t----·------------------+-------------1-· ----1 Site ir,:;pecti0i1 report of the forest ;,re;:; involved in YES 1 

6 3.IG the project pi·opo:::al by the DFO concerned •• or 
1 higher ievel forest· officer in prescribed format (in 
! tl;e p;.e�·c-ribed format).····-·-i·i· •• 1 l)2f<1ils of non-forest land/ciegraded ·forest area jidentified for compensatory afforestation ·:12. ' ::urvey No./ Con1part111ent No./Khasr�1 No./Khatoni 

.� 
1 ['Jo., V:!lage, 'L.:!-:�il, District, etc., along -.vith map in , � j <1pµrnJ)riatc ·ffali� si1owing the boundaries of 

t,. "" ,... _i-- _J
I ,idjo'i_q'in� fon·st a?·eas with ·�heir u�e in distinct I______ _µ:ol'ours rfittwptescribed format). , IU I Dei.'.1i!•2c:-sche111e for compens�tor_v ,:fforcstatio11 on I YES &°J-7) i I ic!ei1tificcl nor,-forc:.t a1ea/ degraded fo1est aiea, as l : ! ! I the r::JS(! ·111:,y L0, at prevalent wa�0 C!t1;:; ct,.Jly signcJl ! 1 ! . _ Lu·; L",r:o :;-inc! CO\!lltcl'signecl by Lit'.:: c:= ccncern0d. -----·-- I ----·· __I ________ _.!
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·r1i�CA scheme must include all the technical-i----�---r­
details, ·details of work schedule, total financial

!9

20 

\-• I 21 

011tlay and proposed monirnring mechanism (in the

P..rescribecl format). 
1 Certificate from the u1:u. that non-forest l,mrl

I selected for compensatory afforestation is in a 
• cqmpact block and contiguous to forest area or in

clbse proximity of forest area and suitable from the
managen\ent and protection point of view.
Suitability certificate from the Divisional Forest
Officer .that the land identified for compensatory
af;forestation is suitable for raising plantation (in the

pr,escribed format).
Certificate from the Chief Secretary regarding non-

'
' availabili,ty of non-forest land in the state for raising 
cqmpensatory afforestation, wherever applicable. 
T\lis cer,tificate will be basect on the certificate 

I . . . 
si�ned . by the DFO and Deputy 
C6mrniss'ioner/Collector of the district concerned 
al�out no)'l-availabilitv of such non-forest land. 

r----- Id case of proposal which requires entry /exit 
l 22 tlirough Protected Forest strips along roads/railway 
I 

I lines/canals, the following information/documents

r 
I 23 

must be given :-' 
1) No_ Objection Certificate (NOC) of the land
: owning agency i.e. NHAI/PWD, Railways or

Canal/ Irrigation Department 
J) ·_ch�nge of Land Use certificate from Town

and Country Planning/ any other competent
authority.

for the, projects involving forest land for 
cdnsth1dion of buildings/right of way for buildings, 

I 
tl�e· b{ti1{up area, details of DG sets to be installed, 

I 

a1rd,irJ0,;rnaterir1ls to hP. llSl:'ct (in C(ISC' of industries)

YF.S 

YES 

NA 

NA 

NA 

sl)oil:1n'b� clearly mentioned. 
, -·--:���- S�a,ti�s.,p�·'flearance under Environ�1 ent (Protec:t-io_n_) ___ Y_E_S _______ _ 

------1 

f ____ ., ____ 1__114-�J?ff?', wherever required. 

-
-

'-

·
-
-

-

-·• -------------1--•---

. .::: 
1
, NOC of the State Pollution Central Board for 

�---·---.e�
1
t�off��ment: of the project, wherever re(]uirr;:cl. 

i �6 I DFt;.d!nl . scheme for rehabilitation of project 
J L- ... ___ , :·,f:f2.cced. persons, wherever required.

; n r D¢tailcd Catchment Area Treatment Plan, wherever
i I req1!ired. The CAT _Plan sho.uld be prepared on the
i ! basis of �1ctual s:1rvey of area anct its classification in

I various c1tegories requiring different engineering/

NA 

NA 

NA 

: ;ifforest;-ition ;:ind other treatment� in pk1sed I II :nanner.
;�; - • l)et3ik;-! .Re�i;;·;;a·ti<.;11 Plan, wherever rc•ouired. le I 

-----1·--l'l_A ___ ,,1,------

-

--; slH)li)ct be re.tlistic exhaustive c1m! co11q1l;te 1:1 all i 1 
1 re�p�c�s alo:�g 1,vith relevant maps in ctisLincr ! I I 
1 co!m;r.· .. .It should ;ilso include tile cict:ds of b,,ck i I I 

1 
________ ! _��\'�;J:;�;;:-'1,���

0

1�i��et��
n 

a
n

d ex
e
cutio

n 
oi'-�

u
ch works, J_____ J __________ �-------.. - __--r . 
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r -�Tcost benefit analysis as per the guidelines issued
I I 11ndcr for-est (Conservation) AcL, 1980 in prescribed 
• format, w,herever required.
1 - 30 - Any oth�r information/documents necessary for

NA 

I giiving cl.:\ritlcations on the project, may hf' spArified 
i a1Jd attached. . , 
r---.,1 Qocum�ilts/Information Required for Proposals for Roads, Railway Lines, Canals and 

31 
; Transmission Lines 

The following information/documents must be 
.l 

. 

g1JVen :-
aY, Length and width of Road/Railway line/ Canal/ 

Transmission line passing through forest and 
non forest area. 

b) In case of expansion of already existing
, road/railway line/canal, linear plan clearly
i ; showing in distinct colours the already existing
; rnaJ ([rum begl1111i11y l:o P.nd), the width of the

propqseri road/railway line/canal to be 
, c�pa11ded, and Lhe remaining width of the 
i :r:1'.otett J,'orest strip, if any, which would be lefl

afte!· expansion. 
I 

I cJ 
In case of transmission line, the following details

1 
may also be given :-

i) Number of towers to be erected both in
i forest and non forest area. ! ! iiJ Width of the right of way for

NA 

l i transmission line. 

! 
III J D1cumcr�ts/Information Required for Proposals for Hydro Electric Projects 

I 32 Tr1j'e following information/document must be given:- NA 
1 a� . �omponent-wise total area requirement 
I b() '�9py of Memorandum of Understanding 

cD Copy of Techno-Economic Clearance 

I 
d0 �opy of _Implementation Agreemenl 

. cO }iq;<;: from· !rrigaliun and Public Health 
I , ::DejJartment 

! fl '.1i;zq:¢, from Fisheries Department 
; g0 }iJ.Ptorizati_on to the appiicant by the Project 

______ .. __ L_ ' __ ,1_�WtJ1,orit•1 -----'--�--�I _ ___.I T • ,.·------------

;- l-
V 

7-nocunn.'nts/Information Require cl for Proposals for Mining

j-jj-·i Thci following information/documents must be given' I ·i r�ew Prnpos�lis
I a) tei·tifi:;�!tP from the competent authority like 
I "District M:nin:; Officer/Geologist, regJrding non-

1. 

,ivailal..iil:'ty ,)I' the same mineral/ore in the nearly 
:r,on-forest :irca. 

I b) -Estin;;;rtr.d rJsc::ve of each rn.inc1c,l/qr1:: i!I the
'forn�:t �:·e:1 ::rd nun-forest ,.1;-P.::1. 1 

T
---

1 

: c)' Tot:11 .. i'rc;1 de,11.indcd ;rnrl ��Xkill ur f0rest ar,�a l I 
;;1•10: :.::d in the 1�roposecl minine 1,,;1:�,_. show11 in I ! I

______ ::�s�;r:\·� co'.�· •• _,_-��-'. 1��-le __ v_an_t_map��-- -.. ----��· _______ _t_______ / ____ � __ 
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. ., . 

Proposed perioct of mining lease. 
1 
e) Minim�m distance of the proposed site from

Wildlifo S,rnrt11,1ry and National Park.
f) ;A oopy :9f the mining plan July c1pµruveu l.Jy IBM,

N , . I I ag.ptU\
g) !Phasedi1•eclamation plan of the project area.

I . h) :Copy of lease deed/agreement entered into with
I ., fhe' dis�rict authorities. 

i) The details of Safety Zone Area for the mining as
jper para 4.7 of the guidelines. The undertal�ing 
from the project authority to bear the cost of 
fencing of safety zone area and a.fforestation over 
i°ne and half times of degraded forest area. The 
!dc�ails of safety zone to be ascertained by the 
fompetent authority viz. Indian Bureau of Mines/Pertt., of Geology and Mining of the State'Government. 

II� In case of renewal of Mining Lease 
ia) A brief profile of the lessee/ company should 

be submitted giving details of their existing 
mining leases in the State with their 
capacity of production, the present level of 
average annual production, location of these 
pits and the status of reclamation of forest 
land that are exhausted of minerals. 

le) 

,cl) 

Complete details of existing or pr(?posed 
leases in that particular forest area with 
their present status should be indicated on 
the Survey of India Topo-sheet in 
appropriate scale 
The State Government shall forward the 
complete proposal to the RO/MoEF at least 
Si?( months prior to the expiry of the existing 
lease. In case of any delay, a details report 
el�borating the causes of delay shall be 
forwa:-ded along with the proposal. 
A_ resolution of Gram Panchayat/ Local Body 
of the area endorsing the proposal that the 
project is in the interest of che people living 

NA 

1 L1 and around the proposed forest land. 
l----l-----------�--�---�­:---)�---���oc•-:!��.£1-�1�1 �?�:n:iat_ion Required for Pro o:als for Retail Ontlet1; of a_12_9il S:.�'"!.!Ua:@_C� 
I ...:i·I I ftrn.folluv-.11.ng infOl'matwn/ documents muse he 91ven :- I1 ::) Copy c•f Jettt:r of intent issued by the oil Con"!pany. 

I r,) Site �.::•1(°Ction cci·tificate as per C1;v!:. of lndi,1 ,
gu:deii:ie:;. T!12 DFO should certify the dista;1ce c.., bl::tw�·2n t, .:o rel ail out!t:ts on either side of the 
O!itl.:L ir, qtkslio11. 

cj 1.:·.j'lll:,t pi,.11 sho1,ving dimensions ni proposed 
,.1 1

;rr.,�1eh l"!J.ld for entry and e>:it" wiLl1 c!t:ar are?. 
c:1ku::1rion!:: -------·---·----- - ---------'---------------•·'--------' 
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( 

r 
cl) Map clearly indicating the directions of the road

leading from .... to ....... 

e) The a1;ea calculations for the cu rv0.s shou Id
: :nvariJ:):>Jy be given in the layout plan.
l : • j �I 

! - .I 'i : 1 �� 
f) 'N;C)�f,�*m. NHAI/PWD/Urban or local body. 

I , • J_-,l-!�i�f- j ::· 
g) ! Not· %\,m Town anct, Country Planning/_. local

j bdciff :,: 
: ·, 

h) ! Cert:i'frtate by User Agency to the effect 'that no
High Tension line passing abo.ve the proposed 
site duly countersigned by DFO. 

;) i A Certificate by User Agency to the effect that no 
i LP Gas godown is located near the proposed site 
' duly countersigned by DFO. 
! 

• 

J I 
I 

NA 

'-----'--�- ___________________.__ _____._ ____ ........_ ____ _,

Dare .9.::t./<:>.,?./+oi';­

Place .½().�:'"Oh 

L,;·1t: .................... . 

Countersigned by 

Conservator of Forests 
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Ambience Developers & Infrastructure Pvt. Ltd. 

• '.P#)
1

AMBIENCE 
the new standard 

To Date: l 5.07.2015 

The Dy. Conservator of Forest 
Gurgaon, District 
Haryana 

Sub: Request for diversion of 4486 sq.mtr. of forest land for internal 
roads/services to Integrated Township - Ambience Island, NH-8, 

Gurgaon, Haryana being developed on 132.06 acres of licenced land 

owned by ambience Developers & Infrastructure Pvt. Ltd. and other 

Ambience Group Companies. 

Sir, 

This has reference to our subject application for diversion of 4486 sq. mtr. of forest land 
which has the following detail:-

Length of Bandh : 283 mtr 
Width ofBandh: 15.85 mtr 
Khasra No. involved in Bandh : 526, 534, 533, 535, 536 
Total area of the Bandh : 4486 sq. mtJ:. for which diversion is to be applied. 

Documents Enclosed:-

1. Checklist Serial no. 04,08,1011,12,13
2. Google location along with latitude and longitude
3. Layout

4. Licence Copy
5. Smvey oflndia sheet
6. Resolution

You are requested to kindly issue NOC at the earliest. 

Thanking you, 

Yours faithfully, 
/ For A icnec Developers & Infrastructure Pvt. Ltd. 

Encl: as above 

Copy to : Conservator of Forest, Curgaon 

Ambience IJevelopers & 

kf 
Regd. Office :L-4, GREEN PARK EXTENSION. NEW DELHl-110016 INDIA 

TEL 2619 6284. 2619 1394. 2619 1403. 2619 5042. 2619 4021 FAX. 2616 4757 
E-mail amb1ence1sland@vsnl.com Website· www.ambiencegroup. 1n 

J7�899DL1991PTC046129 
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Arnbience Developers & Infrastructure Pvt. Ltd. 

.//# ).� 
AMBIENCE 
the new standard 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF 
DIRECTORS OF MIS AMBIENCE DEVELOPERS & INFRASTRUCTURE PVT. LTD. 
IN THEIR MEETING HELD ON 25.06.2015 AT L-4, GREEN PARK EXTENSION, NEW 
OELHI-110016. 

"RESOLVED THAT Sh. Vinod Garg, Authorised Signatory of the Company, be and is hereby 

authorized to sign and file the application to Dy. Conservator of Forest, Forest Deptt., Gurgaon 

for diversion of 4486 sq.mtr. of forest land for internal roads/services to Integrated Township -

Ambience Island, NH-8, Gurgaon, Haryana being developed on 132.06 acres of Jicenced land 

owned by the company and other Ambience Group Companies. 

FURTHER RESOLVED THAT Sh. Vinod Garg, Authorised Signatory of the Company, be 

and is hereby_ authorized to swear any affidavit, to sign any undertaking or any other 

documents/papers to be submitted alongwith the said application or to do any other act for the 

diversion of forest land admeasuring 4486 sq.mtr. from Dy. Conservator of Forest, Forest Deptt., 

Gurgaon." 

r 
---------- �- --------------------

s ignatur��f-���'oatg attested 

aertified True Copy 
For Ambience Developers & Infrastructure Pvt. Ltd. 

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHl-110016. INDIA 
TEL 2619 6284. 2619 1394, 2619 1403. 2619 5042, 2619 4021 FAX: 2616 4757 

E-ma1l.amb1ence1sland@vsnl.com Website: www.ambienceg�oup.,n 
U74899Dll99\PTC046129 

Signatory 
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' 'I 

Report Part 1 

FORM - A 

Fo, 111 for seeking prior approval of Central Government under section 2 of the Forest(Conservation) Act, 1980 
for Diversion of fresh forest area 

&. General Details 

A-1. Proiect Details 

PART - I 

(To be filled up by User Agency) 

(i). Proposal No. : FP/HR/Others/13983/2015 

(ii). Name of Project for which Forest Land is required : Ambience Island, NH 8, Gurgaon 

(iii). Short narrative of the proposal and Project/scheme for which the forest land is 
required : Diversion of forest Land 

(iv). State : Haryana 

(v). Category of the Project : Others 

(vi). Shape of forest land proposed to be diverted : Linear 

(vii). Estimated cost of the Project(Rupees in lacs): 75 

(viii). Total Area of Forest Land proposed for diversion(in ha.): 0.4486 

(ix). Non-Forest Land required for this project(in ha.): 53 

(x l. Total period for which the forest land is proposed to be diverted(in years): NIL 

A-2. Details of User Agency 

lt). Name: AMBIENCE DEVELOPERS & INFRASTRUCTURE PVT LTD 

tiiJ Addressl : Ambience Island. NH 8, Gurgaon 

liit J. Address 2 : Nil 

(ivl. State : HHP/Clrl('l 

'" C" ,,, lr:1· '"" c,, ,,: ,-,·Ad•11in'i ,so, O!Jcnc-., cport nspx?pid=FP/HH/Olhc,rs' 13983/2015 --

)1 

1
• ld, 
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7i23.'2Ql5 ReporlPmt 1 

(v). District : Gurgaon 

(vi). Pin : 122001 

(vii). Landmark : Ambience Mall 

(viii). Email address : arnit.chauclhary@arrbiencegroup.in 

(ix). Landline Telephone No. : 26196284 

(x). Fax No. : NIL 

(xi). Mobile No. : 8130696108 

(xii). Website (if any): NIL 

;l 
1 
\• 
I! 
IJ 

� 
� 

� 
1� 
,,1 
'l1 
:J 

m 

I 
I• 
� M 

(xiii). Details of Proposals seeking prior approval of Central Government under the Act for diversion of forest land submi,ed by ti 
User Agency in the past 

1 
List of proposal submitted in Past 

S.no Proposal Proposal 
Status. No. 

NIL 

Moef 
File 
No. 

(xiv). Legal status of User Agency : Private 

A·J. Details of Person Making Application 

(i ). First Name: Vinod 

(ii). Middle Name: NIL 

(iii). Last Name: Garg 

(iv). Gender: Male 

(v). Designation: President 

(vi). Address 1: L • 4, 

(vii). Address 2: Greenp11rk Extension 

(viii). State: Delhr 

Area Proposed 
for 

Diversion( Ha,) 

Area 
Diverted(Ha,) 

Date ofln· 
Principle 

Approval 

Ambiance Oevalop�rs & 

........ 

Date of 
Final 

Approval 

,;irocture Pvt, Ltd. 

�-
aris d Si11natory

I 

I 
,, 
� 
j'• 
'.4 

� 

I 
� 
i 

2i6 
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11:,312015 

/ 

Repo,I Pm I 1 

(ix). District: South 

(x). Tehsil: Hauz Khas 

(xi). Pin: 110016 

(xii). Landmark: behind OBC Bank 

(xiii). Ema i l  Address: amit.chaudhary@ambiencegroup.in 

(xiv). Landline Telephone No.: 26191394 

(xv). Fax No.: NIL 

(xvi). Mobile No.: 8130696108 

� 
Ji 
,; 

� 
!� 
1! 
{. 
� 
if 
tJ 
;;: 

� 

t� 

! 
� 

I 
I 
¼ 
¼ 
I} 

(xvii). Copy of documents in support of the competence/authority of the person making this application to make applicatlon on 
I!' 

behalf of the User Agency: � �j 
� 

IL Details of land required for the Project 

I 
8_1_ Details of proposal seeking prior approval of Central Government under the Act for diversion of forest land for thJiProject 

already sybmitted in the past i 

I 
(i). Whether any proposal seeking prior approval of Central Government under the Act for diversion of forest land requir"'d for th, 
project has been submitted in the past?. : No 

B-2. Details of forest land proposed to be diverted 

8-2.1 Details of Divisions involved 

Details of Divisions involved 

s.no I Division Name I Forest Land(ha.) 

I. I Gurgaon I 0.4486 

8-2.2 Details of Districts involved 

District wise breakup 

S.no I District Name I Forest Land(ha.) 

I. I Gurgaon I 0.4486 

B-2.3 Village wise breakup 

Villages wise breakup 

S.no Village Forest Land(ha.) 

Nathupur 0.4486 

J Non-Forest Land(ha.) 

I 53 

I Non-Forest Land(ha.) 

I 53 

Non-Forest Land(ha.) 

53 

t" 
{fleer 

{ji\'l ,;:::OIi 

GU 
'\'i 

GUR 

Ambi1 nc1 Developers & I f;;i�:•ur.:uro Pvt. Ltd. 
J.·5 

X 

463



Report Part 1 

8·2 4 
• Component wise breakup 

Component wise breakup 

S.no l Component l Forest Land(ha.) I Non-Forest Land(ha.) 

l1 l 0.4486 I 53 

h Maps of forest land prooosed to be diverted 

Division 1. : Gurgaon 

(i). Area of forest land proposed to be diverted(in ha.): 0.4486 

(ii). : Linear 

(b). No. of Segments: One 

Segment wise details 

Segments Segment Area(in ha.) Kml File of Segments 

l. 0.4486 
View File 

(iii). Copy of Survey of India Toposheet indicating boundary of forest land proposed to b, diverted: 

� 

(iv). Scanned copy of the Geo-referenced map of the forest land proposed to be diverted prepared by 

using GPS or Total Station: � 

D. 
Justification for locating the Project in forest land and details of 

- alternatives examined:

�-(i). Copy of note containing justification for locating the Project in forest land: ,i:i! 

(ii). Whether a copy of map indicating location of alternative examine is required to be 
provided: No 

(a). Reason for not providing such map NIA 

E. Employment likely to be generated

(i). Whether the Project is likel y to generate employment ?: Yes 

(ii). Permanent/Regular Employment(Number of persons): 25 

(1ii). Temporary Employment(Numl,er of person-days): 20 

F. Q.w2lacement of People due to the Project. if any

,. Jncc n,c u\/Adm111:Userogencyrcporl '1spx?pid• FPIHRIOtho1 s/13983/2015 '}c ',/ f I 

' .. 

✓�\~·,\....., . 
I 

, 

416 
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Report Part 1 

(i). Whether Project involves displacement?: No 

§.,_ Details of Cost•Benefit analysis for the Project

(i). Whether the Project requires Cost·Benefit analysis?: No 

J::L Status of Environmental Clearance

(i). Whether the Project requires Clearance under the Environment (Protection) Act 1986? 
: Yes 

(a). Status of the Environmental Clearance to the Project: EC obtained 

(b). Environmental Clearance File No.: DEH/09/SEIAA/263 

(c). Copy of Environmental Clearance to the Project: � 

(d). Date of grant of Environmental Clearance to the Project: 01 May 2009 

L Status of Wildelife Clearance

(i). Whether the Project or a part thereof is located in any Protected Area or their Eco 
sensitive zone? : No 

L Applicability of special provisions governing Scheduled Areas

(i).Whether the Project or a part thereof is located in a Scheduled Area?: No 

Status of settlement of rights under the Forest Rights Act. 2006 on the
15.,. forest land proposed to be diverted

! ',l
:-'1 

�! 

�
� 
,� 

t� 
�i�

�
� 
m
�
j 

I 
I 
I 
i 

ij 
a 
a 

I�
j 
I� 
�.f 

& 
" 

1 
,f 

(i). Whether the process for settlement of Rights under the Forest Rights Acts 2006 on the forest land proposed to be di?,erted ha 
been completed? : No 

L Details of land identified for Compensatory Afforestation

(i). Whether non-forest or Revenue forest land is required to be provided by User Agency?: 
NIL 

-� 

,r1,•�f
. il)II 

{.i''i\SI . ' •• , 

�urV.�
\\

�\)G\V.''.'\ '

�5 
(ii). Whether the area of non-forest land or Revenue forest land required to be provided by User Agency for raising Compfnsatory 
Afforestation is less than area of forest land proposed to be diverted ?: NIL 

(iii). Reason for not providing Non-Forest Land: NIL 

516 
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Report Port 1 

Additional information Details 

Documents 

S.No Documents 
Remarks 

l ... D. T. P Ucense from District 
·-

Town Planner, Gurgaon, 
Haryana 

D f• Cc.,r. 

, 
\.,.. ..... .. 

,I 

•·:ti·1·' 1, �1 p�:s.cl0;.v�1ic1_,,1t1r 1n-Allm1n:Uscrogcncyrcport nsp;()p1d� rP/HR/Otncrs' 13983/2015 
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' 

Fall Title of the Project: 

File No. : 
Dr,te of Proposal: 

Diversion of 0.4486 Hae. of forest Land for road access to 
Integrated Township-Ambience Island, NH--8, Gurgaon, 
I larvana Being developed on l 32.06 acres of licensed land 
owned by Ambience Developers & Infrastructure Pvt. Ltd. and 
Other Ambience GroL!P Companies 

FP/HR/OTHERS/13983/2015 

PART-II 

'<T6 T>ci !Jillcd by the concerned Deputy Conservator of For�sts) 
-I Location of the p�oject I Scheme: Diversion of 0.4486 Hae. of forest Land for road 

access to Integrated Township-Ambience Island, 
NH-8, Gurgaon, Haryana Being developed on 

i 132.06 acres of I icensed land owned by Ambience 
I Developers & Infrastructure Pvt. Ltd. and Other 
I Ambience Group Companies 

-kS.�te / Unibn 'Territory Haryana State ---
District Gurgaon 

I 

L--------·· 

i ( iii j : Forest Division 

/·i�-_L._ 
/\re:1 of forest land proposed for diversion (in ha.)

I I-;·�--> 
I 

• ' - -----------

j (vi) 
i--­
! (vii) 
i 
i 
! 
I 

I Legnl sti;tus of forest
--

I l.1ensit)' of vegctaficrn
-�-- -----·-----

:, pc:c ;c�-wi·se (scientifi<.: names) and diameter class-
\\ ;sc <.:numerntion of trees (to be enclosed. In case of 

I :rrigntion / hydel projects enumeration at FRL, FRL-2 

rl-��> 
j· ( ixi

-
-

! :1h!tc, & FRL-4 111cter also to be enclosed.)- •-··----. -

1 

__ _1 __ J_lr1�f no10 on vulnerabiiitt of the area to erosion ___ 
Approximi;ite distance of proposed site for diversion 

: __ �! °' 1 1:1 b,)undarl' of fore.st. 
!01-··-, WI ,eth;:;r forms part of National Park, wildlife
I 
I 

1-· .. 

' <·v ·1,'' Ll'lf'\' I J.11 ,.,\ � .. ' l,;osph.::re reserve, tiger 
'
! 

,:crriclor. etc: (If so, �he 
: •·\·•mmcnts of t:1•� Chid.

' .111nexed). - -•· -- ··------·----

details 
Wildlife 

reserve, elephant 
of the area and 

Warden to be 

Gurgaon Forest Division 

0.4486 Hee. 

Protected Forest 

No Density 

No 

. 
No erosion at all .• 

; 

The Proposed site for diversion involve� the entire 
width of the Protected 81mdh. .,. 
No 

' 

------
; (\Ii '.\ h:tl :er ;:11y r,,re/ en.iangered I unique species of 1 No 

i -- ♦--

i :\ii) 

,----
! fl.

lt r:1 ,tnd f',llina i'oun i II) the area - if so details I 
1: \;1\:1...1i. 

-
----··�--

-

,"---

·
·:1.· i;�_.,-i�•-·,�

·
;.i:y pr1,t:.:cte.cl ,1rchac<,logical / heritage site / No -t ( ,rr ,. r

... h.:, �! I:,,.: ..:�t:1 b I i-;L r:1en 1 l),· :my other i1npc,nu11t 
: ,::,,f1'.lll.(:;ll I:; lo�:,:?d in thc area. If �o\ the details t)\'1\'>• f' 

i:i.....:or' \Vi!h !�( )-:.; f:·on1 competent authority, if (_,I)� 

: i•.'(ll!irlJ. ' ·- ··---- ---
-

· ., - -
: \·,·�1efi 1 e,· ti:..: r;.>qui1:..:mcnt of fo1·cst l;-,.nd ns The l!S�r agency i"cquires forest area for 

I· .·<tj,OS:.>d l.iy t liC' i::;e r • :, tie1·! t�j' ! :1 col. 2 of Pat:t-J is construction of ro:;d :icccss & integrn:ed Township. ; 

l. I . : I" (Ji t! '.I u l � :-.rid b:tn·.;t mi11im11m for the project. Th� use of the Forest b:1d is b:ire n�inimt1rn and JS ' 
f I ° :::, r�rornn;c-;idcd :,n:a item-wise with tlet:ti!s of u nci vo icJ,,.b le.

i _J .-... ; _ ___ _ � ·-. - - ----·----·----·- ----
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---------- -- ------
'ln'ther any work in violation of the Act has been
11-ried out (Yes/No). If Yes, details of the same
1l"i11tling period of work h,lvc clone, action taken 

(JI 

' SI 
l erring officials. ·whether work in violation is

Yes, Damage report no. 29065/291 ..3, 
datecl.14.05.2008 was issued and case in 
Environment Court, PC No. 7-G/2008-09 was 
filed. 

!�l __ i n J!E�!i.!:_CSS. 
10. ·Jo 

' c i J - • ·-1 !) 

-
e��1ib of compen:rniory Afforestation Scheme
eta i Is of non forest area I degraded forest area
ent ified for compensatory Afforestation, its distance 
om adjoining forest, number of patches, size of each 

I I id 

i I fr 
,th. 
ap �howi11g non-forest I degraded forest area 
0nti lied 

hii-) --,·� 
I id 
i I nc 

for compensatory Afforestation and 
!joining forest boundaries. 
-.,,ailed compe11satory A £forestation scheme 
eluding species to be planted, implementing agency, 

piii
)

- I · �, 

I 

Attached (Check List No.17) 

Attached (Check List No.17) 

Attached (Check List No. 18) 

11e sched1de, cost srru;;ture, etc. - .. 

I I in 
i t:1 

, (iv) I 'J'otal Lnanc,al ouchy for cmnpensatory Afforestation I Attached (Check List No. 18) i 
scherne 

I-;-----·------·-·--
( v) Ccr!if-ici,tes from •�0111 petent 

I '.'l!itabilitv o 
I • ·f area identified 

authority regarding
for compensatory 

i ,\ ffornslatio1 l and from management point of view. 
! , (--1·0 bv �igne ,d by the concerned Deputy Conservator 
, 1 •.1!· Forests). 
j---i •• • �-,.. ·. { 

. f I.. 1 .o11e 1,1.-.pect, vn report of the DCF (to be enclosed) 
hlighting facts asked in col. 7 (xi, xii), 8 / e:;µccially hig 

! and 0 above. ·--·· -··· -·-··-----··--
]}, I c_;ds;,)u i Di sfl·ichn·oUe :-- -·--. -- -·-------------' ( i) i , ,-:(H!ranhice 

I I ._ I l nrea oftl1·.'; district
I I1--·-·- . . ·---- ·-· 
1 ( ii � j 1 :: <,; t:SY ,! ren o fth·:: district 
!---- ·-' ·· .·-
I (ii i I j ·1 ·,H:il {<,rest a 
t-·· ---

rea divert,;d since 

·-

1980 with number of 

Attachecl (Check List No. 20) 

Attached (Check List No. 16) 

-----

2760 Sq. Kms. 

6572.17 Hectares 

130.4219 Hee. 

i ( i ,, j : T.i1i:i C(1111p�11s!ll,xy t\fforestation. stipulated· m 
: li ::;r;·;c:/divi:;ion since I no on. 

the ! 
I 

I a) Forest !and ir.cluding ptmal compensatory
I • 1 1\ f(Grestaticn 
l i>) !'<on-Forest land 

-;,-)- ··;-f�
-
�.,;rcss of' comr;.;/satcry Afforestation as on (date)

I 
225 .915 Hectares

25.5571 Hectares 

i :1j 1:::,rest la1:r! 207.1524 Ha. 

, 

l 

_1.1) ;-:0:1:.-Jci:·cst _l['.ncl______ l 0.548 Hu., 
L'. , '-:·:1�.:iii..: 1·cco11m!e1,d:.1tions of the DCl?-_fo_:_· +-(-i) ___ No -threat to :my ,endanger�c.l/11ni,1;;c species -

::,·-:ei,-.:;;1.:1; or ;ill:ei wise or the propo�:il with of flora and fauna found in the c1rea. 
(ii) No threat to any protected archaeological/ 

heritage :,ite/defcnce establishment or any 
other important monument locntcd in the 
are:-i. 

lt i:,; srn!Ni that the us;;r agei�cy has 
, dolatd thlo FC Act, 1980 by ,.'.Onstructing 
.j prcm·lse:; on tlic prntecr.•:d for�st 1:rnd. />. damage 

• 
1 report no. ],2.(_)f�.!2:2..� tlnkd Ji:i!�J.!).OH. was issued 
: anil ca:;c ii! £nl'irnm,,c1;l (:(n:i·i, i'C No. 

• 
1

1 

7-G/201)&-C·.2 w:::; :k:d. TLe ,:_:_,,�,.· i,.:;,.!.:;.:y :1;0ved
') 1 I• • "! J" -.. • 'f )f'.r 

• ' • 
ef 

I 
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I 

I 
I j 
I 

I 

L ___ J_

;'Lice: •· Gurgaon.

'and filed WP No. 34200/2012 to quash the 
proceedings in Environment Court. Mea,nwhile 

. fhe user agency has applied for djver$i'o.n of 
O.r-1486 Sgm. of area.
; Without prejudice to the ongoing case in the 
Ron'ble High Court the FCA case has been 
processed and is recommended for appr9priate 
action b the Jlioher Authorities. 
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Full Title of the Project: Diversion of 0.4486 Hae. of forest Land for road access to 

Integrated Township-Ambience Island, NH-8, Gurgaon. 

Haryana Being developed on 132.06 acres of licensed land 

owned by Ambience Developers & Inf rastructure Pvt. Ltd. and 

Other Amuit:11L:t: Group Companies 

File No. : FP/HR/OTHERS/13983/2015 

Date of Proposal: 

PART-III 

(To be filled by the concerned Conservator of Forests) 

[ J 4. rvHether 1site, where the forest land
I j involved in located has been inspected 

,1 

by ,concerned. Conservator of Forests 
(Yes/ No). If yes, the date of 
inspection and observations made in•
form of inspection note to be enclosed.

I 
I 
' 'vVhether the concerned Conservator 

of Forests agree with the information 
given in Part-B and the 
recommci1clations of Deputy 
Consc,·vator. 

L-----1--------------------1--------------------
: 16. 

-�

''pecific recommendation • of 
oncerned Conservator of Forests for 

1 ccephmcc or otherwise of the 
I . • 

, ropo3ahvith detailed reasons 
----- --

Datt:cl :- ............................. .. 

Place :- . . ......................... .. 

Signature 
Name: 

0 ffic ial Se<1I 

ss 
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Full Title of the Project: l)ivcrs1011 of 0..1486 Ha..:. of forest L:inJ for road acces� LO
lntcgraled Township-Ambience lslancl, Nl-l-8, Gurgaon, 
Haryana Being rjeveloped on 132.06 acres of I icensed land 
owned bv Ambience Developers & Infrastructure Pvt. Ltd. and 
Other Ambience Group Companies 

File No. : FP/HR/OTHERS/13983/2015 

Date of Proposa!l: 

PART-IV 

(To be filled by the Nodal Officer or Principal Chief Conservator of Forests or Head 
of Forest Department) 

I Dctaikd opm10n 
i recommendation of 
1 DeJ?artment for 

oth,crwise of the 
rcnrnrks. 

and specific 
the State Forest 
acceptance of 
proposal with 

I (Whether g1v111g opm10n, the adverse
' comments made by concerned 

Conservator of Forests or Deputy 
Conservator of Forests should be 

, catcgor1cally reviewed and critically 
! commented upon)
I 

·------'-------------------------'----·----------------

Signature 
Name & Designation: 

(Official Seal) 

Datd: - .................... . 

Pl�!!.:L': - ..................... . 

5 (, 

471



r 
Full Title of tha Project: Diversion of 0.4486 Hae. of forc::s1 Land for road access to

Integrated Township-An1bit::111.:t:: bland, NI l-8, Gurgaon,
Har\'ana Being developed on 132.06 acres or licensed land
owned by Ambience Developers & Infrastructure Pvt. Ltd. and
Other Ambit:nt;t:: Group Companies 

File No. : FP/HR/OTHERS/ 13983/2015 

Date of Proposal: 

PART-V 

(To oe fil!cd in by the Secretary in charge of Forest Department or by any other 
authorised officer of the State Government not below the rank of an Under -

Secretary) 

11s: . Rceommendation
Goyernment : 

of the State 

!
i

I 

I 
I 

(Aqvcrse comments made by any 
officer or authority in Part - B or 
Part - C or Part •- D above should be 

j specificaHy commented upon) 

I· 

I 

_L_ 
Si�nature 
Name & Designation: 

(Official Seal) 

Dat:d :- .................... . 

___________ __, 

472



Full Title of the Project. Request for diversion of 4486 sq.mtr. of forest land for internal 
1_.oads/scrviccs to Integrated Township - Am biencc Island, NH-8, 
Gurgaon, Haryana being developed on l32.06 acres of licenced land 
owned by Ambience Developers & Infrastructure Pvt. Ltd. and othc1· 
Ambience Grnup Companies. 

File No. 

Date of proposal 

CHECK LIST SERIAL No.:04 
DETAILED NOTE ON THE PROJECT 

M :.!l Ambience Developers & Infrastructure Pvt. Ltd. and other Ambience Group Companies are 
developing an Integrated Township - Ambience [sland on 132.06 acres of land in special zone and in the 
revenue estate of Village Nathupur, Tehsil & Distt. Gurgaon on left side of NH-8, Near Delhi Gurgaon 
Border, Haryana. The entire 132.06 acres is the licenced land and zoning plan oflntegrated Township -
Ambience Island has been approved on the basis of various licences issued to Mis Ambience Developers 
& [nfrastructure Pvt. Ltd. and Ambience Group Companies vide Memo no.15933 dated 09.11.2004. 

It has been stated that 4486 sq.mtr. of area which falls within km 24-25 on left side of NH-8 (near Delhi 
Gurgaon Border) and passes through Ambience Island is the area of protected forest/bund area. We are 
approaching the Dy. Conservator of Forest, Forest Deptt., Gurgaon for the diversion of this forest land 
admeasuring 4486 sq.mtr. 

For Ambience Developers & Infrastructure Pvt. Ltd. 

h•i1nc1 0ev1f1pers & fnfras
-

(Vinod Garg) 
Authorised Signatory 

Place : New Delhi 

Date: 14.07.2015 

/ 
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Full Title of the Project: Diversion of 0.4486 I lac. of' forest Land for road access to 
Integrated Tow11shiµ-A111bience [sland. NH-8, Gurgaon, 
Haiyana Being developed 011 132.06 acres of licensed land 
owned bv Ambience Developers & Infrastructure Pvt. Ltd. and 
Other Ambience Group Companies 

File No. : FP/HR/OTHERS/ 13983/2015 

Date of Proposal: 

CHECK LIST SERIAL NUMBER: -07 

STATEMENT SHOWING DETAILS OF FOREST AREA 

PROPOSED FOR DIVERSION 

I•··- • ··r----- -;--------

• I Forest Area . Legal I . Khasra/Survey or proposed I � 
Range/Tehsil Status of i Sr. I Di�trict I Division Compartment for Remarks I Village Forest No! 

I 

' 
I 

! 
I 

! 

i 
I , ?

I 

---·-I -
I I Gurgoon 

j 

i I 
! I 

II 

I 
I 
i 
I 

! ! . ! ; 
; II 
I 

. I

3 

Gurgaon 

i 
I ' 
I 
I 

I
I

I . . •
I L.--1. __ . __ [ ________ ..,_

4 
Range: 

Gurgaon 
Tek;il:-
Gurgaon 

•)·tt •·l· _ Dt,/o 0/2.01r-' (. ,I;.\ . , :-J, , , ,(1, •, J 

Pl,ic.:!: - Cnrgaon. 

Number of KM Stone Diversion 
(Ha.) 

Arca 

5 6 7 cl 

NH-8, Gurgaon Protected 
0.4486 Forest/ 

GPS Reading Hae. Bundh 

E 28 30 14" 
N 77 06 02'' 
E 28 30 13.5" 
N 77 06 02" 
E 28 30 05" 
N 77 06 60,, 
E 28 30.5 4 n

N 77 06 03"

I _______ J J__ 
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Full Title of the Project. Request for diversion of 4486 sg.mtr. of forest land fot· internal 
roads/services to Integrated Township - Ambience Island, NH-8, 
Gurgaon, Haryana being developed on 132.06 acres of licenced land 
owned by Ambience Developers & Infrastructure Pvt. Ltd. and other 
Ambience Group Companies. 

File No. 
Date of proposal 

CHECK LIST SERIAL No.:08 

Statement showing details of non-forest area 
Involved in the proposal 

( 

s. District Division 
No. 

I 2 3 
Gurgaon Gurgaon 

Range/ 
Tehsil/ 
Village 

4 

Gurgaon/ 
Gurgaon 
/Nathupur 

Khasra / Survey 
or compartment 
number of Km 

stone 
5 

The said 4486 
sq.mtr. land fall 
within Km 24-25 
on left side ofNH-
8, Near Delhi 
Gurgaon Border 
and passes through 
Ambience Island, 
NH-8, Gurgaon, 
Haryana. 

F<rr Ambience Developers & Infrastructure 

Non forest area 
involved in the proposal 

(Ha) 

6 
Ambience Island is being 
developed on 132.06 
acres of land for which 
various licences have 
been granted by the 
Director General, Town 
& Country Planning 
(DGTCP), Haryana, 
Chandigarh as per detail 
enclosed. Zoning plans 
of the entire 132.06 acres 
of land is also approved 
by DGTCP, Haryana, 
Chandigarh. Copies of 
licences and approval 
letter for zoning plan are 
enclosed herewith. It has 
been stated that 4486 
sq.mt. (0.4486 Hae.) of 
area is protected Forest 
Area and the entire 
balance area is non forest 
area. 

Present 

land use 

7 

Internal 
roads and 
services to 
Ambience 
Island, 
NH-8, 
Gurgaon. 

Remarks 

8 

Ambl•"' 0,.,1,,,,, & I�½:••· lid,

(Vinod Garg) 
Authorised Signatory S1inatory 

' 

�<i"i111natory 

Place: New Delhi 
Date: 14.07.2015 

C..,,j _s 

��.-rf -
cl,v ',f__
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Full Title of the Project. Request for diversion of 4486 sq.mh·. of forest lan<l for internal 
roads/services to Integrated Township - Ambience Island, NH-8, 
Gurgaon, Haryana being developed on 132.06 acres of licenced land 
owned by Ambience Developers & Infrastructure Pvt. Ltd. and other 
Ambience Group Companies. 

File No. 
Date of proposal 

CHECK LIST SERIAL NO: 10 

JUSTIFICATION FOR LOCATING THE PROJECT IN FOREST AREA 

Ambience Island on l 32.06 acres of land is part of duly approved Special Zone of 260 acres which is part 

of Gurgaon Development Plan. The Ambience Island already has Five Star Deluxe Hotel, two 

Residential Apartment Complexes and a shopping mall. In order to provide internal road and services in 

this Ambience Island, the diversion of said 4486 sq.mtr. is required which is the bare minimum protected 

forest area required for the development of road and services to the Integrated Township - Ambience 

Island on 132.06 acres of land. The colony on its completion would generate employment for over 25000 

persons apart from meeting the housing requirements. 

For Ambience Developers & Infrastructure Pvt. Ltd. 

(Vinod Garg) 
Authorised Signatory 

Place : New Delhi 
Date: 14.07.2015 

.,. 

�•nee 0ev1lopers & Inf as ra Pvt, ltd. 

vnatar, 

Ambi1nc1 weveloper,

6l 
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Full Title of the Pro_jcct. Request for diversion of 4486 sg.mtr. of forest land for internal 
roads/services to Integrated Township - Ambience Island, NH-8, 
Gurgaon, Haryana being developed on 132.06 acres of licenced land 
owned by Ambience Developers & Infrastructure Pvt. Ltd. and other 
Ambience Group Companies. 

File No. 
Date of proposal 

, . 

CHECK LIST SERIAL NO: 11 

CERTIFICATE FOR MINIMU USE OF FOREST LAND 

This is to ce1tify that the forest area involved in the proposal is unavoidable and barest minimum i.e. 

0.4486 Hae. which is proposed diversion. 

For Ambience Developers & Infrastructure Pvt. Ltd. 

(Vinod Garg) 
Authorised Signatory 

Place : New Delhi 
Date: 14.07.2015 

Ambience nevelo)ler��fras1ruc:ure Pvt, Ltd, . 

��sed Slgnatar, 
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Ambience Developers & Infrastructure Pvt. Ltd. AMBIENCE 
the new standard 

Full Title of the Project. : Request for diversion of 4486 sg.mtr. of forest land for internal mads/services to 
Integrated Township - Ambience [sland, NH-8, Gurgaon, Haryana being 
developed on 132.06 acres of licenccd land owned by Ambience Developers & 
Infrastructure Pvt. Ltd. and other Ambience Group Companies 

File No. 
D��tc of proposal: 

CHECK LIST SERIAL NO: 12 

UNDERTAKING FOR PAYMENT OF COST OF COMPENSATORY AFFORESTATION 

!, Vined Garg on behalf of Mis Ambience Developers & Infrastructure Pvt. Ltd. and other Ambience Group 

Companies having their registered office at L-4, Green Park Extension, New Delhi, do hereby, unde1take to pay the 

entire amount for compensatory afforestation in lieu of 0.4486 Hee. forest area diverted for development of internal 

road & services to the colony named-Ambience Island on NH-8, Gurgaon, Haryana as per prevailing wage rates at 

the time of undertaking the plantation activities. 

For Am I Developers & Infrastructure Pvt. Ltd. Ambienca ueve1opars & as tructur a t'vt, Ltd. 

(Vino , 
Autho y' 

Place: New Delhi 

Date : 14.07.2015 

.... 

Regd. Office :L-4. GREEN PARK EXTENSION. NEW DELHl-110016. INDIA 
TEL 2619 6284, 2619 1394. 2619 1403. 2619 5042. 2619 4021 FAX: 2616 4757 

E-m;iil:amuiencelsland@vsnl.com Webslle. www.amb1encegroup.in 

U74899OLl991PTC046129 

Signatory 
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Ambience Developers & Infrastructure Pvt. Ltd. 

l) W/J

AMBIENCE 
the new standard 

Full Title of the Project. : Request for diversion of 4486 sg.mtr. of forest land for internal roads/services to 
Integrated Township - Ambience fsland, NH-8, Gurgaon, Haryana being 
developed on 132.06 acres of liccnced land owned by Ambience Developers & 
Infrastructure Pvt. Ltd. and other Ambience Group Companies. 

File No. 
IIJ:�te of proposal: 

CHECK LIST SERIAL NO: 13 

UNDETAKING FOR PAYMENT OF NET PRESENT VALUE OF FOREST AREA 

lt is to certify that I, Vinod Garg on behalf of M/s Ambience Developers & Infrastructure Pvt. Ltd. and other 

Ambience Group Companies having their registered office at L-4, Green Park Extension, N�w Delhi, have applied 

for diversion of 0.4486 Hae. forest land for the development of internal road/other developments in the colony 

namely Ambience Island on 132.06 acres of land at NH-8, Gurgaon, Haryana and that I hereby, undertake to pay the 

Net Present Value (NPV) of the above forest land and in case of any upward revision of rates ofNPV then I pay the 

amount of differential NPV. 

Place : New Delhi 

Date : 14.07.2015 

Pvt. Ltd. 

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DELHl-110016. INDIA 
TEL 2619 6284. 2619 1394, 2619 1403. 2619 5042, 2619 4021 FAX 2616 4757 

E-mail:ambienceisland@vsnl com Website: www.ainbiencegroup.in 
U74899DL1991PTC0�6129 
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Full Title of the Project: Divers.ion of 0.4486 Hae. of forest l recess to 
Integrated Tow11ship-/\mbience Is' :;urgaon, 
Haryana Being developed on 132.0v 1sed land 
owned by Ambic:111,;1:: Devt:lopers & Infrastructure Pvt. Ltd. and 
Other Ambience Group Companies 

File No. : FP/HR/OTHERS/13983/2015 

Date of Proposal: 

1. 

2. 

3. 

4. 

( b) 

CHECK LIST SERIAL NUMBER: - 16 

SITE INSPECTION REPORT NOT BELOW THE RANK OF DCF 

(For the Forest land to be diverted under FCA) 

A proposi:il has been received by this office from Mis Ambience Developers & 
Infrastructure Pvt. Ltd, L-4, Green Park Extension, New Delhi-110O16 for diversion
(under FCA-1980) of 0.4486 hec. of forest land for non-forestry purpose. The project 
en\·isages the use of forest land for access to the Diversion of forest land for internal

Ro:1d/sc1·vices to Integrated Township, Ambience Island, NH-8, Gurgaon at Villagc­
Nathupur, in Distt. Gurgaon. The site inspection of the land involved in the proposal has 
been done by me on date 04.08.2015.

On inspectio11 of the site, it is found that the I.and require<l by the user agency is a 
protected Forcst/Bundh measuring 0.4486 hcc. 

The requirement of forest land as proposed by the User agency in Col. 2 of part-1 is 
unavoidable as it has been already utilized by the user agency for which damage report 
has· be�n issued. Detail already be given in Column No. 13 of Pnrt-II of the propos·a1. 
Since, the site has been commercially constructed which may not now be reclainfed. 
Therefore may be considered as Barest Minimum. {

'Nhethe�· any rare/endangered/unique species of flora a1td fauna are found in tile are.:!'.� If 
so the details thereof NO (As it is a Violation Case) • '1 

Wli<.>lh..-:r any protected archaeological/heritage site/deface establishment or any ot!1-�r 
:mportant 1no11u111ent is located in the area. lf :;'J, the ddails thereof with NOC fonn' ih..:-
cornpetcnt aLithority. NO 

Tl.r.· t,:,..:j• a�cnc·y has violated the r,rovisions ufF01·,.-�i· (Con&":!rvatio11) Act, 19t!' .. ,1 :>"r---tf
w,;1•i:: .:is [;Ct�ll completed without prop1:r sanctilln. re•t T' ·,11 

t,\,;\s\Ol\ S • ...,� 

. . Gut'il\on 
h 1:as bel'.11 10i..:i,d thar the user agenc.;y ha3 not violated the Forest (Conserv_aticff8 Act, 
1 �,SO fi?:i:-t., ·i:'ot\::,t f\.(:t, 1927/any orh�r forest Act. 

ll is �1_'.it·d th:it t:.•! u:;er agency has violate;!! the FC Act, 1983 by co_1:stn:�:lii1g p:·c:ui:::�:: on
,i.;:- :_,.·l<.x:.-J .i::·•rv:.! hi;�: .. :'!.. d�magc rc-port no. �9i!fS(?.9l dated .!.'.:Lf!5.'.?0{�g

t;

,,·:.::, ;i

.

;�:11.:tl :'.JJ�£ -:;:st: i11 
f::n,,:',, ..• i:,:i!: UJ�t,·(, .r-c 1\'0. /-G/2OO8-O9 \i':lS Lid. !.J:111\l'l;_!.C! re;port \(:IS !�:s1. f<l 101' GOtv ��qi.:. ::· .. 1L 

t!:,· ,,.,,·,· :.�,-:.;y h:.,. :lppE.?,l for <livcrsiou o!' 0.1486 "!-foct:11:�- ·<;1· an::i. • 

i),i!l'cl - oc, lo'>!.(201 S- Dy. C1)'1S:..:rv:1t; • (,f l'Ol"!�.':ts. 
f-'tt:'""·._,,. - r: .; r��:101�. 
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Full Title.: of the Project: Diversion of 0.-1486 I lac. of forest Land for road access to 

Integrated TQ_wnship-Ambience Island, NH-8, Gurgaon, J-_laryana Being develyped on 132.06 

acres of licensed land owned by Ambic: ,ce Developers & Infrastructure Pvl. Ll<l. and Other 

,\mbicncc Group Companies 

File No. : FP/HR/OTHERS/13983/2015 

Date of Proposal: 

CHECK LIST SERIAL NUMBER: - 17 

LOCATION MAP 

Location Map of Degraded Forest Area identified for Compensatory Afforestation 

in iieu or proposal for diversion of 0.4486 Hee. of forest land for internal road/services to 

fntcgratcd Township-A.mbience Island, NH-8, Gurgaon at Village-Nathupur, in Distt. 

Gurg:1011. 

Tehsil: - Gurgaon District: - Gurgaon 

Forest Division:-Gurgaon Forest Range: - Gurgaon 

EJock No. /Cornpt No. /Survey No.: Sarbasirpur Reserve rorest 

Area to be afforested:- 1122 plants will be planted 

Map attached fur Compensatory Afforestafrm 

,I 

/, 6 
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F111l Title of the Project: Diversion of 0.4486 I lac. of_ forest Land for road access 10 
Integrated Townshi_g_�Ambience [sland, NH-8, Gurgaon. 
Haryana Being de, eloped on 132.06 acres of licensed land 
owned bv Ambience Developers & Infrastructure Pvt. Lt(_ai:d
Other Ambience Group Companies 

File No. : FP/HR/OTHERS/ 13983/2015 
Date of Proposal: 

CHECK LIST SERIAL NUMBER: - 18 

"SCHEME FOR COMPENSATORY AFFORESTATION 

Detail scheme for Compensatory Afforestation in lieu of proposal for diversion of 

0.-1486 Hee. of forest land for internal roads/services to Integrated Township-Ambience 

Island, NH-8, Gurgao11 at Village-Nathupu1·, in Distt. Gurgao11.

l. 

---------------
J)e.tniJt. ol'dcgrnrled forest land/non-forest land: -
District: -Gurgaon Tehsil: Gurgaou 
Fc,resl Division: - Gurgaon Range: Gurgaon 
1·;1ock/Compt/Survey No.:- Sarbasirpur Reserve Forest 
Arca to be Afforested:- 1122 Plants will be plant�d 
GPS Reading N 28 27 24.76 E 76 48 34.73 N 28 27 59.98 E 76 48 21.66 

N 28 27 43.20 E 76 48 34.32 
l?i.ii.'-ripti'on of the Area:- , . 

• Whether the site selected fo� Compensatory Afforestation is a land bank (Yes or
No):- the site selected for Compensatorr,'A.fforestatiou is not a laud bnuk.

!' .. rr the CA site is other than the land bank\ reasons are given:-Thcre is no land
bank in District Gurgaon. Plantation 'will be carried out in Sarbasirpur
Reserve Forest.

"' In case of Non-Forest area identified for CA, then what is the distance of CA site
f'rom adjoining forest boundary: - CA ,viii be ca1..-ied out in Sarbasirpm·
Reserve Forest.

s d) Soil type: - Arid brown soil with texture� varies from sandy loam to clay .
., Topography:-

· a. Hilly/Undulating/Plain Plain 
b. Slope: - Steep/MediL:m/Gentle Gcntlt: 

n Wh��ther the area is bearing any root swck of vegt'tation:- No 
3. Phrntati�n:�foilel:-

Copy or the approved Compensatory Afforesta!ion Scheme/lvlodel showing com:-ionenl �-,
\\ ise phy:;icu I anl: financial break UP. Is as under: . � 

' • • "1 '",,1 

§.�:���\.l.!.k2f.l1il.'l�:!.1 ;on Programm;�.;: .. � �·� �1.\1 

... r .. • � 

DN:-.i! of �'�:�1· wise l.,reak-up of regµiremcuts of funds ii; :is unclcr:-
·1 i.,: !'l:irH.1,;on is ca!culntcd for Tall Plauts:19,orms at 4m X-4m spacing and 250 plants per RKM at�d it
i• . .ip;iru\n! by th-: PCCF, 1-h:ryHna's letter-�1o. D-X-66-/1605-25 datctl 06.06.2012. The wage rate's of
\.: ;.: <'1 :,or, i:0r,;sl Dl\· ;sion ha:; been revised at Rs.300/- p01· day as undc!r:-

I �):· \'o 
I-· 

I 
I 

-· 

1-:-
1-

) 

I 
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t�'I �!Gtt! HI 
it-· • • !II! Q�M/l) IDr-

S'l',\'l'l·'. l\/H)l�l\IA fl()\ COM!\1IS\IO\', IIAR\'.\ \. 
,,('() :\I(). 70-7 l ti"' FLO OH), SI•:CTOll H-C, C'IIANDlCA Rll- l 60009 

n:LJ,:PIIONF: NO. 0172-278.,621, 27201 IS, FAX :'lo. 0l72-278J81-L 
Email :usskhry(a2yahoo.co.in, \Vchsitc: www.cichary_ana.gov.in 

No. 
\ I I 

t ! . 
/SCIC/2020 / 3-IA 

1 I Public l nfonnation Officer 0/o. Advocc:ite General,
Hary,rna High Court, Chandigarh. Email 1cl. 
phc@ajj.gov.in 

Punjab & 
� U.Q d t. rJ.!.: 

2, t·state Public Information Officer-cum-Superintendent, Forest 
I Protecrion Departrnent,_South Circle, Gurugrarn.

3 
\ 

First Appellate Authority O/o Advocate Gener-al, 0/o Punjab &. 
Haryana High Court, Chandigarh. Email id. supdt.rti-
ph c.@jl ih9ill!.• in 

4 Col (Retd.) Subhash Talwar, F 803, Ambience Lagoon NHS, .Bch,nd 
Ambience Mall, Gurugram, Haryana -122002. (M)-9810004536. 
Email id:- talwar40@gmail.com. 

f / 

Dated Chandigarh tile !.1·) _I )- :' 2020 

Subject In Appeal Case No. 2394 of 2020 of the RTI Act, 2005 - Col 

, l ;-J .-( (Retd.) Subhash Talwar, Gurugram V /s Punjab & Haryana
�-_) High Court, Chandigarh. 

� u{J This is in continuation of this Commission's leltc,· No. 

'>0 �wj,RCIC/2020/3-IA dated 05.05.2020 on the subject: cited above.

l\� :r, '(S The Commission heard the matter on 08.05.2020 and pass0.c1 

� rl' following directions:-
�V "In view of lockdown, due to COVID - 19, none is present: to make> 

submission in this case. To afford the parties an opportunity to ma1<..e: 

submissions, ·1�he Commission has decided to adjourn the case to .t0.06.'.f_02Q._;"lt 

11.00 AM (in the Commission's office)." Accordingly, bot11 the partir:s <.1rc� 

advised to attend hearing as per schedule mentioned ubovc. 

19.05.20).0 

L; .t" 
I . 

DHA J'TS-2\120 

Deputy Registrar, 
for State Informatioti Commission 

Haryana 

[ .I. 
• I 1 l I· 1--

) 
t" {) /( ,,-,,, ( 4, '>/� '·.- •• 

o\ Cry,,\'{ }--\ ·t·" "<''·v..J-....n..C>" ... _-La.,. ,.,L:l .l. ,) V i 

( � \ d .( . .A_ ,,e .. -cl.1.._.<J-l ·G, OJ.I �L<--.d) �ltl- ( ( r. t�. ',,' - \. 

��- � u. �
-,.
{;f -.. "'- ( e. . \. _el-lt'.AI ,,.i '<;-. )I -u .. , .. )

, . ..__ .. .,·-···- .... --··•· ·--·~·. •• -·- ··-- --.. -... �--· 
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f {' f) q_,J � !AA.' C fl w't) h 1--k.w c.�r! \l\..c"
f

rv-,.! 

S.No. Description Total Area R�ite Tota I A mou 11t (Rs.) 
Net Present Value of Forest Land to be 

A diverted 0.4486 Rs. 8.87 Lacs/Ha. 397908.00 
(3 Compensatory Afforestation Charges No. of Plants 

Isl Year Plantation 897 171/- Per Plant 153387.00 ,l 

2 2nd Year Plantation 897 52/- Per Plant 46644.00 
3 3rd Year Plantation 897- 44/- Per Plant 39468.00 "\. 

4 4th Year Plantation 897...- .. • .. 48/- Per Plant 43056.00 
5 5th Year Plantation 897 62/- Per Plant 55614.00 I 
6 6th Year Plantation 897 68/- Per Plant 60996.00 .. •;..,£;., 

7 7th Year Plantation 897 75/- Per Plant 67275.00 
8 8th Year Plantation 897 48/- Per Plant 43056.00 ' 

9 9th Year Plantation 897 44/- Per Plant 39468.00 
10 I 0th Year Plantation 897 48/- Per Plant 43056.00 

Total Plantation 592020.00 
C ISu pervisory/Overhead/Miscellaneous Charges I 0% On the total CA Charges 59202.00 

.,, _,. A&'1if al Compensatory Afforestation Scheme 
S.No. Description Total Arca Rate Total Amount (Rs.) 

D Compensatory Afforestation Charges No. of Plants 

I I st Year Plantation 8970 171 /- Per Plant 1533870.00 
2 2nd Year Plantation 8970 52/- Per Plant 466440.00 
3 3rd Year Plantation 8970 44/- Per Plant 394680.00 
4 4th Year Plantation 8970 48/- Per Plant 430560.00 
5 5th Year Plantation 8970 62/- Per Plant 556140.00 
6 6th Year Plantation 8970 68/- Per Plant 609960.00 
7 7th Year Plantation 8970 75/- Per Plant 672750.00 
8 8th Year Plantation 8970 48/- Per Plant 430560.00 
9 9th Year Plantation 8970 44/- Per Plant 394680.00 
10 I 0th Year Plantation 8970 48/- Per Plant 430560.00 

Total Plantation 5920200.00 
As the Scheme is site Specific Barbed wire will not be charged. 

E Site Specific reQuirements for plantation Aravalli Hill's (area closed under Section 4&5 of PLPA I 900) 
I Peripheral Trenches 1M*1M*200 in the Aravalli Areas 769200.00 
2 .Loose Stone Wall 200xl.25x0.75 2874380.00 
3 Clearing of Mesquite stumps including pruning of Singled shoots in first year X 2 33540.00 
4 Kikar Sowing in Peripheral Trench 256960.00 

4 (a) First Clearin2 and spacin2 of Kikar Sowing 169360.00 
4 (b) Line Sowin2 of Kikar Seeds 42340.00 

Total Site Specific ReQuirement Charge ( D ) 4145780.00 
F Felling Charges Volume= 0 Rs.1200/- oer m3 0.00 
G Exigency Charges 3% of the Total Cost of (A+Il+C+D+E+F) 333453.00 

GRANO TOTAL (A+B+C+D+E+F+G) TO BE DEPOSITED IN CAMPA FUND 11448563.00 
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\1 v.I t" b1: pl.1111<:J (Ondl wu/11.:n 1i111l·� 1h1: Ji\ ,·11...:tl an:.i 1 -� I I 22 Pb 111, ( .L,I l 
'" orm.:c� 1c, be felled= Nil 
:,t•. ur Plants 10 be damaged=Nil 

,. 

'\un1_be1�ofl'lants tc:, be planted (@J 1000 Plant p.:r I lee.) - 1122 Pl.i;:l_�----------�------
Dl'sl'l'iption Rate I Total amount 

(/\) 

(B) 

. -- ------------------- _µBs.)
1 "-!.::.'._ Prcs_c_nr_V_a_lu-'�-

o_r_F_o_re_s_t _L_ a _n_d _ t _o_b_e _ d_i _ve_r_te _d_=�
0-.4_4_8_6_H.,__e_c. _____ R_s_. _S._8_7_L_a_cs_l_h_a. _ _l__ 3979�:00

Co111pc11satory Aroresta ti on Charges No,,_c>f Plants
--i---1---,-l ,,...1 Y-ea_1

_
· P-

l
-a -nt -a-ti

'-

o+�
------------+---+-l-1-22

"'----t--==-:--=---=-:----t----....,.-,...,....,.... 

:• >. 303/-Per Plant :!19966-00 

2 2'"' Year Mainten�nce 1122 
I 

3 3"' Year Maintenance 1122 

7· - 7; Year Maintenance 1122 

j"' -· 5'" Year Maintcnnncc 1122 

[. (1 
_ __ 1 (,�'• �:1r Mainttnance 1122 

I 7 17'1' Y,·M IVl«inte1:ance 1122 

j :i
__ J �:������:'.i��-rc

ncing charge = 2.50 RKM

200/- Per Plant 2244C0-00 
1 11 /- Per Plant 124542-00 
55/- Per Plant 61710-00 
60/- Per Plant 67320-00 
66/- Per Plant 74052-00 
73/- Per Plant 81906-00 

Rs. I 03000 per km 257500-00 

-

I i Total d,:1rgcs of(B aboYc) 1231396-00 
I 0% on the t otal CA 123140-00 ! i l. / i S11pcrvis'o1)1/0v_

el:�e .. :!/Misce lla11eous Charges

f
i TOTA J :--'c. A Chiirgc_(

_
B
_
+
_
C
_
)
---------------i----------+-------

t D) j i_.c•l!ing cl,1argcs·'lplu111c= Nil 
1 E) � -Planlatiut�· da1ila�1-a-r·g-,e-s-. -=-N

,....
1
-.1--------------+----------i---------

charges 
1354536-00 

-
Rs.900/- per 1113 0-0ll 
Rs. 600!- per plant 0-00 

L ---- -- I ----,•---·�·l�------------·--------;-----------+-------
l(j ·! __ l ·i�ig1.:11c;y Charges 3% of the-To tal Cost of C.A. (B+C) 40636-06 

1793080-00 I GRAND TOTAL (A+Il+C +D+E+F) to be deposited in CAMPA 
l . ·-· r!:_,!�·- _____________________________ ...._ ________ .__ _____ _

S. TcLlrnical c!�tails:-
T�cl1ni.:;,il d'etai:.; of Compensatory Afforesrntion Scheme are ns follows:-

a J (';:;:n_crnl Details: - Pla!1tatio11 will be done in Sarhnsirpur Reserve Forest in Distril:t, 
G�:i:g,1on. 

b) Sp,:cin6: - .fo, X 4m T.P. Plan tin�� 
.:) \p,:�is:s: - Shish:tm etc. 
,i i l'l,11i;,,tion l1'idlii..1d: - J> it Plantation
,· > \nil .. 11id M6istu1 � Conservation Work:;: - Nil 
: ) l'rot,.�\\1;11:('.Fen:::ing, Watch man, People's I >anicipntio.1 etc.): - fencing 
:-·.! ,'r'lT•,):;,��r fv!,111:t<Jring Mt:chanisrn: - Ch.:ckiug of pl:rntntion wurk:s -.viii !Jc 

RFO, DC<', CF, and DCF 
(M&E) 

h) .\;1y ot:,.:r i1�fon,utticn: - Ni; 
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Full Title of the Project: Diversion of 0.4486 !lac. or forest Land for road acce:,s lo 
Integrated Township-Ambience lsland, NH-8, Gurgaon, 
Haryana Being developed on 132.06 acres of· !-i-ce11.�-'?�LLand 
owned by Ambience Developers & lnfrastruct11re Pvt. Ltd. and 
Other Ambience Group Companies 

Fil� No. : : 

Date of Proposa!!: 
'. 

I '\ 

FP/HR/OTHERS/ 13983/2015 

• f ' 

I · iHECI( I}IST SERIAL t{tJMBER: 19
CertiffJ�te from t1ie bFO that non-fbfest land selected for 

compensatory affros'tation 

___ _L __________________________ _ 

This is to certify th3t 1122 plants will be planted in Sarbasirpur Reserve 

F :)rest in Oistt. Gur�1aon. The land identified for Compensatory Afforestion is a 

Reserve Forest. 
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Full Title; of the Project: 

File No. : 

Date of Proposal: 

Diversion of 0.4486 Hae. of forest Land for road access to 
Integrated Township-Ambience Island, NH-8, Gurgaon� 
Haryana Being developed on 132.06 acres of licensed land 
owned by Ambience Developers & Infrastructure Pvt. Ltd. and 
Other Ambience Group Companies 

FP/HR/OTHERS/13983/2015 

CHECK LIST SERIAL NUMBER: - 20 

I , 

aLAND SUITABILITY CERTIFICATE BY DFO CONCERNED" 

This is to cert;ify that 1 ·122 Plants will be planted in Sarbasirpur 

I 

Reserve Forest in Gurgaon District. The said area is a Reserve Forest. The 

land identified for Compensatory Afforestation is suitable for plantation from 

management point of view and is free from all sorts of encumbrances and 

encroachment. 

Plac,�: - G'urgaon 

I •  

' 
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() 

FORM LC-V 
(See Rule-12) 

Haryana Government 
Town 3nd Countrv r'lanning Dcp;;-11 lr 11ent 

Licence No. i 3. 

/ 

of2004 
·' 'J 

1- This licence has been granted under the Haryana Development & Regulation of Urban
Areas Act, 1975 & the Rules 1976 made thereunder to M/s. Sara Estates· Pvt Ltd L-4,Green-.
Park Extension, New Delhi-110016 for setting up of a integrated colony comprising of
Group Housing and Commercial use at village Nalhupur, District Gurgaon.

2- The particulars of t11e land wherein the aforesaid integrated colony is to be set up are given
in the Schedule annexed hereto and duly signed by the Director, Town and Country
Planning, Haryana, Chandigarh.

3- The licence is granted subject to the following conditions:
a) That the Integrated colony comprising of Group Housing and Commercia l  use is laid

out to conform to the approved layout plan and development works are executed
according to the designs and specifications shown in the approved plan.

b} That the conditions of-the agreements already executed are duly fulfilled and the
provisions of Haryana Development and Regulations of ·urban Areas Act, 1975 and
the Rules 1976 made thereunder are duly complied with.

c) That the demarcation plan of the integrated colony area is submitted before starting
the development works in the colony and fo'r the approval of zoning· plan.

d) Tl1at the land' forming part of restricted/green belt along National Highway will be
transferred free of cost to the Government and no construction will be raised in the
said restricte'd/green belt along National Highway.

4- That the licence will not give any advertisem�nt for sale of shops/offices/floor
commercial colony before the approval of layout 'plan/building plans.

5 Th I. - 1-d • 1'-2-iovo - e 1cence 1s va, upto--�- - - - - --- 1 •

area in 

Dated Chandigarh 1 

The 5 .. 2 _ 2 c, c, '-f 
(N.�HWA) 

Director, Town andCountry Planning, 
Haryana, Chandigarh. 

,.. I I Cw,i .0(
:;- - ;j2_-.?ocl1 Endst. No. SDP-2004/ Dated:-

A copy along with a copy of schedule of land is forwarded to the .following for 
inf<)Pation and necessary action:-

/( Mis. Sara Estates Pvt Ltd. L-4,Green Park Extension, NewD.elhi-110016 along with a copy 
of agreement LC-IV and Bilateral agreement. 

2- Chief Administrator, HUDA, Panchkula
3- Addi. Director, Urban Estates, Haryana, Panchkula.
4- Chief Engineer, HUDA, Panchkula.
5- Superintending Engineer, HUDA, Gurgaon along with a copy of agreement.
6- Land Acquisition Officer, Gurgaon.
7- Senior Town Planner, Gurgaon.
8- Senior Town Planner(Enf),Chandigarh.
9- District Town Planner, Gurgaon along with a copy of agreement.
10- Accounts Officer O/o Director, Town and Country Planning, Haryana, Chandigarh.

DNAs above 
-;7,d � 
( -( _ _ District Town �er(Hq)JS

►bi1nc1 evelopars & Infra ure Pvt, ltf. For:Director, Town and Country Planning, 
\ \1 

Haryana. Chandigar11. 
J '\� Ambiance 011vtloperJ & Infra tructure Pvt, Lt,.AI• ��4
Signatory 
• /�)\ 

• 

Authoristd \iaoat .. r• 
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TO BE READ LICENCE No.LL of 2004

Detail of land owned by Mis.Sara Estate Pvt Ltd Village Nathupur District Gurgaon. 
••1 () 

Village Khasra No. 

Nathupur 536 
537 
538 
541 
543 
544 
562 
563 
564 

539 
540 
542 
54,5 
546 
561 

Area 
BBB 
3-18 
0-18 
1-6 
·1-5
0-18
2-12
1-12
1-2
0-14
..
14-5
0-7
1-7
1-12
1-7
0-16
2-0

7-9

·,

Share 

1/3., 

.Total 

Area taken 
BBB 

14-5 

i 
l 

2-9-13 

16-14-13 
Or 10.46 Acs 

Amblsnce Developers &. In rastructure Pvt, Ltd •
. 

l
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FORM LC-V. 
(See Rule-12) 

Haryana Government 
Town and Country Pranning Department

Licence No. 

/ 

14 of 2004 

This licence has been granted under the Haryana Development & Regulation of Urban Areas 
Act, 1975 & the Rules 1976 made thereunder lo Mis. Alankar Apartments Pvt Lid L-4,Grecn 
Park Extensioo, New Delhi-110016 for selling up of a integrated colony comprising of Group 
Housing and Commercial use at village Nathupur, District Gurga9n. 

2· The particulars of the land wherein the aforesaid integrated colony is to be set up are given In 
the Schedule.annexed hereto and duly signed by the Director, town and Country Planning. 
Haryana, Chandigarh. 

3- The .licence is granted subject to the following conditions:
aj 

b) 

c) 

d) 

That the Integrated colony comprising of Group Housing .and Commercial use is laid 
out to conform to the approved layout plan and development works are executed
according to the designs and specifications shown in the approved plan .. 
That thei conditions of the agreements already executed are duly· fulfilled and the 
provisions of Haryana Development and RegulaliMs 9f Urban Areas Act, 1975 and 
the Rules 1976 made thereunder ar.e d\JIY complied with. ,· 
That the demarcation plan of the irit�grat�d colony area is submttted before starting 
the deyelopment works in the colony and for the approval of zoning plan. 
That the land forming part of restricted/green belt along National Highway will be 
transferred free of cost td the Government and no construction will ·be raised in the 
said restricted/green belt a·lon·g N·allonal· Highway. 

4• . That the licence will .not give any advertisement for sale of shop·stoffict1s/floor area In 
commercial colony before the approval of layout plan/building plans. 

5- The licence is valid upto.fl/f!._]%C!D<;.

Dated Chandigarh 
The 5-2 -2001-J

Ends\. No. SDP-2004/ • /] S /;/

A copy a,lon·g with a copy of schedule of, land is forwarded to the following for 
t.�fration and necessary action:-

./4 Mis. Alankar Apartments Pvt Ltd. L-4,Green Park Extension, NewDelhi-110016 along with a 

2-
3. 
4-
5-
5. 
7. 
8-
9-
10-

copy of agreement LC-IV and Bllat�ral agreement. 
Chief Administrator, HUDA, Panchkula 
Addi. Director, Urban Estates, Haryana, Panchkula.
Chief Engineer, HUDA, Panchkula. 
Superintending Engineer, HUDA, Gurgaon along with a copy of agreement. 
Land Acquisition ·officer, Gurgaon. • 
Senior Town Planner, Gurgaon. 
Senior Town Planner(Enf),Chandigarh. 
District Town Planner, Gurgaon along with a copy of agreement. 
Accounts Officer O/o Director, Town and Country Planning, Haryana, Chandigarh. 

DA/As above \ ,,
cJ:.?r-/'· 

atory 

District Town Planner(Hq)JS 
For:Director. Town and Counl'X Planning.

( Hi?ryan�. Cl)and,garh 
1-J,c.Lv,wv\ 

493



,J 

• � • J, t......L l.. - . . 

/ 

TO BE READ LICENCE NO.--J_f ________ OF 2004 

Detail of lancj owned by M/s.Alankar Apartments Pvt Ltd Village Nathupur District 
Gurgaon. 

Village Khasra No. 

Nathupur 577 
578 
579 
580 
582 
583 
584 
585 

--S86 
587 

--5�8 
--689 

,433 I· 

435 
448 
449 
450 
526 

7-2
0-3
0-2
5-5
0-5
0-13
0-4
5-10
1-12
1-15
0-6
0-9
0-9
2-6
0-5
1-0
·9-1

43-10

Share 

\ 

Area taken 
BBB 

I 
' 

43-10
OR 27•19 Acs

l• " '
't

"
"!i

l ""  p ,. 1 ,, •. •,:•" ?"" )• 
' t... ... • ., .. 

[Jiviliiou r / 
Gur�o • rest D1v1,1..111 

QJ)MJGJUI\I 
l J
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. . -'! 
---· .t.- -

I 

. \ 
1 

/ 

· ....... . ' 
•• • ,r 

./ ·J
I 

l"otm LC-V 
(: Sc,e Rul4 12) 't. 

• I-'�� GO.;,..�»fl!' .
TO� >.ND ·o:oNTR Y Pt.ANNING DµAA�T 

Li-c«l-ce No. .J.:J . o'i!. 199J .. 
1 .. This LiCtlnC� h.� .l;>o� 9.r.ant� u�·•i; th� H4J;Y,4u\4 Dwo.J.o·�ot 
and ·Regul�� ion of U . .rb� .\?;G4S >.�, 197S • and tho R�loa ��o tho

.
,:-ou�or 

_ to-H/$ H .. L.'P'.&nterp.ct:Jei M�Ltd.16-� Cqot00:n_ity �ntrQ,�4-Mt l�, 
va:,ant v 1har ,blew. D o.l.:hi�eoicoy for 11ett .m� �p- � c. �idcn·t-ial arcup

Oco.:s .ing colcny at Vill�o N�thu�� T(lhoU & -9,1..»tr.tct GU,rg4cn.
2. Tho putio.llArs 9f l� _wh

.
CJ:'.ein thO_ �or�a.id cola)y 1a to w

.sot up .a.ro g.i.vco .1n tho 09h�l• M.�� M.t:�<;>-·-and dul.y ai.gncd by tho
Di.rect.ox·,�o.m & Co.mtx},

. 
PlAnll¾1'=�r:yaoa.

• • 

t·• ,c Lic�n�e �. grant��o· the c��Ht.4,cn.zs i•

\ 
(a) T�-- t.��.colcny u la,1/J- �t to ca;i£�_ - to tjl� aw.rwed 

. l�yQ.lt. pian �d d�cl-�eq� ·-v�
;a,ID: �09-1t.ec1.accoro i�_

t��h�:,.s\'f;s � � ·�p.ocl.ft�iqo,lfr�}f'o,m !n tho apPro.red 
pl.an a�p�y in.g thia l�QO. 

• I

I 

,. 
t 
( 
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(0 

Nt\thUpUr 

. . 
LA1;f.D OF. -1-1/S H�.l •. F, FN·.T.BRf?Rl.SE,S P-VT.·L-TD.

I 

lCh asra No, 
---�------

, Area
.. ----.-�---r--

:5 rnln ,lto rth 

• 5.29 3:)lJ th-¼'aot·
57.0

530 

531 

532 

533:·. 
5-2:l 

535. 
2/2/t 

·I

I 
I 

1 

O· oa: -1-1 

30. ... 7 ... 11·

Ambi1nc1 D1v1l1pars & Infra t - --

I 

I 
I 

Am�i,nc• o,v,1,peri & l�a�tructure Pvt, ltd.

� .... .,,

. j 

. I 

Jf 
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121 

GOVERNMENT OF H.AllY ANA 
STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

DEPARTMENT OF ENVIRONMEN'r, HARYANA 
SCO NO. 1-3, SECTOR-17-D, CHANDlGARH. No. DEH/09/SEI�/ � Dated: ..... \\.st.�i .... To �mbience Developers & Infr:asU.:Xcture Pvt.Ltd. 

Subje�t: 
Dear Sir, 

L-4, Green Park Extension.New Delhi.
EC for residential Project "Caitr!ona" located on NH-8, 
Situate·d in the revenue estate of village Nath_pur, Teh. & 
Distt. <lurgaon, Haryana, 

This has reference to your application No. riil Dated 04.02.08 and • subsequent letter dated 04.02.08 addressed to Director (IA) division MOEF­GOI, the sarne ¼las transferred· to. SEIM on 30.06.08. and its subsequentletter dated 08.02.09. seeking prior environmental clearance for the above_project under the EIA Notification, 2006. The proposal has been appraised asper prescribed procedure in the light.of provisions under the EIA Notification,2006 ci"n t±ic;. basis of the mandatory documents enclosed with the applicationviz., Fom1-l, Forrnl-A & Conceptual-Plan and the additional clarificationsfurnished in response to the observations of the State Expert AppraisalCommittee (SEAC) constituted by MOEF, GOI vide their • Notification
• 

# 
• 21.4.2008, in its mee•f..i.ngs·held on 13.03.09 and aw!ll"ded "Gold• grading to

. ·,
. the project. 

.. [2) It i$, interalia, noted that the projeot involves construction of proposed Group Housing Project on a plot area of 36510 sq. mt. The total 
I • built up area is 63892 Sq.Mts comprising of 10 nos. of: towers of heights 29.9 mts.The total water requirement will by 286 c:ubic mtrs per day out of which 166 cubic mtrs. will be fresh water supply met out· from municipal supply. The tota'! waste water generation will be 175 cubic mtrs which will be treated in the STP having capacity of l.5MLD and treated water will be recycled/reused for HVAC, horticulture, flushing etc. -and there will be zero discharge outside the boundary. Total solid waste generation will be 0. 71 Mt per/ day. The collected solid waste would be segregated and transported to a • Govt. designated waste disposal site.· The power requirement is 2750 KVAwhich will be supplied by Dakshin Haryana Vidyut Vitran Nigam Ltd. Thetotal parking spaces prnposed are for 939 ECS. Total cost of the project isRs. 300 crores.

[3I The State Expert Appraisal Committee, Haryana· after due -! i 1 , •�ntrast ruttUIII Pvt. Ltd,• 
A111ll1nc1 Oev. '>PB·, .,_ consideration of t_he relevant documents submitted by the project proponent and additional clarification furnished in response to its obi:ervati0ns have . ( d .,1 tot" , Auth riu .-, ona ' rccomu1encled the grant of environmental clearance for th� project mentioned / 2? 2._
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above subject to compliance with the stipulated conditions. Accordingly,_ 
the State Environment Impact Assessment Authority hereby accords 
necessary environmental clear�ce for the project under Category 8(a) of EIA 
Notification 2006 s�bject to \ne strict compliance with· the specific and 
general conditions mentioned below:-

PART A� SPECIFIC CONDITIONS:­
Construction Phase:-

[i) A first aid room as proposed in the project report will be provided in 
both during construction and operation of the proje�t. 

[ii] Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. Provision �hould be made for_ mobile
toilets. Open desiccation by t�e labourers strictly prohibited.· Toe safe

• disposal of waste watet • and . solid wastes. generated during the

1 1· 

construction phase ·should be .ensuredi • 

[iii] All the topsoil exc;wated during construction activities should be stored
for use in horticulture/land scape d�veloI?nient within the project site.

[iv) Disposal of _muck during construction phase should not create any
.adytrse effect on the neighboring co�unities and be disposed taking
tti,e n·ecessary· precautions for. gen·eral · safety and health aspects of
people, only in approved sites. with the approval of competent authority.

[v] - Constr,_;ction s�
..._
oils, including bituminous materi11-l and other hazardo.us

materials, must not be allowed .to contaminate watercourses- and the
dump �ites ·for such material must be sec�ed so that they should not
leach in,to the ground water and any hazardous .waste generated during
constru¢tion phase, should be disp9sed off as oer applicable rules and
norms with necessary approval of the Haryana State Poliution Control
Board. ' • • . • .

,vi) Tne diesel generator sets to bc·used during construction phase should
6� low sulphur diesel type_ and should conform to Environment
,_Yrotection) Rules prescribed- for air and·noise emission standards.

[vii) The . diesel required for operating DG sets shall be stored in
underground tanks and if required; cleariµice from Chief Controller of
Explosives shall be taken.

[viii] Ambient noise levels should conform to residential standards both
during day and night. Iricrementa( pollution loads on the ambient air
and noise quality ·should be closely monitored during construction
phase. Adequate measures should be made to reduce ambient air and
rioise level during construction phase, so as to conform to the stipulated �b\ence c��a\3�,-s •
standards. .....-.... 

[i�) Fly ash should be used as building material in the construction as per
the provisions of Fly • Ash Notification of September, 1999 and
amended-as on 27 th Augus.l 2003. • 

[x] Ready mixed concrete must.be used ih building oonstruction.
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.[xi] 

[xii] 

[xiii] 

[xiv] 

[xv] 

1-tJ 

St 1rm "".ater control and its re-use as per CGWB and BIS 
��2ndards for various applications. 

Water demand during construction should be reduc�d by use of pre­
mixed concrete, curing agents and oµter best practices referred. 

Permission from Comp�tent Authority for supply of water shall be 
obtained prior to construction/operation ◊fthe project. 

Roof should meet prescriptive requirement as per Energy Conservation 
Building Code by using appropriate thermal insulation material to 
fulfill requirement. 

0paque wall . should meet prescriptive requ_irement as per Energy 
Conservation Building Code which is proposed to be mandatory for all 
air conditioned spaces while .it is aspirational for non-air-conditioned 
spaces by use of approJ:>riate thermal insulation material 'to fulfill 
requirement. 

�xvi). The approval ofthe·c�mpetent authority shall be obtained-for structural 
.safety of the building due to earthquake, adequacy of. fire fighting 
equipments, etc. as per National �uilqing Code. including protection 
measur�� from lightening etc. I( any forest land i-s ,involved in the 
proposed site, clearance under F.orest Conservation Act shall be. taken 
f[O.lll..the competent Authority. . . 

[xvii] The prnje�t pr�ponent will use tl�e water for cons�r tion phase through
�an.leers. However,.'.this area does not fall under i dark category as
dec1iii:ed by CGWA and will b� using the water of the already existing
two tubewells for construction/ operation phase till the water is supplied
by the Local t\�th9rity/HUDA.

Operation Phase: 

[_i] 

[ii] 

The STP be installed for the treatment of the sewage. generated to the 
prescrib�d standards including odour arn;i treated effiuent will be 
recycled ,to achieve zero <;lischarge. The STP should be installed at the 
farthest place in the project area: 

Separation of the gray ·and black �ater should be done by the use of 
;•'/<11 plumbing line. Treatment of 100% gray water by decentralized 
treatment should be done ensuring that the _recir�u!ated water should 
have BOD maximum 10 pm and the recycled water will be used for 
flushing, gardening and HV AC makeup and DG set cooling. 

[iii] For disinfections of the treated waste water ultra violate radiation or
ozonization should be .used.

[iv] The solid waste generated should b-a properly collected and segregated.

[v] 

Wet garbage should be composted and dry/ inert solid waste should be
disposed off to be approved sites for land filling after recovering
recyclable material.

Dies.el power generating sets proposed as ·source of back up power for
lifts, common area illumination ·and for domestic· .bse should be of
enclosed type and conform- to rules made under the Environme�r_,:__

• I •• " 

(Protection) Act, 1986. The location- of the D� sets should be

�

in the . 
1 

A11lti1nc,·oev1lgpers t.: !lfra5_t·:ic1ur-1 "it. ,.td.

-< ',;. 
�tb1risad Signatory

.... -

... . 
'• 
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[vi] 

[vii] 

[Viii] 

[x] 

txi] 

[xii] 

124 

t asement as promised by the proje�t proponent with appropriate. 
:-ta�k height i.e above the roof level as per the CPCB norms. ·The diesel 
used for DG sets should be of low sulphur contents (maximum 0.25%). 

i 
Ambient Noise level should be controlled to_ ens·ure that it does not; 
exceed the prescribe'a standards both within.and at the boundary of the'
Proposed Commercial· Complex. 

1 I The project proponent should maintain at least 15% as green ;over krea · 
for tree plantation especially all around the periphery of the project, and 
·on the -road sides preferably with• local species so as to provide
protection against particulates and noise. The open spaces inside1 the: 
: ,:ot should be preferably landscaped and covered with vegetation/gr-ass. 

Weep holes in the compound walls._shall be provided to ensure natural 
drainage of rain wa.ter in the -catchments· area during the monsoon' 
period. 

Rain water harvesting for roof run:-off and surface run-pff, as plan; 
submitted .should be fmplemented. Before recharging the surface run 
off, pr�- treatment must be done to remove suspended matter, oil and 
grease. The bore_well for rainwater recharging should be kept at le.ist 5 • 
mts. Above the highest ground water tabfo and project proponent: 
should made ·efforts to utilized the water run off by constructing the. 
w�:er harvestin� structure sjml.iltaneou.sly wherever feasible.

I I 
• The ground water lev_el and its quality should be monitored regularly in. 

consultation with Central Oround _Water Authority.
. 

.

There should ·be. no traffic congestion near the entry and exist p�ints
- frorh the roads adjoining• the proposed project site. Parking ·should be
fully, internalized artd no public spac� should be utilized.

A rel;'ort on the- energy consef"'.atioh measures conforming to energy:
conservation norms fi.nalize .. by Bureau of Energy Efficiency should bej
prepared incorporating details about building materials & technology, R
& U Factors etc and submit to the IA Division of Environment:
Department; Haryana in three mo_ti.ths time.

[xiii] • Energy conservation measure� like installation of CFLsffFLs for the
lighting the areas outside the building should be integral part of the 
project design and should be in place before project commissioning., 
Use CFLs and TFLs should be properly collected and disposed offAsentj 
for recycling as per the prevailing guidelines/rules of the regu!dtory 
authority to avoid mercury co�tamination. Use of solar panels may be 
done to the extent possible. 

[xiv] The solid waste generated should be properly collected and segregated

·, .::

' ... 

·. :· 

as per the requirement of the MSW Rules, 2000. The project proponent 1 , · • · 
1 pJ\111bbll111 Dove op?.rs .__. 

will subJect the sohd waste generated from the complex to t 1�ncs 

a) 
b) 
c) 

following process with in the complex site . 

Segregation °into. bio/degradable' and rion bio/degradable ·solid waste 
In situ composting of the bio/degradable waste at the compost pits 
Transportations of non bio/degradable waste to an authorized dumping 

site/ solid waste management plan. 

. I 

gs 
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The provision,,of the solar . water heating system shall 
be as per the norms specified by HAR.EDA and shall be made ;
operational in each .building block. •

(xvi) The _project will be operati�nalized only after completion of
infrastructure including .supply of water by HUDA or with the
permission of the CGW A fo>r using ground water from the tubewell.

J>ART-B. GENERAL CONDITIONS:· 
I I 

(i) The en�,dronmental safeguards contained in the EIA/EMP Report

should be .iinplemente·d in le�er and spirit.

(ii) Six monthly compliance reports should be_submitted·to the HSPCB

and Regional Office, MOEF, GOI, Northern Region, Chandigarh

and a copy to the R_egutatory Authority of Haryana.

[iii] · The project� proponent will sent one copy of the EMP R�port to •

Additional Director, Regional Office, MOEF, GOI, -Sector _31,

,/ Chandigarh and to the Chairman, Haryana State Pollution Contr_ol 
... 

Board, Panchkula for their reference. 

\. 

[iv] The SEIAA, Haryana reserves the .right to add
° 

additional safeguard

mea,sures subsequenily, if found necessary. Environmental Cleara!1ce

gr�ted will be· _revoked if it is found that false information has bben
• ·give� for getting approval of this project.

[v] All other statutory clearances such as the approvals for storage of

diesel from Chief Controller of Explosives, Fire Department, Civil

.·.: .. 

Aviation.Department, Forest Conservation Act, 1980 and Wildlife O I l•"e'• Ambienc• •· • ··• • • • 

[vi] 

(Protection) Act, 1972, PLPA, 1900; Forest Act, 1927 etc. shall be ...--

obtained, as applicable by project proponents from the respective 

authorities. 

These stipulations would be enforced among others under the 

provisions of Water (Prevention and Control of Pollution) Act, I 9!74, 
the Air (Prevention and control of Pollution) Act, 1981, 'the 
Environment (Protection) Aci, 1986, the Public Liability (Insurance) 
Act. 1991. Forest C:<H1sprv::itinn �\,, ICJS1ri • .,,,1 �111 i--1, ,;r:M .. -- ..,""' 

14 Sigoatorv
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[vii] The Project prp�onent will not violate any judici:al 

orders/pronouncements issued by the Hon'ble Supreme Court/High 
Courts: 

•• J:'�er Secretary, 
State Level E·nvironment Impact
Assessment Authority, Haryana, 

Chandigarh. 
� 

Endst. No. DEI-i/09/SEIM/ Dated: ..................... .. 

l. 

2. 

3. 

A copy of the above is forwarded to the following: 

The Additional Director (IA Division), MOEF, GOI, CGO Complex, Lodi 
Road, New Delhi. 
The Regional officer, Ministry of Environment & Forests;· Govt. of lnclia, 
Sector 31, Chandigarh. I 
The Chairman,'Haryana State Pollution Co"ntrol Board, Pk!. 

Me-mb�r Sec_retary, 
State· Lev_el Env.ironnient Impact 
Assessment Authority, Haryana, 

Chandigarh. 

Aatbl1n·c, Oav,topers & I fra tructure Pvt, ltd,
-

1 

\ 
.. I 
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GOVERNMENTOFHARYANA 
STATE ENVIRONMENT IMPACT ASSESSM}��T .AUT�0RlTY _HARYANA

,')la�No: 55-58, Prayntnn Bhmvan, -Scctor-2, PANCHKU;...,A. 

/ - ,::;/-I 0 

No. SEIAA/HR/2010 ;c?:JL Dated: ..................... .. 

To 

Subject: 

Dear Sir, 

J:s Ambience Developer s & Infrastructure Pvt . Ltd.
v-L-4. Gree n Park Extension,

New Delhi.110016

Envi ronmental Clearance for proposed corporate off!�·e Tower
(Commercial) village- Nathupur, Ambience Island, NH-8,
Gurgao n.

-� ' 'Fhis'ha-s' reference to your Applit'aiion No:•.Nil dated 23.04.2010 

received in the office of MS, SEIAA on 23.04.2010 and s ubsequent letters dated 

07.05.2010 & 05.06.2010 seeking prior environmental clearance for the above 

project under the EIA Noti ficatic-n, 2006. The proposal has been appraised as per 

prescribed procedure in the I ight of provi sions 1.mder the El A Noti lication, 2006 on  
• I • 

the basis of the ma:ida-t ory documents enclosed with the application viz., Form- I, 

Form I-A & Concer,tual Plan and :he additi onal clarifications furnished in response 

to the observa1ions of lhe State Expert Appraisal Committee (SEAC) constituted 

by MOEF, GO! vide their NC>tification 21.4.-2008, in its meeting held on 

I 0.06.2010 awarded "Gold" grading to the project. 
I ••. 

(2) l_t is irneralia, noted that the project involves the construction for
proposed corporate office Towe� (Commercial) village- Nathupur, A:11biencc
Island, NH-8, Gurgaon, Haryana, on a plot area of 23500 sq1m. The Towl

proposed built-up nre11 for 1he proposed project will be 72290 sqm1. Th.: propCJ.:eci
building will comprise of 4 B�,semems arvd I still for park mg. The h.:1ght 01· in.:
bllilding will be 29 111.:ters and NOC from Airport Author:ty i $ , wJ:,t·:]. '! 'h,: tct::I

�nca neve'o,•·, ·, \·· ., ., ,c1ur1 Pvt, Ltd, 

Yul�)Signatorv 
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fresh water requirement will be 49 KLD which will be met from HUDA. The 

quantity of waste water generated from the project activity will be about 79 KLD 

which will be treated in the existing STP by primary, secondary and tertiary 

treatment. The capacity of e�isting STP is I 500 KLD. The entire treated w:uer will 

be recycled back and utili�:ed for horticulture, cooling of DG; flushing etc leading 

to zero discharge. Total solid waste generation will be 674 kg per day·which will 

be disposed off as per Solid Waste Management & Handling Rules. The project 

proponent has proposed to use bio-de�rndable waste for composting within the 

project area. The power requii-ement is 4350 KVA which will be supplied by 

,..._ 
DHBYN. The total parking spaces proposed are for 1276 ECS. Total cost of the 

project is Rs. I 08 crores. 

(3) The Stah� Expert Appraisal Committee, Haryana after due

consideration of the relevant documents submitted by the project proponent and 

additional clarification fornished •·in response to its observations h:ive 

recommended thi:: grant of environmental clearance for the• project mentioned 

above subject to compliance with the stipulated conditions. Accordingly, the Stc1te 

Environment Impact Assessmenr Authority hereby accords necessary 

environmental clearance for the project under Category 8(a) of ElA Notification 

2006 subject to the strict compliance with the specific and genernl -:onditio11s 

mentioned below:-

PART A-

SPl�ClFlC CONDTTTONS:-

Construction Phase:-

r i 1 
,., 

dtiring construction a11t! operatic.,n phase of the;; project. 
�lane, Oevelnpe r , & Jnttructur, Pvt. ltd, 

�.�-
A�or�d i,,;�utorf 
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[ii] Adequate drinking water and sanitary facilities should be provided for 

construction workers at lhe site. Provision should be made for mobile loilcls. 

Open defecalion by the laboures is stri�tly prohibited. The safe disposal of 

waste water and solid wastes generated during the construction phase should 

be ensured.

(iii] All the topsoil excavated during construction activities should be slored for 

use in horticulture/landscape develo;,ment within the project site. 

[iv] Disposal of muck during conslruction pha.se should not creale any adverse

effect on the neighboring communities and be disposed taking the necessary

precautions for general safety and health aspects of people, only in approved

sites with the approval of competent authority. •·

[v] Construction spoils, including bituminous 1ri,{Jterial and olher hazardous 

materials, must not be allowed to contaminate.y.atercourses and the dump 

sites for such material must be �ecured so that they should not leach into the 

ground water and any hazardous �aste generated during construction phase, 

should be disposed off as per applicable rt.iles and norms with necessary 

approval of the Haryann State Pollution Control Bo�rd.

[vi] ·n,c diesel generat�r sets to be used during co��truction phase . should be of

low sulphur diesel type and should conform fo• Environment (Protection)

Rules prescribed for air and noise em:ssion standards. 

[vii] The diesel required for operating OG sets shall be stored 111 underground 

tanks and if required, clearance from Chief Co)1troller of Explosives shall be 
taken. 

[viii] Ambient noise levels should confo�m to the commercial standards bo1h 

during day and night. lncre:11ental pollution loads on the ambient air [!nd 

noise quality should be closely monitored during conslructio,1 phase.

Adequate measures should be;· caken to reduce ambient air and noise level

during construction phase, so as to car.form to the stipulated standards. 

[ix] 

[x] 

[xi] 

Fly ash should be used as building material in the construc1ion as per the

provisions of Fly Ash Notification o: September 1999 and am.:ncl,�d a� on 

27th August 2003.

Ready mixed cor,crete must be used in building constwctio11.

S1onn water contl'ol and its �e-usc as per CGWB and Gi:; �taiidards for 

vario1:s applications should be ensured. 
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_

.; .. ·- -

(xii] Water demand dl1ring construction should be reduced by use of pre-mixed 
concrete, curing agents and other best practices referred. 

[xiii] Permission from C.ompeter.l Authority for supply of water shall be obtained

prior to operation of the project.

[xiv] Roof should meet prescriptive requirement as per Energy Conservation

Building Code by using appropriate thermal insulation material to fulfill
requirement.

[xv] Opaque wall should meet prescriptive requirement as per energy

Conservation Building Code which is proposed to be mand!ltory for oil air

conditioned spaces while it is aspirational for non-air-conditioned spaces by

use of appropriate thermal insulation material to fulfill requirement.

[xvi] The approval of the competent authority shall be obtained for structural safety

of the building due w earthquake, adequacy of fire fighting equipments, etc.

as per National Building Code including protection measures from lightening

etc. If any forest larid ii: involved in the proposed site, clearance under Forest

Conservation Act slull be obtained from the competent Authority.

[xvii] The project proponent will u.s.e water for construction phase through tankers.

(xviii]The project proponent will construct rain water harvesting pits @ I pit per

acre. 

[ixx] The PP will start construction only after getting permission or 1he Airpon

Authority.

Openition Phase: 

(i] The STP shall be insta lied for the treatment of the sewagt generate�: ,:> ,h.; 
prescribed standards incl, 1ding odour and treated effluent will be recycled to 

achieve zero exit discharge·. The STP should be installed at the remotest pince 

in the project area. 

[ii] Sepi'lration of the grc:y and black water should be done by the use oi dual

plumbing line. Treatment o: I 00% grey water by decemralizcd tre1?tnw11 1

should be done ensl1ring that the re-circulated water should :1:1vc BOD

maximum up-to IO p:,m and the i·ecycled water will be used for fl t:si- ! >1g.

(iii) For disinfcctlons or the tr:::ucd
ozonizauo11 should be used.

wastewatc:r ultra violate: 1·;,di:,t1C1,1 .,, 

A1dl1nc1 o,v1l0:1e', :l. �astructure Pvt, Ltd. 

�\_., 
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[iv] The solid waste generated should be properly collected and segregated. Bio­

degradable waste will be decomposed at site and dry/ inert solid waste should

be disposed off to approved sites for land filling after recovering recyclable

material.

[v) Diesel power generating sets proposed as source of back up power for lifts, 

common area illumination and for domestic use should be of enclosed type 

and conform to rules made under the Environment (Protection) Act, 1986. 

The location of the DO sets should be in the basement as promised by the 

project proponent with appropriate stack height i.e above the roof level as per 

the CPCB norms. The diesel used for DO sets should be of low sulphur 

contents (maximum 0.25%). 

[vi] Ambient Noise _level should be controll_ed to ensure that it does not exceed the

prescribed standards both within and at the boundary of the Proposed

Commercial Complex.

[vii] The project proponent should maintain al least 20% as green cover area for

tree plantation especially all around the periphery of the project and on the

road sides preferably with- local species so :as to provide protection against

pa1ticulates and noise. The open spaces inside the plot should be preferably

landscaped and covered with vegetation/grass.·

[viii) Weep holes in the compound front walls shall be provided lo ensure natural 

drainage of rain water in the catchments area during the monsoon period. 

[ix] Rain water harvesting for roof run-off and surface run-off, as per plan

submitted should be implemented. Before recharging the surface run off, pre-

treatment through sedi1nentaIion tanks must be done to remove suspended

matter, oil and grcnse. The bore well for rainwater recharging should be kept

at least 5 mis. above the highest ground water table.

[x] The ground water level and its quality should be monitored regularly in

consultation with Central ·Ground Water Authority.

[xi] There should be no traffic congestion near the entry and exit points from the

roads adjoining the proposed project site. Parking should be fully

internalized and no public space should. be utilized.

[xii] A report on the energy conservation measures conforming to ,nergy

conservation norm� finalized by Bureau of Energy Efficiency should be

prepared incorpor:1ti11g detaib about buildii.g materials & technology. I{ & U

ractors etc a1:d submi1 10 the SEIAA. Haryana in Ihrcc months 1iml·.

A111bl1nc1 01v, 1 ope•, 1 't�•� Pvt, Ltd,

'--· \ 

J \I 
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Energy conservation measures like installation of CFLsffFLs tor lighting the

areas outside the building should be integral pan of the project design and

should be in place before project commissioning. Used CFLs mid TFLs

should be properly collected and disposed· off/sent for recycling as per the

prevailing guidelines/rules of the regulatory authority to avoid mercury

contamination. Use of solar panels must be adopted to the maxinn11n extent

possible for energy conservation. 

[xiv) The solid waste generated should be property collected and segregated· as per 

the requirement of the MSW Rules, 2000 and as amended from time to time. 

The bio-degradable waste should be composted by vermi-composting at the 

site ear marked within the project area and dry/inert solid waste should be 

disposed off to the approved sites for land filling after recovering recyclable 
material. 

[xv] The provision of the solar water heating system shall be as per norms
specified by HAREDA and shall be made operational in each building block.

[xvi) The project proponent will use the water from the already existing wbe wells 

for domestic purposes only after getting permission from CGWA or will use 

water supply from f-lUDA, which ever is earlier during operation phase. 

[xvii] The traffic plan and the parking plan proposed by the PP should be adhered to

meticulously with further scope of additional parking for future requirement.

There should be no traffic congestion near the entry and exit poims from the

roads adjoining the proposed project site. Parking should be fully internalized

and no public space should be used.

PART-13. GENERAL CONDITIONS: 

[i) The environmental safeguards contained in the EIA/EMP Reper: should be 

implemented in leuer and spirit. 

[ii] Six monthly complinnce reports shou!d be submitted to the HSPCB and

Regional Office of MOEF, GOI, Northern Region, Chand;guh ;rnd a copy to

the SEIAA Haryana, Panchkula.

[iii] The SEIAA, Haryana reserves the right to add additional safegti.ll'd 1 ns:��ui·cs

subs�quemly, if ltn1nd necessary. Environmental Clearnn:::e •'ra:m,c v1ill o•:

revok;:d if it is found that h1lse inform:11:on ha::! been given f01 

r.pproval of this rroject. Ambi,nc, o,v,lopers d. •ta" 
1

vcturo Pvt, ltO. 

���SiQn31t,1v 
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[iv] All other statutory clearances such• as the approvals. for storage of diesel from

Chief Controller of Explosives, FJt Qepartment, Civil Aviation Dep,1r1me111,

Forest Conservation Act, I 980 and \Vildlife (Protection) Act, 1972, PLPA,
1900, Forest Act, 1927 etc. shall be obtained, as applicable, by project

I" proponent frcm the respective authorities prior to construction of the project.

[v] The Project proponent will not violat.e any judicial orders/pronouncernems

issued by the Hon 'ble SuprJme Court/High Courts.
\. --

C 

�1/ -�:r Secretary, 
State Level Environment Impact

Asscssm.ent.Authority, Hnryann, Panchkula. 

¢:� 
Endst. No. SEIAAiHR/2010 Dated: ...................... . 

]. 

2. 

3. 

A copy of the c.bove is forwarded to the foliowing: 
The Additional Dirccto: (IA Division), MO�F, GO!, CGO Complex, Lodhi 
Road, New Delhi. 
The Regional office, Ministry of Environment & Forests, Govt. of India, 
Sector 31, Chandigarh. 
The Chairman, Haryana State Pollution Control Board, Pk!. 

\ 
Member Secretary, 

State Level Environment lmpnct 
Assessment Authority, }faryana, Panchlrnla. 
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GQVlt:lNMENT OF HARV ANA $'TATE ENVIRONMENT IMPACT A$SESSMENT A UT.fl01UTY HARY ANABay No. $5-SS, Prayatan Bhawnn, Sector-2, PA..NCHKULA. 

No. SEIAA/HR/2011 �6 Cl 
CO.R.RIGENJ?UM " 

Telephon� No. 0172�2565232Wobslte: ):YWW,se,iA,ajlr,Y. in 
� (:? .-- 2J - )/ 

Dat@cl:. , .................... . 

Attention is invited to the SEIAA Haryan.a Environment Clearance, Letter �.)_ SEIAA I HR! 2010 /70'2 dated 01.09.2010 issued for 0011struetion ofProposed corporate offiee Tower (Commercial) village• _Nathupur, A1r1bience Island, NH-8, Gurgaon, Haryana by WS Ambience Developers & Infrastructure Pvt. Ltd. 1•4, Green Park Extel'lsion, New Delhi.1100,16 
The following corr�ction may be incorporated tn the Environment Clearanceletter of the om11pauy: 
For; 
Petra NQ.[2], 
ri]Tbe Total proposed built-up area for the proposed project will be 72290 sqmt. 
[ii]The power requirement :�s 4�50 KVA which will be supplied by DHBVN.
� 
Para No.(2]. 
[i]'fhe Total proposed b1,1ilt�up area-for the proposed project will be 79290 sqmt. 
[ii]The power requirement is 4350 KW which will be supplied by D . VN.

L 

To 
�Mem , SEIAA Haryana 

- �bience Developers & Infrastructure Pvt. Ltd.�� ieen Park Extension, New Delhi.110016 
Endst. No. SEIAAIHR/2011 Dated: , , .................... . 

A copy of the above is forwarded to the following: 
1. The Additional Director (IA Division), MOEF, GOI, CGO Complex,Lodhi Road, New Delhi. 2. The Regional officer, Ministry of Environment Forests, Govt. of India,Sector 31, Chandigarh. 3. The Chairman, Haryana State Pollution Contr�f Board, Pkl. 

fyf►l•�c• Osvel•pert & erutrueture Pvt. ltd, 

• 

')�:�d SIQnatol'J Member Secretary, .,SEIAA Haryana 
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I 

ctiTlffurcr 
qcf[ fillffel,l, c[�{t Q�J{Sct, dJ$<1LlQ 

qcf[ fcc8[[cT[, o1mrucr filcl>R, 
c[a[ -rrfTm:, "fffcicfrr mf, dtutc!J.cp ch'l.l'lllct-.'l �, cJj,�Mict, W:9WC/$cm - 0124-2320981 

qJJf[cp; -

�: - utf.sd 3ITf!txR rfcr qcf[ ?Rf/.fcl5, 1][{5.?:.ft 
c[Jl4t'ct2l \[U[cf[ � c[(J'[ Rl8.fcl5, ofto

c{tuget( 1 

�: - Diversion of 0.4486 hac. of forest land for access to Mis Ambience 
Developers & Infrasti-ucture Pvt. Ltd. along NH-8 at viii. Nathupur, under 
Forest Division & Distt. Gurgaon, Haryana. 

ftlct2lif?M 'IT-c[[c[ qcf[ (JflJsef 3rfucmr, <!J�rfc{"ar-tg__211ctdl l!u1_dl?.fl cf; 3foJ?1ef. TR 
l]lp,-?Jt.u 1980 '$ a&f iar;mr fccc[{U[ 3� ?.-cfl�fa -� aturr t: -

1. JcIB" VFcITTT JI 0.4486 60 qq 8'lfrr 'l:[c[fcJ[ clft �ft/:=

2. V?.:arfmr c(,[[ JI c£5Tt c[f/.-[ �e[cp 'ifITft 6 I

3. Rli:lff qfaef?{ JI cf.JT.3f. � af f!cl) fi..R:c-18 '$ -3� � 1793080/- aO clft

ccftr "cP't ?.::q5[,F[ � cTft t ,

4. 'lJZltcidr � � 1][[5.-?Jt.u 1980 clft JNQdlT clft "Jft t, � � cr; �

"tf03ffi0 cffO 29065/ 291 � 14.5.2008 'f[[c15 cif[ uct 6 I ftgl[ri[ Q2lz'c1?.Ul �flllW[ JI

rftor.fto cffO 7,•1 2008-09 c,lc[?.' fclRrr 83rr t ,

5. e.ifcrrffe.[ T[[fl.IT{1[U[ 3ITT0[!{150 m �?..fl?.g?. JI fclf2lr (jf[af[ \l?.-dtf?ia 6 I

3[c[: Na[c[ cftar 11.ftrm JI ?Ictvaf 3rrc1.cl5t "?lcIT if 3flcJlT"Jft

tftrat, 
�/NdTcTI 

I ( /\ lc11er'•l'l7 
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l{) I lll&l ll 
m::iR � q., ma=rcn, i5Rll1011, 

� �- i5Rll1011 fi-<cnl-<, 
�-;-18 .

. 
<A

. 
'l'Jcl""I,

. 
�� 6, �- � /"$m' +91 172 2563988, 

.
2563861,

. 
E•mail: cffcpanchkula@gmail.com 

. 

�tfR x=rfqq, �Rll1011 xixcblx, 
cFT fcrWT I 

fctt;n:r: Diversion of 0.4486 ha'. of forest lahd for access to Integrated Township M/s Ambience 
Developers & Infrastructure Pvt. Ltd. along NH 8, at Village Nathupur, under forest division 
and District Gurgoan, Haryana. 

Online Proposal No. FP/HR/Others/13983/2015. 

q,=r marcn, � 4R9°::S61, :),-$.11icl ·� M/s Ambience Developers & Infrastructure 
Pvt. Ltd., L-4, Green Park Extension; New Delhi cf> � "C1x '3cRf "QWTcT q,'f "ffiafOT 
� 1980 "$ 3m x-c?1qzRI � 'BuTT t 1 � mm -if 0.4486 6'o cf.=f � wnfcm' 
irfi -a-� � cJaf � � t I 

� l,IR)gf� lJ cf.=f � �. :J,-$11icl -q 5370,20/- �- !,!fcl'{fct
� i.ll�-Gl cf 397908/- � � � �-Glfll> � �. 1,6'111/- � 
3lG'{ i.llftfGl cgcYf 951039/- � � fl cBT ffii:r ffl t I, �- fl !il·l/14cil 
�Jl-41 � � � � t I � {Nwlx c#I' f<Tl,CQRI \'34-xl.-a 1,1R,9;Jtf -� � 
ffl � '{-ixcH��gx � cf.=f ll 900 -i:t)u c-i�lcll� � I � ™TcT ll cFT ma:ror 
� 1980 � '3 C'"C"l

. 
ti 'i I � <l{ t � cf>RUT l,141 cfd I � JI .-+t"i "C1x 10 TIT �

cf1TA c#l Rilh1R�1 � \JlmT t I 
� qJf ;5lcfol1c/Fl cnx fBm 7n:Tf % Fviflcbl � fctcRur f;r9 a1faq51 if atfcncl-

1. T e of the PROPOSAL 

2. Name of the user agency

3. District

4. Particulars of forests 

Name of Fof€-st_A_r-ea_/_R_e·-a-ch 
____ _

c-

For aceess to inte rated townshi . 
M/s Ambience Developers & Infrastructure 
Pvt. Ltd. 
Gur aon 

-lD= .Forest area involved (ha.) ----0-.44-86-h-a.---
·
----=�-··_-_··

·
===--_____ 

... @>eg_al Status (Protected/Res.�) _ P.F. 
.... @l. LaY.9ut plan of the proj�£!_�}!�--··--·· At a.g�No. 45 ···-·-···-·-·-·····-·--�·- .. -···· -

iv Location ma of the ro·ect site At a e No. 43 

.�:.��-�·ii�r·foi�\��u��i���cft·\��!s10·.��fre·es··fo· ·�·9······-·· ········ ···· ·· ············P•··· •

be felled I plants to be destroyed. 
6. NOC·from PWD B&R and DTP At a e No. 79-89 
7. Com ensato_ry Afforestation
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J; 
., 

. .Ji} ... Plantation site . .{area to .be planted) ··-········-· Sarbasireur. R. F.·····-······-··········-···-- ········-····· ··-··-·�
_._(ii). No. of plants to be_pjanted. ---· .900 --·····--·-···········---·-·······-·--·-··-·······-·J
__ Ji.i.!2_C.A. �.<?.heme At page -�.9.:_?.�.:IL ____ ···-········-·····--··---····· 
__ (iv) Area suitability cer@cate for CA At ��g�_l';lg:_?_i?_ ____ , ....... .....:.-·�-·-·---··--·· 

(v) Description of amount to be deposited . lte_l!I ____ . __ ·-······-···--········ ·-··········�!!.10U!].!.._ 
C.A. ______ 537020 -N.P.V. ---

··
- 3979os

·· 

"""i=efung__Char:g_es ·---- �------····- 0 
. Plantation Damag_e Charges ....... ··················-····-·Q_·
Other Char:g_es ·-·-----····-·-·-·· --··--·- 161.11

G.Total 9,51,039 ------------------------- ----------------------
8. Whether any violation of the F.C.Act. Yes 
9. Site Inspection Report by the DFO At page No. 63 
10. Recommendation of DFO At page No. 29-33 
11. Recommendation of CF , At Paqe No. 3.5 
12. Recommendation of PCCF At Page No_ 37 
13. Proforma for Recommendation of Govt. At P_age No. 39 

3Rf: '3cm � crr >ITTl<TT ll fi x=gRl '3 q xH1 'l:rffif fl-<¢ 1 x � «11 � Rl %g � 
�%1 

� � :-
1. cR marcn. � qRJ.JP-sc1, l_!-$Jlic1 <ITT�% 1
2. cf01=f03TO, :),-$Jlicl q5l' � � \ilIBT % fcl> �c1J+J.J=1�., � I-fol�{! � �

224/- � � �o�o -m.:r cm-�� fGm 7f!ff % ftiflc#l >ffu � 
%1 

3. M/s Ambience Developers & Infrastructure P-vt. Ltd,., L-4, G(
e_,

n

�
:

•rk

,

Extension, New 
Delhi cm- � % I 

d ,,,,, 0
• � � cR . gRii1011. 

tj-qcgc11 I

, I 
I 

l
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Ambience Developers & Infrastructure Pvt. Ltd. 

To 
The Deputy Conservator of Forest 
Sohna Road, 
Gurgaon 

////' 
AMBIENCE 
the new standard 

Dated : 20.12.2013 

'i, Sub. : Request for diversion of stated Forest Land ad measuring 6080 sq.mtr. (380 mtr. x 16 
mtr.) falling in Integrated Township - Ambience Island on 132.06 acres of liccnced 
land, left side on NH-8, Gurgaon, Haryana. 

Respected Madam, 

It has reference to your letter NO.2972-G dated 05.12.2013 in response to our request letter dated 
25.10.2013 for diversion of stated Forest Land admeasuring 6080 sq.mtr. (380 mtr. x 16 mtr.) falling in 
fntegrated Township - Ambience Island on 132.06 acres of licenced land, left side on NH-8, Gurgaon, 
Haryana. In this regard, it is submitted that the stated 6080 sq.mtr. (380 mtr. x 16 mtr.) as part of 
132.065 acraes of land for which zoning was duly approved by the Director, Town & Country Planning, 
Haryana, Chandigarh vide Memo No.15933 dated 09 .11.2014, copy of which is enclosed herewith for 
your kind perusal and ready reference. 

It is submitted that the various licences have been granted by the Director, Town & Country Planning, 
Haryana, Chandigarh to the Ambience Developers & Infrastructure Pvt. Ltd. (previously known as HLF 
Enterprises Pvt. Ltd.) and other Ambience Group Companies for the development of residential & 
commercial Projects on the said land of 132.06 acres. The said licences are the permissions/NOC for the 
development of residential & commercial Projects in the respective licenced land. We are enclosing 
herewith copy of licence No.13 of 2004, licence No.14 of 2004 and licence No.19 of 1993 for your kind 
perusal and ready reference where the said stated 6080 sq.mtr. (380 mtr. x 16 mtr.) of land have been 
considered to be passing through in our application dated 25.10.2013. We are also approaching the 
irrigation department for their NOC as desired by your esteemed office. It is relevant to submit that our 
submissions as above are without predudice to our submissions and rights in reply dated 5th June, 20 J 2 
and our petition vidc No.CRM-M-34200-2012 for quashing of proceeding by the Forest Deptt. filed by us 
in Hon'ble High Court of Punjab & Haryana. 

We hope you would find the above in order. However, in case your esteemed office requires any fu11her 
information/details/documents, in this regard kindly let us know for compliance. 

Thanking you, 

You�aithfully 
For 

(
'Ambience Developers & Infrastructure Pvt. Ltd.

(V� rg) 

r 

Auth1
�e Signatory

Encl. : As above 

Regd. Office: L-4. GREEN PARK EXTENSION, NEW DELHl-110016 !NOIA 
TEL· 2619 6284. 2619 1394, 2619 1403, 2619 5042. 2619 4021 FAX. 261!:i 4757 

E-mail ambience1sla11d@vsnl com Website www arntJ1encegroup 111 
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Frorn 

To 

Subject: 

Reference: 

The Director, 
Town and Country Pla11n 1 ng, 
Haryana, Chandigarh 

M/s Ambience Infrastructure Pvt. Ltd., 
L-4, Green Park Extension,
New Delhi - 110 016

Memo No. \5'7'1;::, 

I.., ·1( ., 

Approval of zoning pla.n of integrated township "Ambience
Island" measuring 132.065 acres in Special Zone of Gurgaonbeing developed by M/s Ambience Infrastructure Pvt. Ltd. and
Its Associates companies. 

Your letter dated 25.10.2004 on the subject noted above.

Please find endosed herewith a copy of approved zoning
_ plan of the above said integrated township "_Ambience 1s\and" bea_riC1g Dra.wing. . 
No. DTCP-817 D�ted 3.11:2003 for necessary action. 

Enc;lst. No. 

District Tow

�

HQ) JS For Director, Town and Country Planning'.Haryana, Chandigarl;i.

Dated: - ,1-5� 
A copy is forwarded to the following for information and necessary

action. 

1. Senior Town Planner, Gurgaon alongwith a copy of approved
zoning plan.

2. District Town Planner, Gurgaon.

· re�• t)H\···.:'l I,ivisionnl }· u s;'r;ivis!Ol\G.ur1*on Fore. M Q\J}\UG� 

_ District Town Planner ( HQ) JS,For Director, Town and Country Planning,
Haryana, Chandigarh
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1 1-

FORM LC-V 
(See Rule-·\2) 

Haryana Government 
Town and Country Planning Department 

I -,Licence No. .._-... of2004 

This licence has been granted under t11e Haryana Development & Regulation of Urban 
Areas Act, 1975 & the Rules 1976 made thereunder to M/s. Sara Estates· Pvt Ltd L-4,Green 
Park Extension, New Dell1i-110016 for setting up of a integrated colony comprising of 
Group Housing and Commercial use at village Nathupur, District Gurgaon. 

2- The particulars of the land wherein the aforesaid integrated colony is to be set up are given
in the Schedule annexed hereto and duly signed by the Director, Town and Country

3-
•. 

4-

5-

Planning, Haryana, Chandigarh.
Tl-;e licence is granted subject to the following conditions:
a) That the Integrated colony comprising of Group Housing and Commercial use is laid

owt to conform to the approved layout plan and developm·ent works are executed
according to the designs and specifications shown in the approved plan.

b) That t11e conditions of the agreements already executed are duly fulfilled and the
provisions -of Haryana Development and Regulations of Urban Areas Act, 1975 and
the Rules 1976 made thereunder are duly complied with.

c) That the demarcation plan of the integrated colony area is submitted before starting
t11e development works in the colony and for the approval of zoning plan.

d) That the land forming part of restricted/green belt along National Highway will be
transferred free of cost to the Government and no construction will be raised in the
said restricted/green belt along National Highway.

That the licence will not give any advertisement for sale of shops/offices/floor area in 
commercial colony before the approval of layout plan/building plans. 
The licence is valid upto--.0': 2-_-_ .;?.qp 9', 

Dated Chandigarh ' 
The 5 -· 2 _ 2 c:,(c) Lt 

(N.�HWA) 

Endst. No. 5DP-2004/ / J lj lj 

Director, Town andCountry Planning, 
Haryana, Chandigarh. 

1-l•Ck.Mw.{ 
Dated:- :;- - g)_ - ;loc 4 

A copy along with a copy of schedule of land is forwarded to the following for 
inf�ation and necessary action:-

� Mis. Sara Estates Pvt Ltd. L-4,Green Park Extension, NewDelhi-110016 along with a copy 
of agreement LC-IV and Bilateral agreement. 

2- Chief Administrator, HUDA, Parichkula
3- Addi. Director, Urban Estates, Haryana, Panchkula.
4- Chief Engineer, HUDA, Panchkula.
5- Superintending Engineer, HUDA, Gurgaon along with a copy of agreement.·
6- Land Acquisition Officer, Gurgaon.
7- Senior Town Planrier, Gurgaon.
8- Senior Town Planner(Enf),Chandigarh .
9- District Town Planner, Gurgaon along with a copy of agreement.
10- Accounts Officer O/o Director, Town and Country Planning, Haryana, Chandigarh.

DA/As above . 
• 

\ , • 
c¼;� 

District Town Planner(Hq)JS 
For:Director, Town and Country Planning, 

Haryana, Chandig-arl1. 
At•l�""-'{_ 
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TO BE READ LICENCE No_j__.J__ of 2004 

Detail of land owned by Mis.Sara Estate Pvt Ltd Village Nathupur District Gurgaon. 

Village Khasra No. 

Nathupur 536 I 
537 / 
538 
541 
543 
544 
562 
563 
564 

539 
540 
542 
546 
546 
561 

Area 
BBB 
3-18
0-18
1-6
1-5
0-18
2-12
1-12
1-2
0-14

14-5
0-7
1-7
1-12
1-7
0-16
2-0

7-9

Share 

1/3 

.Total 

Area taken 
BBB 

14-5

2-9-13

16-14-13
Or 10.46 Acs

,.; _\ . '''-� 
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., FORM LC-V 
(See Rule-12) 

limyana Government 
Town and Country Planning Department 

I Licence No. 14 012004 

This licence has been granted under the Haryana Development & Regulation of Uroan Areas 
Act, 1975 & the Rules 1976 made thereunder 10 M/s. Alankar Apartments Pvt Lid L-4.Grecn 
Park Extension, New Delhi-110016 for setting up of a integrated colony comprising of Group 
Housing and Commercial use at village Nathupur, District Gurgaon. 

2- The particulars of the land wherein the aforesaid integrated colony is to be set up are given ,n

the Schedule.annexed hereto and duly signed by the Director, town and Country Planning
Haryana, Chandigarh.

3 .. 

4. 

The licence is granted subject to the following conditions:
a) That the Integrated colony comprising of Group Housing and Commercial use 1s laid

out to conform to the approved layout plan and development works are executed
according to the designs and specifications shown in the approved plan.

b) That the· conditions of the agreements already executed are duly fulfilled and the
provisions of Haryana Development and Regulati6ns of Urban Areas Act. 1975 and
the Rules 1976 made thereunder ar.e duly complied with.

c) That the demarcation plan of the int�grated colony area is submitted before starting
the development works in  the colony and for the approval of zoning plan.

d) That the land forming part of restricted/green belt along National Highway will be
transferred free of cost to the Government and no construction will be raised 1n the
said restricted/green belt along N·ational Highway.

That the licence will . not give any advertisement for sale of shops/off;ct:strloor area 1n
commercial colony before the approval of layout plan/building plans. 

5- The licence is valid ·upto-fl/6]2.CD?'.
Dated Chandigarh
The 5-2 -2 oo lj 

(N.C.�WA) 
Director, Town andCountry�nning, 

Endst. No. SDP-2004/ • / 3.) Lj Dated:-

Haryana, Chandigath. 
"1, c..tr...�rn.,,{ I 

• !
I
I 

. A copy aJon·g with a copy of schedule of land is forwardeq to the following for 
infration and necessary action:-

</__,,. I__.- I 
/4 Mis. Alarikar Apartments Pvt ltd. L-4,Green Park Extension, NewDelhi-110016 along with a 11��\·: ·,:,

2-
3-
4. 
5-
6-
7-
8-
9-
10· 

•copy of agreement LC-IV and Bilat�ral agreement. t,\'l\S\1111 voru\ 1 ·"
1
•' 

Chief Administrator, HUDA, Panchkula �;�11-
\)GW-"W\ 

Addi. Director, Urban Estates, Haryana, Panchkula. u 
Chief Engineer, HUDA, Panchkula. 
Superintending Engineer, HUDA, Gurgaon along with a copy of agreement. 
Land Acquisition ·officer, Gurgaon. • 
Senior Town Planner, Gurgaon. 
Senior Town Planner(Enf),Chandigarh . 
District Town Planner, Gurgaon along with a copy of agreement. 
Accounts Officer O/o Director, Town and Country Planning, Haryana, Chandigarh. 

DA/As above \ �
C)CT'-/-:

<:::::::-,-,._--

District Town Planner(Hq)JS 
For:Director, Town and Countr_x Planning, 

Haryana. C�andigarh. 
�-clv.� 
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/ r/ 

TO BE READ LICENCE NO ___ _/__1-�-------- OF 2004 

Detail of land _owned by M/s.Alankar Apartments Pvt ltd Village Nathupur District 
Gurgaon. 

Village Khasra No. 

Nathupur 577 
578 
579 
580 
582 
583 
584 

•' 585 
-S86 

587 
-588 
.--589 

433 
435 
448 ( 
449 
450

( 526 

7-2 
0-3
0-2
5-5 
0-5
0-13
0-4
5-10
1-12
1-15
0-6 ',
0-9
0-9
2-6
0-5
1-0
·9-1

43-10

Share Area taken 
BBB 

43-10
OR27-19Acs 
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\ I, l ,' � I

_.. _!., _____ .a..·_: 

.. 
. \ 

. · ....... .
... ; . 

?oan LC-V 
C Se,e Rul• 12) 

• p�� GOY£.RNM�'1' 
TO� �D .CO'.JH''IR Y P!:..ANNDro Do>AAnu.;NT

L.ic«1ce No. /j ot 1993-
1,. This LiG6'lC$ h.� .0400 9.r.antod uncSet" th� H4.cy�4 O�e.l.otai�nt 

t • and ·Regul�tion of U-.d::>� .\r.ea.1 Act # 1975· and thQ R\llo& m�o tho
.
,"undor 

to. M/$ H. L.F .£ntarpr ue.i Pvt .Lt.a. 16-a Cqat00:n_ity �ntrQ, B4.11ent lck, 
[)v�ant VJ.har,?llew. Delh.1.eoicny tor �ctt.1.A� up � 11. rc:,idcnt-ial. arcup 

Hou:slng colcny «t Vill�o N.(ithup.ir T�oU & Di.strict Gu,z:v4on. 

':'-..2. Tho part iculan of land •. wh.03:'.ein t� 4-toruaid colCQy 1" to bo
f;;:;:7.:.'lot up ..'lro giveo in thct o�h�lca an.�ed M.%:'«9 Md dul,y aigncd by th(, 

l 

-6

.,, 
/. . -

) Direct oi:, To.m & c�txh, i>lann$1��,�ryana. 
• • 

1 -:>. ·"10 L.1.cance izJ. g·rant��o tho c�itioo.s i--
-t

.' 

\_ 
( a) Th�. tbs colcny. u la.14· �t to CCQ:focm. to tn� awr9,red

\ 1..ayQ..lt. pian and d<:Vcl.Of:tll.�� -v� � ��t.oi accord io;1 
'to tho q,o;s � and' ·apo::il.ft�iCl:l• llho,m !n tho a-ppro.,cd 

:) 
pl.an aCC<:Jnpanymg tbiJJ l�QO. 

l 

� ... 

{�) 

{<:} 

1"his 

'r.hat·. ·th� -'ca'l4· it i��- o:f tll4 ag�·eat-:s-, a.l�y �t«i
-,.,re d.ul:y, fl.l.l t . .U lie4 and· •.t.�. prQt .a i<:n-2;1. 9.� )f �.�6 �.c­
l QS;ment and ·Rcgulatl<;ri .qt tJ::� �u ,M;:t., !975

. 
�

. 

Rule:s illbd-e ··t;h-.1 thct�. \J.I)(ie.r-.ili.:'$ dµJ.y-.o�p.fia::t vith.
�at dut d��at:j.cn pJ..� of t� .col;ony·;ar� ps �
�-j,tted .boef,�e. ·at�.in'g. �ht$ d$'(l.l,�� ·-�� in tho
col.coy ¥)d for .aw.r:'01-a:i _Qt t.n.� �.i;;l.ing .Pl..�.

.l 

-
, 

I 

:> 

1-!�c� 43 
.
vuid· u·�� .<t-ct ·.� 19.is�' ···�- .: .·:

• 
·
;

·
. 

o.\ \I•' ...,. �'/\'&'- . t)\'l\a\o\\ 1tott�• M 
BHA.SO.R �ER,7,.ES . G»ti��\\\)C��---· 

)_ .. ...:..­
'( .c;,..., 9-7- . .D. . .tr�o.i-;i;� -� �l:ltq }J,,�,#)g.# 
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Ambience Developers & Infrastructure Pvt. Ltd. 

J>) eH#
AMBlf-
the n, 

To, 

�� 1: ' ;J,?1,7 
t-..., I 7 --- q � r .s

The Principal Seer ry, 
Government Iaryana, 
Forest artment, Haryana, 
C ndigarh. 

Sub. : Request for not to charge penalty in our request for diversion of 4486 sg.mtr. of
forest laud for internal road/scnrices to Integrated Township -Ambience Island, 
NH-8, Gurgaon, Haryana being developed on 132.06 acres of l icenced land 
owned bv Ambience Developers & Infrastructure Pvt. Ltd. and other Ambience 
Group Companies. 

_ /] Respected Sir,(. _..f;. 

f -,,.,r....._ \>,, ith reference to the subject, it is submitted that the applicant company M/s Ambience Developers & "" 
/ '} Infrastructure Pvt. Ltd. and Ambience Group Companies are the owner of 132.065 acres of land at 

(J � .:Ambience Island, NH-8, Gurgaon, Haryana. The land is registered in the name of the applicant 
() company and Ambience Group companies. Also the office of the Director General, Town & Country 

Planning Haryana, Chandigarh has issued the licences for the development of residential and 
commercial colonies. 

It has been stated that 4486 sq.mtr. of area which falls within 24-25 on left side of NH-8 (near Delhi 
Gurgaon Border) and passes through Ambience Island is the area of protected forest/bund area. It is 
relevant to add that the forest land or vacant land can be notified as forest land if the Govt. has 
proprietary rights. However, as submitted hereinabove, the applicant company and the group 
companies are the registered owner of the land stated to l:ie forest land/ bund area. However, at the 
advice of senior officials of your esteemed deptt. we have approached the Dy. Conservator of forest, 
Forest Deptt., Gurgapn for the diversion of this forest land admeasuring 4486 sq.mtrs. 

As submitted hereinabove, Ambience Developers & infrastructure Pvt. Ltd. and the Ambience Group 
Companies are the registered owner of all the I 32.065 acres of land including 4486 sq.mtrs. of land 
stated to be forest/bund land, we humbly request your esteemed office to kindly not to charge any 
penalty while allowing diversion of said 4486 sq.mtr. of land. 

We hope your esteemed office would find the above in order and sympathetically consider our 
request. Howevet, in case your esteemed office requires any further information/details/documents, in 
this regard kindly let us know for compliance. 

Thanking you, 

Yours faithfully 
Fo

r
A: bience Developers & infrastructure Pvt. Ltd. 

Regd. Office :L-4, GREEN PARK EXTENSION, NEW DEU-1I-110016. !NOIA 
TEL: 26196284. 26191394, 26191403, 26195042, 26194021 FAX: 26164757 

E-mail:ambienceisland@vsnl.com Website: www.ambicncegroup.in
U74899DL1991PTC046129 
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Ambience Developers & Infrastructure Pvt. Ltd. 

, ,  . ,Q/7 n,'l 

AMBIENCE 
1� 

the new standard 

'I. 

To, 

. , 

The Principal Secretary, 
Govt. of Haryana, 
Deptt. of Forest 
Chandigarh . 

Date: 16.05.2016 

Sub: Request for Diversion of 4486 sg.mtr. of forest land for internal road / services to 
Integrated Township - Ambience Island, NH-8, Gurgaon. 

Ref.: Our letter dated 14.09.2015 (copy enclosed). 

Respected Sir, 

Vide our letter dated 14.09.2015 we have requested the government to allow us to divert 4486 sq.mtr. of 
land inspite of the fact that we own the said 4486 sq.mt. of land keeping in view to resolve the 
controversy amicably. During the course of proceedings in response to our said letter dated 14.09.2015, 
PCCF, Haryana, Panchkula was kind enough to issue the letter bearing no. NT/D-III-6381/4344 dated 

�10.2015 wherein it was stated that the said land measuring 4486 sq.mtr. owned by Ambience Group of 
Companies comprising in Khasra No. 526, 533, 534, 535 and 536 in respect which the proposal for the 
diversion was submitted is not the part of Nathupur Secunderpur Bandh. In the same letter the office of 
Principal Chief Conservator of Forests (PCCF), Haryana, issued th� directions to DFO, ·Gurgaon to 
withdraw the prosecution case no. 7G/08-09 with the permission ofHon'ble Court. But after issuance of 
above mentioned letter by PCCF, Haryana Panchkula, DFO Gurgaon has raised some objections on it and 
the issue got prolonged and thus not only our request to allow diversion of land but also withdrawal of 
abovesaid case got considerably delayed. 

However, in furtherance to the policy of the company to resolve the controversy specially with 
Government Department amicably without resorting to confrontation/litigation, we again humbly request 
you to process our request for diversion of our said 4486 sq.mtr. of land claimed by the Deptt. as forest 
land for development of internal roads, services and other development of the integrated township on 
132.06 acres of land in terms of licences granted by the Director General, Town & Country Planning 
(DGTCP), Haryana, Chandigarh. It is pertinent to submit that the said land of 4486 sq.mtr. is :-

i) Completely owned by us since years and is duly registered and mutated in our name. Copy of
sale deed and mutation is enclosed herewith for your kind perusal and record.

ii) Not and has never been owned by the Government.
iii) No plantation of whatsoever nature has ever been done thereon and at present also tlrnre is no

forest or plantation thereon.
iv) Du!y licenced by the DGTCP, Haryana, Chandigarh after considering and verify our ownership to

the land.
v) It is in the middle of the integrated township and diversion is required for development of roads,

services and other amenities for public use.

,!t is further submitted that the Company shall pay the compensation against the challan filed by the 

�orest Department before the Environment Court, Faridabad, and for that the Government of Haryana 
may kindly take a decision to withdraw the ongoing case no. 7G/08-09 in the Special Environment Court, 
f-'aridabad. The Company O!l its part shall withdraw CRM No. 34200 of 2012 pending adjud· ion before 

the Hon'ble Punjab and Haryana High Court, Chandigarh after that which tmsi�i<JiN .Jbe.,A:nd of

'Z;�:;;��;;
s

t
partmeot

�-�) -.::• •:::•'." 
21 

Regd. Office: L-4, Green Pa.-k Extension, New Deihi-11OO16. India 
TEL· +91 11 ;.f;196284, 20191394, 261')1,tOn. 2(,195242. 26194021 l't\X: ·,91-11-261(, ,1757 

!·.-mail : arnbicn�cisla11d@ vsnl.coni Website: �"' ,, a!lJ!�ncfg!'\!1111.!.I)
CIN: U7 11899f)i 19911'TOJ-lli!2C: 
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Ambience Developers & Infrastructure Pvt. Ltd. 

:: 2 :: 

## 

AMBli:l4CE 
the new standard 

It is also relevant to submit that the Mis Sara Estate Pvt. Ltd. and Mis Alankar Apartments Pvt. Ltd. group 
companies of Ambience, have also applied for issuing of clarification of the Forest Department in respect 
of its land comprising in Khasra Nos. 536, 537, 538, 54 l, 543, 544, 562, 563 and 564 total measuring 14 
Bigha 5 Biswa and 213rd share in Khasra No. 539,540, 542, 545, 546, 561 total measuring 4 Bigha 19 
Biswa and 7 Biswansi and Khasra no. 448, 449, 526 total measuring 11 Bigha and 12 Biswa, in the 
revenue estate of Village Nathupur, Tehsil & District Gurgaon, Haryana. It may please be noted that any 
of the above mentioned Khasra Nos. are not claimed to be the part of Nathupur Sikanderpur Bandh in 
damage report and challan filed by the forest deptt. in the Environment Cou1t, Faridabad as well as in the 
written statement filed by the DFO, Gurgaon in CRM No. 34200 of 2012, before the Hon'ble Punjab & 
Haryana High Court Chandigarh. It is however, pe1tinent to note that Khasra No. 53 l ,  533,535 are 
claimed as part of Nathupur Secunderpur Bandh according to the version of Shri Harish Walia, DFO, 
Gurgaon in his written statement and also in the submission by DFO, Gurgaon in response to the letter no. 
4344 dated 16.10.2015 against which representation was submitted on behalf of the company in your 
esteemed office. 

!')- the light of above, it is also requested that the necessary directions may kindly be issued to DFO, 
Gurgaon for issuance of the clarifications as sought for as the same is sine qua non for the settlement of 
all the disputes with the department. 

Thanking you, 

Yours faithfully, 
For 

�
ience Developers & Infrastructure Pvt. Ltd. 

Encls.: 1) Letter dated 14.09.2015 
2) Copy of sale deed
3) Copy of mutation
4) Copy latest Girdawari & Jamabandi
S) Copy of licences issued by DGTCP, Haryana, Chandigarh
6) Damage Report No. 290651291 elated 14.05.2008
7) Written Statement of the DFO, Gurgaon in CRM No. 3420012012
8) Copy of Challan issued by Environment Court, Faridabad

Copy To: 
1) The Office of PCCF, Haryana, Panchkula
�) �Conservator of Forests, Gurgaon,

�eputy Conservator of Forests, Gurgaon

Regd. Office: L-4. Green Park Extension, New Delhi-110016. India 
TEL +91-11-26196284, 26191394, 201\11406, 26195242. 26194021 FAX: +91-11-261647�7 

1·.-matl • ambicnccislanclli"y v�nl.corn Wcbs11c· 111111 . .i111h 1 �11ccgrt•tJfilll 
-

CIN • l174899Dl,19911" 1UJ116l29 
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Ambience Developers & Infrastructure Pvt. Ltd. 

9#✓.r c-c 

AMBIENCE i�, _.) 
the new standard

To, 
The Principal Secretary, 
Government ofHaryana, 
Forest Department, Haryana, 
Chandigarh. 

Dated: 14.09.2015 

Sub. : Request for not to charge penalty in our request for diversion of 4486 sq.mtr. of 
forest land for internal road/services to Integrated Township - Ambience Island, 
NH-8, Gurgaon, Haryana being developed on 132.06 acres of liccnced land 
owned by Ambience Developers & Infrastructure Pvt. Ltd. and other·Ambience 
Group Companies. 

( ,( R,espected Sir, 
\. 

( 

With reference to the subject, it is submitted that the applicant company Mis Ambience Developers & 
Infrastructure Pvt. Ltd. and Ambience Group Companies are the owner of 132.065 acres of land at 
Ambience Island, NH-8, Gurgaon, Haryana. The land is registered in the name of the applicant 
company and Ambience Group companies. Also the office of the Director General, Town & Country 
Planning Haryana, Chandigarh has issued the licences for the development of residential and 
commercial colonies. 

It has been stated that 4486 sq.mtr. of area which falls within 24-25 on left side of NH-8 (near Delhi 
Gurgaon Border) and passes through Ambience Island is the area of protected forest/bund area. It is 
relevant to add that the forest land or vacant land c�m oe notified as forest land if the Govt. has 
proprietary rights. However, as submitted hereinabove, the applicant company and the group 
companies are the registered owner of the land stated to be forest land/ bund area. }Iowever, at the 
advice of senior officials of your esteemed deptt. we have approached the Dy. Conservator of Forest, 
Forest Deptt., Gurgaon for the diversion of this forest land admeasuring 4486 sq.mtrs. 

As submitted hereinabove, Ambience Developers & Infrastructure Pvt. Ltd. and the Ambience Group 
Companies are the registered owner of all the 132.065 acres of land including 4486 sq.mtrs. of land 
stated to be forest/bund land, we humbly request your esteemed office to kindly not to charge any 
penalty while allowing diversion of said 4486 sq.mtr. of land. 

We hope your esteemed office would find the above in order and sympathetically consider our 
request. However, in case your esteemed office requires any further information/details/documents, in 
this regard kindly let us know for compliance. 

Thanking you, 

Yours faithfully 
For �bience Developers & Infrastructure Pvt. Ltd.

\�•-

(Vino rg, � 
Auth ise �ignatory 

Regd. Offic:c :L-4, GREEN PARK EXTENSION. NEW DELHl-110016. INDIA 
TEL: 2619 6284, 2619 1394, 2619 1403. 2619 5042, 2619 4021 FAX: 2616 4757 

E-mail:ambienceisland@vsnl.com Website: www.amtilencegroup.in 
U74899DlI99lPTC046129 
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DETAILS OFTOTAL22.98 ACRES OF LAND 

Khasra no. Licence No.19 Licence No.8 Total 18.98 acres Licence No.12 Total 22.98 
of 1993 dated of200l dated of2002 dated acres 
08.07.1993 for 16.10.2001 05.06.2002 for 

the for the the 
development of development development 
group housing of of Hotel, 
colony on 10.98 commercial Recreational 

acres of land colony on8 & ·-·-·· ••.. ·-· --·--
acres 01 1ana 1!,U1enainmen ---·--

t Complex on 
4 acl'es of 

land 

·a ·a ... ·;; . .., "' ('I (lj 
"' 

OI "' "' OI r:I r:I l'Q "' r:I 

iii fi; ; .t:: � "' .l:l -� (lj 
j � "' .Cl � 

.� .:11 .lQ � .i.'> "'
� .IQ � .!21> .:i � 

i:a = .:i = = .l:3 = = = = ,la = = .'.!l 
� i:a = tl:) 

V2/l 0 8 11 0 8 11 0 08 I 
3 I 0 12 0 0 12 0 3 0 0 3 12 0 

527 0 5 0 0 5 o. 0 05 0 

528 7 11 0 7 11 0 7 11 0 

529 l 16 0 1 17 0 3 13 0 3 -g 0 7 01 0 
530 0 4 0. O· 12 0 0 16 0 0 16 0 

531 5 8 0 2 10 0 7 18 0 7 18 0 

532 0 8 0 0 8 0 0 08 0 

533 0 2 0 0 2. 0 0 02 0 
534 6 18 0 0 1 0 6 19 0 6 19 0 
535 l 15 0 1 15 0 1 15 0 

30 7 11 1 
Total 17 11 11 12 16 0 6 8 0 36 lS 1 
r,",. _.. ., , /! ..,.. 

i 
18.!'8 :1cr-es 

I �:�;; , ... 10.98 acres 8 acres 4 acr·es 22.98 ncres 

''T,::Ut: COPY" 

533



for Privart Un 
Certifie-d 10 b� I rue copy 

lnchar&•• g 
Cenlral Copyinc A&tnc 
(Au1horiud u/1 76 of India vidtntt Act, l87l) 
Hitb Court of Pb. & Hr. Chandiurl, 

CRM-M_34200_2012_PAPER_BOOK 01-Feb-2020 at 11:57

IN THE HIGH COURT OF PUNJAB AND HARYANA 

AT CHANDIGARH 

CRM No. 34200 of 2012 

Raj Singh Gehlot s/o Late Shri Nlhal Singh ............................ Petitioner 

Versus 

State of Harya�d others. ............... Respondents 

Submission of notification of section 3,!'l under Indian Forest 
I;. 

Act, 1927 issued by Govt. of Haryana On dated 22.11.1985. 

As p�r directions Issued by Hon'ble High Court of Punjab and 

Haryana on dated 06.08.2015 a true typed copy of Notification No. 

S.O.113/C.A.16/27/S.30/85 dated 22.11.1985 under section 30 of 

Indian Forest Act, 1927 Is annexed as annexure R-1. 

Dated: 4-09-2015 Respondent 
�

�. 
Plance: Gurgaon Divisional Forest Officer, 

Gurgaon. 
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No.28/Rks/Complaint Date:30-01-2020 

From, 

To, 

Raj inder Krishan Sharma IFS (Retd), 
B-45, Surya Vihar, Opp Sector-4, Gurgaon,
Haryana

Shri Manohar lal Khattar, 
Hon. Chief Minister, 
Haryana 

Subject: Regarding illegal withdrawal of Prosecution case No. 70/08�09 filed in 
the Hon. Environment Court, Faridabad for damage report (DR) No. 
29065 dated 14-05-2008 issued against Mr. Raj Singh Gehlot. 

Reference: ACS Forest letter no. 4846 FT-5-2015-4852 dated 31-03-17 and PCCF 
Office letter no. NT/D-III-6381/4344 dated 16-10-15 and PCCF Office 
letter no. Admn-D-III-6381/6164 dated 19-01-16. 

Dear Sir, 
Hoping to find you in the best of your health and spirits I Rajinder 
Krishan Sharma IFS (Retd), take this opportunity to write to you and to 
bring to your kind notice an issue of great environmental importance 
connected with the Forest Department of Haryana. The main issues 
involved are as under. 

I. That Nathupur Village is situated in the An-avalli Belt of Gurgaon Dist. of
Haryana and is prone to heavy floods during the rainy reason. To cope with
the heavy floods through NathuP,ur Drain emanating from hills, the Govt. of
Haryana had constructed a flood protection Bundh in the name of Nathupur
Bundh more than 50 years ago across the Nathupur Drain covering Nathupur
Sikanderpur Lands up to Delhi Border.

2. That the Govt. of Haryana declared this Nathupur Bundh as a notified
protected forest, notified vide Govt. of Haryana notification no. S.O
251/C.A.16/27/S.29/81 dated 02-12-1981 so as to raise forest plantations on
this bundh and provide full protection against floods by invoking powers of

1 2 <> 
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the Indian Forest Act 1927 under Chapter IV of the Act by declaring as 
protected forest. Provisions of Indian Forest Act and the Forests Conservation 
Act 1980 are applicable to this area whereby diversion of this forest land for 
non forestry purposes is prohibited. 

3. That the damage report bearing no. 29065 dated 14-05-2008 was issued
against Mr. Raj Singh Gehlot of Gurgaon for violating the provisions oflndian
Forest Act 1927.

4. That the Prosecution Case no. 70/0809 was filed against him as per provision
of Indian Forest Act 1927 and other Act. That the special environment court
Faridabad initiated criminal proceedings against the accused person as per
process of law.

s. That Mr. Raj Singh Gehlot filed a CRM no. 34200 of2012 in the High Court
for getting criminal proceedings against him initiated by Special Environment
Court Faridabad quashed. The Govt. ofHaryana dully responded against this
and filed return statement through Divisional Forest Officer Gurgaon and
represented by Advocate General Haryana.

6. That the proceedings against the accused in the High Court of Punjab and
Haryana through CRM no. 34200 of 2012 were proving detrimental to the
interest of the accused as per proceedings.

7. That in the meantime the accused Mr. Raj Singh Gehlot, submitted a regular
proposal to the forest department of Haryana for regularization of the
violations reported against him vide damage report no. 29065 dated 14-05-
2008 and prosecution case no. 70/0809 of Special Environment Court
F aridabad that this proposal bearing no. FR/HR/Others/13983/2015 submitted
by Shri Raj Singh Gehlot was dully processed through the DFO Gurgaon and
submitted to PCCF Haryana for onward submission to Govt. of India for
approval as per section 2 of the Forest Conservation Act 1980.

8. That in the meantime the political equations changed to the favour of the
accused Raj Singh Gehlot through the Forest Minister ofHaryana.

9. That the accused person through his company representative filed a
representation on behalf of M/S Ambience Developer and Infrastructure Pvt.
Ltd was submitted to Principal Secretary Forests Haryana. This representation
was forwarded to PCCF Haryana vide PS Forest and wildlife letter no. 2797
dated 17-09-15.

10. That principal Chief Conservator of Forest Haryana in the name of Sh. SS
Jattan, IFS, decided this representation vide his office letter no. NT/D-III-
6381 dated 4344 dated 16-10-15 and addressed to Divisional Forest Officer
Gurgaon directing there in that the damage report (DR) no. 29065 dated 14-
05-08 against Mr. Raj Singh Gehlot is here by cancelled and the DFO
Territorial Gurgaon was directed to withdraw the prosecution case no.
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7G/0809 with the permission of the Environment Court Faridabad. The PCCF 
Haryana also cancelled the FCA case no. FR/HR/others/13983/2015 
submitted by M/S Ambience Developer and Infrastructure Pvt. Ltd on the 
ground that no forest land was involved. 

11. That aggrieved by this above order of PCCF Haryana, the Divisional Forest
Officer Gurgaon vide her letter dated 13-11-15 represented to CF South Circle
Gurgaon and CCF Gurgaon for appropriate action in this matter against the
illegality involved in the facts submitted by the accused company and decision
taken by PCCF Haryana and rectification of the same.

12. That the Govt. of Haryana through Principal Secretary to Govt. of Haryana
Forest Department vide there memo no. 4346-FT-1-2015/649 dated 15-01-16
conveyed the following bold and genuine decision to the Principal Chief
Conservator of Forest Haryana.

With reference to your U.O. No. PS/PCCF/291 dated 05-01-15 regarding 
withdrawal of prosecution case No. 7G/008-09 filed in the Environment 
Court Faridabad, the Government has decided that letter no. NT/D-III-
6381/4344 dated 16-10-15 issued by Dr. S.S Jattan, the then PCCF, Haryana 
be withdrawn as the same being illegal, irregular and based on insufficient 
facts. Therefore, you are requested to issue the order of withdrawal of the 
said letter and apprise the office of the Advocate General, Haryana and the 
Hon. High Court about the decision with regard to CRM no. 34200 of 2012 
in the matter of Raj Singh Gehlot vs. State of Haryana and Ors. You are 
further requested to revive the proposal submitted by M/S Ambience 
Developer and Infrastructure Pvt. Ltd for diversion of forest land for non­
forestry use under the Forest (Conservation) Act, 1980 in Gurgaon Forest 
Division. 

13. That in compliance with above orders of the Govt. the PCCF Haryana vide
her office letter no. Admn/D-III-6381/6164 dated 19-01-16 issued the
withdrawal of office letter no. NT/D-III-6381-4344 dated 16-10-15
accordingly. This way the accused were liable to legal action in this matter as
per process of law.

14. That the accused persons were offended by the decision of the Govt. and
mounted strong pressure on the Govt. for the withdrawal of the case from the
environment court to avoid strictures and adverse decision from the Punjab
and Haryana High Court.

15. That the Govt. of Haryana Buckled under pressure of the accused, decided
vide Additional Chief Secretary, Forest Depattment letter no. 4346-FT-5-
2015/4852 dated 31-03-17 that the letter no. NT/D-III-6381/4344 dated 16-
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10-2015 be restored and letter no. Admn-D-III-6381/6164 dated 19-01-16 be
withdrawn. Also that Hon. High Court of Punjab and Haryana be informed
that the Forest Depaiiment would not like to continue with the proceedings in
CRM no. 34200 of 2012.

16. That the PCCF Haryana, in compliance with the above orders of the Govt.
vide his order no. NT/D-III-6381/81 dated 12-04-17 ordered as under.

(i) Letter No. NT/D-III-6381/4344 dated 16-10-2015 is restored and
letter no. Adnm-D-III-6381/6164 dated 19-01-16 is withdrawn.

(ii) DFO, Gurugram is directed to issue appropriate orders in the case of
M/s Alankar Apartments Pvt. Ltd. and M/s Sara Estate Pvt. Ltd. as these
two cases were linked by DFO with decision of this issue.

That this case was subsequently withdrawn by the Divisional Prosecutor, 
Gurugram Forest Division from the Special Environment Court at the instance 
of the Deputy Conservator of Forests Gurugram and the case was dismissed 
as withdrawn by the Special Environment Court Faridabad vide its orders 
dated 23-05-17 accordingly. 

17. That the Govt. of Haryana decisions to order withdrawal of the case against
Mr. Raj Singh Gehlot from Special Environment Court Faridabad is not
commensurate with legal merit and facts of this case and of the Govt. of

Haryana's own orders no. 4346-FT-1-2015/649 dated 15-01-16 cited at Para
no. 12 above. This order of the Govt. of Haryana is totally illegal, irregular
and based on unsubstantiated facts and is based on extraneous considerations
other than legal or administrative. That the accused persons are very powerful
and resourceful business entity having considerably high political and
financial stakes. That the accused persons have violated the environmental
obligations ruthlessly without fear of law and the law enforcement agencies.

18. That the Govt. of Haryana had similarly ordered the withdrawal of the
case/complaint no.508/9 and 509 titled DFO Mewat V/s Awtar Singh pending
in the special Environment Court Faridabad vide this order no. 1785-FT-1-
2013/8195 dated 23-05-13 conveyed through additional Chief Secretary Govt.
ofHaryana Forest Department to PCCF Haryana against Awtar singh Badana
MP.

19. That the Govt. of Haryana had also similarly ordered withdrawal of criminal
case against Mr. KP Singh, Owner of DLF limited and Sanjay Mahra Manager
DLF Limited in a case registered by damage report no. 20912/210 dated 27-
09-2007 under Gurgaon Forest Division in case titled DFO V /s KP Singh and
Sanjay Mehra which was pending adjudication before the Special
Environment Court Faridabad. DFO Gurgaon requested the withdrawal of
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criminal case against Mr. KP Singh under extraneous considerations without 
any legal merit whatsoever for considerations other than legal or 
administrative. DLF limited is a powerful and resourceful business entity has 
indulge in ruthless and reckless violation of environmental obligations the 
environment court dismissed the case against this powerful business entity as 
withdrawn by DFO Gurgaon vide its orders dated 30-03-09. 

20. That the applicant is a retired Indian Forest Service Officer and is settled in
Gurgaon. Inspired by the Hon. Supreme Court of India's observations in
Indian Council for enviro legal V/s Union of India and others SCC 1996 that
voluntary organizations should com-forward to take up environment issues so
that powerful and resourceful people don't get away with law, I have dared to
write to you to take legal action against these accused entities in respect of the
environmental violations committed by them against this society and restore
the criminal cases against them and to allow the case to proceed as per process
of law. That the accused persons have already admitted their fault of violating
environmental obligations as recorded in the damage report issued again them.
This has become a dangerous precedent with the political dispensations to
give illegal benefits to violators of environmental obligations as part of
financial impropriety and it must be stopped hence forth with in the interest
of our future generations so that we can enjoy a neat and clean environment
on sustainable basis.
I sincerely hope that the Govt. of Haryana under your leadership will not
buckle under political and external pressure and will act strongly against all
violators of enviromnental obligations by breaking the criminal nexus
amongst the powerful and resourceful big businesses, bureaucrats and
political entities in Haryana.
It is humbly submitted that the damage report no. DR. 29065 dated 14-05-08
issued again Mr. Raj Singh Gehlot is revived and the FCA case
FR/HR/Others/13983/2015 submitted by M/s Ambience Developer and
Infrastructure be revived as per process of law for regularizing the diversion
of forest land for non forestry purposes in terms of offence recorded vide
damage report no. 29065 dated 14-05-2008. That the offence against the
accused stands established as per facts submitted by DFO Gurgaon to CRM.
24200 of 2012 with the High Court of Punjab and Haryana. The Govt. of
Haryana letter no. 4346-FT-1-2015/649 dated 15-01-16 may be restored
accordily.
Original record file of this case may please be summoned from the office of
Additional Chief Secretary (Forests) Haryana/PCCF Haryana to arrive at fare
decision.
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Thanking you in anticipation. 

Date: 
Gurgaon 
Ph.No.9999239159 

Yours Faithfully, 

Rajinder Krishan Sharma IFS (Retd) 
B-45, Surya Vihar, Opp Sector-4, Gurgaon
Haryana
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No .28/Rks/Complaint/21 dated 04.12.21 

From, 

To, 

Subject: 

Rajinder Krishan Sharma IFS (Retd), 

B-45, Surya Vihar, Opp Sector-4, Gurgaon,

Haryana

Shri, Manohar !al Khattar, 

Hon. Chief Minister, 

Haryana 

Regarding illegal withdrawal of Prosecution case No. 70/08-09 filed 

in the Hon. Envirorunent Court, Faridabad for damage report (DR) 

No. 29065 dated 14-05-2008 issued against Mr. Raj Singh Gehlot. 

Reference: ACS Forest letter no. 4846 FT-5-2015-4852 dated 31-03-17 and 

PCCF Office letter no. NT/D-111-6381/4344 dated 16-10-15 and 

PCCF Office letter no. Admn-D-111-6381/6164 dated 19-01-16. 

Dear Sir, 

Hoping to find you in the best of your health and spirits I Rajinder 

Krishan Sharma IFS (Retd), take this opportunity to write to you and to 

bring to your kind notice an issue of great environmental importance 

connected with the Forest Department of Haryana. The main issues 

involved are as under. 

1. That Nathupur Village is situated in the Aravalli Belt of Gurgaon Dist. of

Haryana and is prone to heavy floods during the rainy reason. To cope with

the heavy floods through Nathupur Drain emanating from hills, the Govt.

of Haryana had constructed a flood protection Bundh in the name of

Nathupur Bundh more than 50 years ago across the Nathupur Drain

covering Nathupur Sikanderpur Lands up to Delhi Border.

2. That the Govt. of Haryana declared this Nathupur Bundh as a notified

protected forest, notified vide Govt. of Haryana notification no. S.O

251/C.A.16/27/S.29/81 dated 02-12-1981 so as to raise forest plantations

on this bundh and provide full protection against floods by invoking
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powers of the Indian Forest Act 1927 under Chapter IV of the Act by 

declaring as protected forest. Provisions of Indian Forest Act and the 

Forests Conservation Act 1980 are applicable to this area whereby 

diversion of this forest land for non forestry purposes is prohibited. 

3. That the damage report bearing no. 29065 dated 14-05-2008 was issued
against Mr. Raj Singh Gehlot of Gurgaon for violating the provisions of
Indian Forest Act 1927.

4. That the Prosecution Case no. 7G/0809 was filed against him as per provision

of Indian Forest Act 1927 and other Act. That the special environment court

Faridabad initiated criminal proceedings against the accused person as per

process of law.

5. That Mr. Raj Singh Gehlot filed a CRM no. 34200 of 2012 in the High Court

for getting criminal proceedings against him initiated by Special

Environment Court Faridabad quashed. The Govt. of Haryana dully

responded against this and filed return statement through Divisional Forest

Officer Gurgaon and represented by Advocate General Haryana.

6. That the proceedings against the accused in the High Court of Punjab and

Haryana through CRM no. 34200 of 2012 were proving detrimental to the

interest of the accused as per proceedings.

7. That in the meantime the accused Mr. Raj Singh Gehlot, submitted a regular

proposal to the forest department of Haryana for regularization of the

violations reported against him vide damage report no. 29065 dated 14-

052008 and prosecution case no. 7G/0809 of Special Environment Court

Faridabad that this proposal bearing no. FR/HR/Others/13983/2015

submitted by Shri Raj Singh Gehlot was dully processed through the DFC)

Gurgaon and submitted to PCCF Haryana for onward submission to Govt. of

India for approval as per section 2 of the Forest Conservation Act 1980.

8. That in the meantime the political equations changed to the favour of the

accused Raj Singh Gehlot through the Forest Minister ofHaryana.

9. That the accused person through his company representative filed a

representation on behalf of MIS Ambience Developer and Infrastructure Pvt.

Ltd was submitted to Principal Secretary Forests Haryana. This
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representation was forwarded to PCCF Haryana vide PS Forest and wildlife 

letter no. 2797 dated 17-09-15. 

10. That principal Chief Conservator of Forest Haryana in the name of Sh. SS

Jattan, IFS, decided this representation vide his office letter no. NT/D-III6381

dated 4344 dated 16-10-15 and addressed to Divisional Forest Officer

Gurgaon directing there in that the damage report (DR) no. 29065 dated 1405-

08 against Mr. Raj Singh Gehlot is here by cancelled and the DFC) Territorial

Gurgaon was directed to withdraw the prosecution case no. 70/0809 with the

permission of the Environment Court Faridabad. The PCCF Haryana also

cancelled the FCA case no. FR/HR/0thers/13983/2015 submitted by MIS

Ambience Developer and Infrastructure Pvt. Ltd on the ground that no forest

land was involved.

11. That aggrieved by this above order of PCCF Haryana, the Divisional Forest

Officer Gurgaon vide her letter dated 13-11-15 represented to CF South

Circle Gurgaon and CCF Gurgaon for appropriate action in this matter

against the illegality involved in the facts submitted by the accused company

and decision taken by PCCF Haryana and rectification of the same.

12. That the Govt. of Haryana through Principal Secretary to Govt. of Haryana

Forest Department vide there memo no. 4346*T-1-2015/649 dated 15-0116

conveyed the following bold and genuine decision to the Principal Chief

Conservator of Forest Haryana.

With reference to your U.O. No. PS/PCCF/291 dated 05-01-15 

regarding withdrawal of prosecution case No. 7G/008-09 filed in the 

Environment Court Faridabad, the Government has decided that 

letter no. NT {D-1116381/4344 dated 16-10-15 issued by Dr. S.S 

Jattan, the then PCCF, Haryana be withdrawn as the same being 

illegal, irregular and based on insufficient facts. Therefore, you are 

requested to issue the order of withdrawal of the said letter and 

apprise the office of the Advocate General, Haryana and the Hon. 

High Court about the decision with regard to CRM no. 34200 of 

2012 in the matter of Raj Singh Gehlot vs. State of Haryana and 

Ors. You are further requested to revive the proposal submitted by 

M/S Ambience Developer and Infrastructure Pvt. Ltd for diversion 
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of forest land for non-forestry use under the Forest (Conservation) 

Act, 1980 in Gurgaon Forest Division. 

13. That in compliance with above orders of the Govt. the PCCF Haryana vide
her office letter no. Admin/D-III-6381/6164 dated 19-01-16 issued the
withdrawal of office letter no. NT/D-III-6381-4344 dated 16-10-15
accordingly. This way the accused were liable to legal action in this matter
as per process of law.

14. That the accused persons were offended by the decision of the Govt. and
mounted strong pressure on the Govt. for the withdrawal of the case from the
environment court to avoid strictures and adverse decision from the Punjab
and Haryana High Court.

15. That the Govt. of Haryana Buckled under pressure of the accused, decided
vide Additional Chief Secretary, Forest Department letter no. 4346-FT-
52015/4852 dated 31-03-17 that the letter no. NT/D-111-6381/4344 dated
16-10-2015 be restored and letter no. Admn-D-III-6381/6164 dated 19-01-16
be withdrawn. Also that Hon. High Court of Punjab and Haryana be informed
that the Forest Department would not like to continue with the proceedings
in CRM no. 34200 of 2012.

16. That the PCCF Haryana, in compliance with the above orders of the Govt.
vide his order no. NT/D-III-6381/81 dated 12-04-17 ordered as under.

(i) Letter No. NT/D-111-6381/4344 dated 16-10-2015 is restored and letter
no. Admn-D-III-6381/6164 dated 19-01-16 is withdrawn.

(ii) DFO, Gurugram is directed to issue appropriate orders in the case of
MIS Alankar Apartments Pvt. Ltd. and MIS Sara Estate Pvt. Ltd. as
these two cases were linked by DFO with decision of this issue.

That this case was subsequently withdrawn by the Divisional Prosecutor, 
Gurugram Forest Division from the Special Environment Court at the 
instance of the Deputy Conservator of Forests Gurugram and the case was 
dismissed as withdrawn by the Special Environment Court Faridabad vide its 
orders dated 23-05-17 accordingly. 

17. That the Govt. of Haryana decisions to order withdrawal of the case against
Mr. Raj Singh Gehlot from Special Environment Court Faridabad is not
commensurate with legal merit and facts of this case and of the Govt. of
Haryana's own orders no. 4346-FT-1-2015/649 dated 15-01-16 cited at Para
no. 12 above. This order of the Govt. of Haryana is totally illegal, irregular
and based on unsubstantiated facts and is based on extraneous considerations
other than legal or administrative. That the accused persons are very powerful
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and resourceful business entity having considerably high political and 
financial stakes. That the accused persons have violated the environmental 
obligations ruthlessly without fear of law and the law enforcement agencies. 

18. That the Govt. of Haryana had similarly ordered the withdrawal of the
case/complaint no.508/9 and 509 titled DFO Mewat v/s Awtar Singh pending
in the special Environment Court Faridabad vide this order no. 1785*T-1-
2013/8195 dated 23-05-13 conveyed through additional Chief Secretary
Govt. ofHaryana Forest Department to PCCF Haryana against Awtar Singh
BadanaMP.

19. That the Govt. ofHaryana had also similarly ordered withdrawal of criminal
case against Mr. KP Singh, Owner of DLF limited and Sanjay Mahra
Manager DLF Limited in a case registered by damage report no. 20912/210
dated 27-09-2007 under Gurgaon Forest Division in case titled DFO v/s KP
Singh and Sanjay Mehra which was pending adjudication before the Special
Environment Court Faridabad. DFO Gurgaon requested the withdrawal of
criminal case against Mr. KP Singh under extraneous considerations without
any legal merit whatsoever for considerations other than legal or
administrative. DLF limited is a powerful and resourceful business entity
has indulge in ruthless and reckless violation of environmental obligations
the environment court dismissed the case against this powerful business
entity as withdrawn by DFO Gurgaon vide its orders dated 30-03-09.

20. That the applicant is a retired Indian Forest Service Officer and is settled in
Gurgaon. Inspired by the Hon. Supreme Court of India's observations in
Indian Council for enviro legal v/s Union of India and others SCC 1996 that
voluntary organizations should com-forward to take up environment issues
so that powerful and resourceful people don't get away with law, I have
dared to write to you to take legal action against these accused entities in
respect of the enviromnental violations committed by them against this
society and restore the criminal cases against them and to allow the case to
proceed as per process of law. That the accused persons have already
admitted their fault of violating environmental obligations as recorded in the
damage report issued again them. This has become a dangerous precedent
with the political dispensations to give illegal benefits to violators of
environmental obligations as part of financial impropriety and it must be
stopped hence forth with in the interest of our future generations so that we
can enjoy a neat and clean environment on sustainable basis.
I sincerely hope that the Govt. of Haryana under your leadership will not
buckle under political and external pressure and will act strongly against all
violators of environmental obligations by breaking the criminal nexus
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amongst the powerful and resourceful big businesses, bureaucrats and 
political entities in Haryana. 
It is humbly submitted that the damage report no. DR. 29065 dated 14-0508 
issued again Mr. Raj Singh Gehlot is revived and the FCA case 
FR/HR/Others/13983/2015 submitted by MIS Ambience Developer and 
Infrastructure be revived as per process of law for regularizing the diversion 
of forest land for non forestry purposes in terms of offence recorded vide 
damage report no. 29065 dated 14-05-2008. That the offence against the 
accused stands established as per facts submitted by DFC) Gurgaon to CRM. 
24200 of 2012 with the High Comi of Punjab and Haryana. The Govt. of 
Haryana letter no. 4346*T-l-2015/649 dated 15-01-16 may be restored 
accordily. 

Original record file of this case may please be summoned from the office of 
Additional Chief Secretary (Forests) Haryana/PCCF Haryana to arrive at fair 
decision. 
This is also brought to your kind notice that the part of THIS NOTIFIED 
FOREST land is also the subject matter of enquiry by CBI AS PER ORDERS 
OF HONOURABLE HIGH COURT OF PB&HRY IN A CASE TITLED 
RAJSINGH GEHLOT V/S STATE OF HARYANA where buildings were 
ordered to be demolished for violating the provisions of Haryana Town and 
country planning act . 

Thanking you in anticipation. 

Yours Faithfully, 

Date:04.12.2021 

Gurgaon 

RajinderKrishanSharma 

Ph.No. 

9999239159 

B-45, Surya Vihar, Opp

Sector-4, Gurgaon

Haryana
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f 
Ok 

RAMESH SHAH & ASSOCM. TES 
Chartered Accountants 

TO WHOMSOEVER IT MAY CONCERN 

This is to certify that the company Mis HLF Enterprises Pvt. Ltd. was owned and controlled by 
Sh. A.L. Seth and Sh. Rajeev Seth and their associates upto June, I 994 when it was acquired byway of acquisition of 100% equity of the said company by Sh. Raj Singh Gehlot and hisassociates of Ambience Group . 

.. ;-·· • �;. . .� • \ :! :; �\ l� �:-� -�� ::- �: i� � I \� �.. · --�� . :·!:a :·\;����-•: 1 {. i: �- ··1 -� -� !::1'._ Fu�er·q�rtified that the n�e of the company Mis J:LF Enterprises P�--Y�,.J:i�4-�n p�_an��·l ;� :: r,··over the years and finally 1t 1s converted to Mis Ambience Developers & Inf'rastructute· 1>$t: Ltd.'·.,, .. •• ,having office at L-4, Green Park Extension, New Delhi. 
Further certified that the company Mis HLF Enterprises Pvt. Ltd. had acquired 22.98 acres ofland during the year 1991-92 and have obtained Licence No.19 of 1993 dated 09.07.1993 to set up Group Housing Colony on 18.98 acres and change of land use to set up hotel and cultural complex on 4 acres of land in 1994. • 
Further certified that on acquisit_ion of company the Ambience Group has carried out theconstruction and development of Group Housing Complex on 10.98 acre by the name AmbienceLagoon Residential Apartment Complex and Commercial Complex by the mirne.Am.biene;e Mallon·s acres and the Leela Ambience Five Star Deluxe Hotel on 4 acres of land. 
Fu..ther certified that the .above informatipn is .trµe av.�:COJTect �o the. besl _of o,ur .kn.owl_¢ge a�d r . .. , on t.he basfs of the documents filed with Registrar of Companies: NCT of Delhi and Haryana ·and :, • • • '. ; . the Director Town & Country Planning, Haryana, Chandigarh produced �fore \JS for. verifivatipn·.:,. , , ,

, ... - --- . -

·and requisite infonnation/explariation given thereon. • • 

artered Acco 
�Place : New Delhi esh Shah) Dated: 29.09.2020 Prop. 

IJJ>tN � 4 oo &M;s.<.+A--A-A-B
1 

�J,r

0�51, HAUZ KHAS j NEW DELHI - 110016 
TEL: 91 -11 - 40195547 

E - mail : rameshshah.ca@gmail.com 

"TRUE COPY" 
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MINISTRY OF ENVlRO�ME�T & FORESTS 

NOTIFICATION 

New Delhi, the 7 1
" May 1992 

(Under Section 3( I) and 3(2) (v) of the Environment Protection) Act, 1986 and 
rule 5 (3) (d) of the Environment (Protection) Rules, 1986 restricting certain activities in 
specified area of Aravalli Range, which are causing Environmental Degradation in the 

Region. 

S.O. 319 (E) - Whereas a Notification under section 3 (I) and section 3 (2) (v) of 

the Environment (Protection) Act, 1986 (29 of 1986) inviting objections against 
restricting certain activities in specified area of Aravalli Range which are causing 

Environmental Degradation in the Region was published in the Gazette of India, Pait II­
Section 3 Sub-section (ii) vide S. 0. 25 (E) dated 9th January, 1992; 

And whereas all cbjections received have been duly considered by the Central 
Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause 
(v) of sub-section (2), of section 3 of the Environment (Protection) Act, 1986 (29 of

1986), read with rule 5 of the Environment (Protection) Rules, 1986, the Central
Government hereby prohibits the carrying on of the following process and operations,

except with its prior pe1111ission, in the areas specified in the Table appended to this
Notification:

(i) Location of any new industly including expansion modernisation;

(ii) (a) All new mining operations including renewals of mining 
leases.
(b) Existing mining leases in sanctuaries/national Park and
areas covered under Project Tiger and/or
(c) Mining is being done without pe1111ission of the competent
authority.

(iii) Cutting of trees;

(iv) Construction of any clusters of dwelling units, farms houses,
sheds, community centres, information centres and any other
activity connected with such construction (including roads a pait

of any infrastructure relating thereto);

(v) Electrification (laying of new transmission lines).

/3) 
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2. Any person \Vho desires to undertake any or the above mentioned processes or
operations in the said areas, shall submit an application to the Secretary, i\�inistry
of Environment and Forests, New Delhi, in the attached application form
(Anncxure) specifying, inter alia, details of the area and the proposed process or
operation. He shall also furnish an Environment Impact Statement and an
Environmental Management Plan along with the application and such other
information as may be required by the Central Government for considering the
application.

3. The Central Government in the Ministry of Environment and Forests shall, having
regard to the guidelines issued by it from time to time for giving effect to the
provisions of the said Act, grant permission within a period of three months from
the date of receipt of the application or where farther information has been asked
for from the applicant, within a period of three months from the date of the receipt
of such information, or refuse permission within the said time on the basis of the
impact of the proposed process or operation on the environment in the said area.

4. For seeking permission under this Notification, an application in the prescribed
form (sec Annexure), duly filled in, may be submitted to the Secretary, Ministry
of Environment and Forests, Paryavaran Bhavan, CGO Complex, Lodi Road,
New Delhi.

[No. 17/1/91-PL/IA] 
R. RAJAMANI, Secy.

TABLE 

Areas where carrying on of processes and operations without permission is prohibited 

(i) all reserved forests, protected forests or any other area shown as "forest in
the land records maintained by the State Government as on the date of this
notification in relation to Gurgaon District of the State of Haryana and the
Al war District of the State of Rajasthan.

(ii) All areas shown as: -

(a) Gair Mumkin Pahar, or
(b) Gair Mumkin Rada, or
(c) Gair Mumkin Bchcd, or
( cl) Banjad Beed, or
(e) Rundh.
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in the land records maintained by the State Government as on the date or this 
notification in relation to Gurgaon district of the State ofHaryana and the .1\lwar 
district of the State of Rajasthan. 

(iii) all areas covered by notifications issued under section 4 and 5 of the
Punjab Land Preservation Act, 1900, as applicable to the State of Haryana
in the district ofGurgaon up to the date of this Notification.

(iv) all areas of Sariska National Park and Sariska Sanctuary notified under the
Wildlife (Protection) Act, 1972 (53 of 1972).

ANNEXURE 

APPLICATION FORM 

l. (a)
(b)

(c) 

Name & address of the project proposed: 
Location of the project: 
Name of the Place: 
District, Tehsil: 
Location Map: 
Alternate sites examined and the reasons for the site proposed: 

2. Objectives of the project:
3. (a) Land Requirement: 

Agriculture land: 
Other (specify): 

(b) (i) Topography of the area indicating gradient, aspect & altitude. 
(ii) Erodability classification of the proposed land.

(c) Pollution sources existing within l O km. Radius.
(d) Distance of the nearest National Park/Sanctuary/Biosphere

Reserve/Monuments/heritage site/Reserve Forest:
(e) Rehabilitation plan for Quarries/borrow areas :
(f) Green belt plan.
(g) Compensatory afforestation plan. 

4. Climate & Air Quality*:

(a) Wind rose at site:
(b) Max. /Min./Mean annual temperature.
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(c) ,\mbicn1 CJir quc,li1y dc,!c,:
(d) '\a!urc & conccn!ration or emission or SPM, Gases (CO. CO,. SO,. '\O,

etc.) from !he projcc!:

5. ** (a) \Vatcr balance at site surface and ground water availability and demand:
(b) Lean season water availability:
(c) Water source to be tapped with details of competing users (Rivers, lake,

Ground, Public supply):
(d) Water Quali1y:
(e) Changes observed in quantity and quality of water in the last 15 years and

present charging and extraction details:
(/) (i) Quantum of waste water to be released with treatment details: 

(ii) Quantum & Quality of water in the receiving water body:
(iii) Quantum of waste water to be released on land and the type of

land:
6. Solid Wastes:

(a). Nature & quantity of solid wastes generated: 
(b). Solid waste disposal method: 

7. Noise & vibrations:

(a) Sources of noise & vibrations: 
(b) Ambient noise level:
(c) Noise & vibration control mcasnres proposed:
(d) Subsidence problem, if any, with control measures:

8. Power requirement indicating source of supply; complete environmental details to be
furnished separately, if captive power unit proposed:

9. Total labonr force to be deployed with details of:

(a) 
(b) 

Endemic health problems in the area. 
Health care system proposed: 

Number of families and population to be displaced 
Rehabilitation Master Plan: 

I I. Risk assessment report: 

12. (a)
(b)

(c)
(d)

Environmental Impact Assessment Report 
Environmental Management Plan: Prepared as per Guidelines of MEF 
issued from time to time. 
Detailed Feasibility Report: 
Proposal for diversion of Forestland under Forest (Conservation) Act, 
1980 including Benefit Cost analysis. 
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13. Rccomrnernhltions o/'thc State Pnllu1lon ('ontrol Board and/or 1hc S!{llc
Dcpartmcn1 ol' Environment & Forests.

Signalurc of the Applicant 
Along with name, date and 

Ii.ill Postal address. 

*Data may be obtained from India Meteorological Department and State Pollution 
Control Board.

**Ground water Board and the Irrigation Deplt. May be contacted for data. 

N.B. 

A Item Nos. 3(c), 4, 5, 6, 7, 8, 9, IO, 12 (b) and 12 (c) arc not applicable to cutting of 
trees. 

13. Item Nos. 3( c ), 4, 7, 11 arc not applicable to constrnc tion of c!nstcr of dwelling units,
farm sheds, community centre and any other activity connected with such
construction including roads.

C. Item Nos. 3(b), 3(c) (3e), 3(!), 4, 5, 6, 7, 9, 12(a) & 12(b) arc not applicable to
electrification.

D. All items to be fornished in case of mining, industry, thermal power, transport
projects.

E. Notwithstanding the above, any item(s) considered not applicable may be so indicated
along with reasons.

***** 
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MAP of Nathupur Village depicting Nathupur Drain indicated in blue
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